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LOK SABHA
Monday, June 5, 1067/Jyaistha 15,
1889 (Saka)

——

The Lok Sabha met at Eleven of the
Clok.

[Mr. SezaxEr in the Chair]
ORAL ANSWHRS TO QUBSTIONS
“Tension on Assam-Nagaland Borders

+

*271. Shri Bibhuty Mishra:

Shri K. N. Tiwary:

Shri Benl Shankar Sharma:

Shri Onkar Lal Berwa:

Shri Ram Singh Ayarwal:

Chand Eachwal:

Swarup:
Deo:
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(a) whether it is a fact that  the
underground Nugas have fortifled
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the entire 12-mile long area from
Bandarchalia to Newsonowal of
Assam and have deployed armed
Naga hostiles in gsome strategic
points;

(b) if so, the details thereof; and

(¢) the action taken by Govern-
ment in this regard?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b).
According to information available
to the Government, gangs of Naga
Underground were noticed in areas
opposite to the Assam State border
outposts of Newsonowal, Kheremisa,
Panimora, Bandarchulia, Gahorichora,
Garjan, Tengajan, and Raidanguri,
during April, 1967. The Government
have no information about fortifica-
tion of the area by the hostile Nagas

(c) Suitable precautionary mea-
sures have been taken to meet the
situation in case the hostile gangs
mdulge in unlawful activities.
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8hri M. C. Chagla: We try and
gather as much information as pos-
sible, but the question has been ask-
ed about a specific matter to which
1 have given a specific answer. It is
not as if we are not in touch with
what is happening. We know about
the Nagas going to China, being
trained and coming back, but as the
question relates to a specific area, the
answer has been given specifically.
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Bhri M, C. Chagla: The Assam Gov-
ernment has taken gstrict security
measures and raised village protec-
tion parties to take effective action
against such encroachments and to
check any breach of law and order
by the underground.

Shri Bal Raj Madhok: On a point
of order. Both Assam and Nagaland
are States of the Indian Union, and
therefore they come within the pur-
view of the Home Ministry, May 1
know in what capacity the External
Affairs Ministry is answering this
question, and whether by dealing with
it under the External Affairs Minis-
try he is not unnecessarily complicat-
ing the situation in Nagaland and all
those areas?

Bhri M. C. Chagla: 1 have answer-
ed this question several times, My
hon. friend is quite right. Nagaland
is a Btate of Indis, it ja an internal
matter, which should be left to the
Home Ministry, and the External
Affairs Ministry will be only too
happy to transfer this subject to

JUNE &, 1967
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BAH M. €. Chagla: The Negaland
Cabinet has requested us specifically
to continue this subject with the
External Affairs Ministry for some-
time. -

Shwt Kanwar Lal Gupta: What are
the reasons for that.

Shri M. C. Chagla: 1t is in deference
to the wishes of the Nagaland Cabi-
net that this subject is being dealt
with by the External Affairs Minis-
try.

Shri Bal Raj Madhok: If the Gov-
ernment of Kerala were to make a
similar request will you agree to it?

Mr. Speaker: We are going away
from the guestion. This question had
heen discussed 3o many times and
this is not the first time that the EA.
Minister is dealing with this. So,
there is no point of order....(Inter-
ruptions.) 1 agree with you, but
certainly it is not a point of order.

8hri Bibhuti Mishra: Keeping in
view the internal fortifications that
they are making and the external
help they are getting, how long are
the Government going to continue
these so-called peace talks?

Shri M. C. Chagia: 1 have already
answered that question gnd [ shall
answer again. We feel that some
good has come out of the talkes with
the Naga underground, and so long as
we have that feeling—and we have
the hopz and expectation that some
good will emerge out of these talks—
the talks should continue.
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Shri M. C. Chagla: Yes, Sir, It does
not strictly arise out of this question,
Our information is that one or two
bands did go to China and have
returned. .All  precautionary and
security measures are being taken to
deal with the situation.

Shri K. P. Singh Deo: May I know
whether a Naga youth was found at
Amguri smuggling arms from Pakis-
tan into Nagaland? Are these inci-
dents not recurring, because in the
month of March also two trunk-loads
of explosives were found while they
were being smuggled Will the Minis-
ter say whether there is a regular
arms smuggling geing on from Pakis-
tan into Nagaland and, if so, what
steps are taken to prevent it?

Shri M. C. Chagla: We are aware
of the [act that arms have been
smuggled from Pakistan and that
some Naga hostiles have been involv-
ed just as some Naga hostiles went to
China and have returned to Naga-
land after getting training. The most
that I can say is that we are keeping
a close watch. But you must remem-
ber that the terrain is too difficuit to
prevent the Naga underground from
escaping into unfriendly countries
like China and Pakistan Burma is
giving us wholchearted co-operation.
But if anybody has any knowledge of
the terrain, thick jungle and the long
border, they would appreciate the
difficulty of preventing a few Naga
underground escaping oy coming back,
As | said, we are keeping a close
watch and we take every precaution
to strengthen our security.

Shri Liladhar Kotoki: With regard
to (c) the hon. Minister replied that
suitable measures have been taken to
prevent the activities of the hostile
Nagas. In spite of these measures,
the depredations of the hostile Nagas
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in the neighbouring district of Sibsa-
gar have been continued. Therefore,
May I know whether the Government
have decided to take this matter
very seriously and devise some effec-
tive ways of stopping these activities
of the hastile Nagas?

Shri M. C. Chagla: I cannot accept
the underlying assumption of the
question, namely that the Govern-
ment should consider this more
serjously. We look upon this prob-
lem as extremely serious and extreme-
ly dangerous to the security of the
country. We are taking every pos-
sible measure to counteract these
activities.

Shri N. B, Laskar: The whole thing
centres round on one point that we
have to check the Naga hastiles from
bringing arms from China and Pakis-
tan. May 1 know what steps the
Government is taking to check these
people from  getting arms from
countries like China and Pakistan?

Mr. Speaker: He has explained at
length the difficulty about the terrain
and all that.

Shrj N. R. Laskar: What concrete
steps are they taking to check them
from getting arms from other
countiries?

Shri M. C. Chagla: The positive
steps we ure taking are first to pre-
vent the Naga hostiles from leaving
our country and going into unfriendly
countries. We will try our best to
see that they do not escape. But as I
pointed out, the terrain is such that
sometimes it iz impossible to prevent
50 or 60 Naga hastiles from esceping.
The next thing is, if they escape and
we know they have escaped, we keep
a watch and see that they do not
return, There again, the terrain |s
such that they might get back.

Shri Dhireswar Eallta: On a point
of order. Sir. The Minister says that
the terrain is difficult ard it is impos-
sible to keep a watch. He always
says so; then what is the utility of
discussing here the same thing.
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Mr. Speaker: You may not be satis-

Shri Sradhakar Supalmr: We are
hearing of the depredations of Naga
hostiles almost every day. May I
know how far the Nagaland Cabinet
and the friendly Nagas there are
helpful in checking or preventing the
Naga hostiles from committing these
depredations almost every day?

Shri M. C. Chagia: As far a3 we
know, the friendly Nagas do not
approve of what the hostile Nagas are
doing. That is all I can say. As you
know, talks are going on between the
Prime Minister and the Nagas and it
would not be right for me to express
an opinion which might in any way
prejudice these talks or create diffi-
culties,

@t wy fowdr : & s wger
§ &y gaw AT HT & awd
#wrEr ¥ v wrf AT fow wT AW
ggi iy wa F &R IT9E @R Y
Shri M. C. Chagla: Yes, Sir. There
are some border disputes. I gm happy
to say that recently the Chief Minis-
tery of Assam and Nagaland met at
Shillong and decided that further
meetings at Chief Secretaries’ level
should take place to remove tension
on the inter-State border. The Chief
Ministers are trying to solve them,
They are minor problems which can
be easlly adjusted,

Wt o worde : anaY @
G & W 9 AT uT w7 W Ay
s fei Y ww T R, F wEY 9T
aw st % wffafe gum v &
faw wd @ @ T IT AT & N
s ow fomr @ & At §F orf aaw
qeI AT qT T WT IA H w0 AT Q1
fro@ovaaTaTT @ Rae ae
ww ¥ o gy 741 T ofiy ?

Shri M. C. Chagia: We have today
in force the suspension of operations

sgreement to which the Iriendly Nugas face of thet, may I kanow whelher
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are a party. They fully realise their
obligations under this agreement As
far as we know, they are doing their
best to carry out the terms of the
agreement. But there is a
fortunately it js a very small
which is hostile to us, which
us dificulties, which is
trouble and which is going
or Pakistan. Our whole preblem Ir
to see that that small minority gets
smaller and smaller every day and
those who are friendly with us get
more friendly and agree to remaln
within the Indian Union,

ot wrt wovdwm @ W s
waraT wifgd | wEW el Wi
anmra) & drw 91 Aty O ww @
Ix F N vy & aw wAAA anm § qv
greerga amy € 7
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Shri Hem Barua: Before the Indian
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have started a parallel
with the existing government in
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Government have brought this fact
to the noticg of the underground
Naga leaders with whom they are
having confabulations at present and
who are sending their delegates to
London to meet Mr. Phizo, that this
sort of violation of the so-called cease-
fire agreement would not help the
peaceful solution of the Nagaland
problem and they must stop it?

Shrl M. C. Chaglia: Yes, Sir. I must
eonfess my regret that there has
been violation of the suspension of
the operation agreement. I would
not call it ‘cease-fire' because we are
not dealing with a foreign country.
The proper expression is suspension
of operation. As the Prime Minister
has pointed out, during her talks with
the Nagas, all this has been pointed
out, that really if any progress is to
be made, the terms of the suspension
of operation agreement should be
strictly adhered 10, but when the
hostile Nages are not entirely under
the control of the friendly Nagas....

Shri Hem Barua: If they are not
entirely under the control of the
present leadership, I would like to
know, with whom the Prime Minister
# having confabulations, and what is
the purpose in having confabula-
tions or discussions with these Naga
hostiles who cannot control

JYAISTHA 15, 1889 (SAKA)

Oral Answery; 2814

Shri Surendranaih Dwivedy: It is
clear now that the Nagas who are
negotiating with the Government
have got no control over the hostile
activities carried on by some Nagas
or the violations that are taking
place. May I know whether the
friendly Nagas who are carrying on
negotiations are prepared to do with
the representatives of the Govern-
ment of India, to find them, locate
them and expose them to the public
that these are the persons who are
responsible for the violation of the
cease-fire in Nagaland?

Shri M, C. Chagla: That is a sug-
gestion for action, 1 am sure the
Prime Minister will bear this in mind
in the next round of talks.

Shri Hem Barua: The Naga under-
ground leaders have not condemned
this,

Shri Surendranath Dwivedy: Sir, §
did not hear what the Minister said

Shri M. C. Chagla: I said this is &
suggestion for action, I am sure the
Prime Minister will bear this in mind
in the next round of talks with the
{riendly Nagas, as to what action
the friendly Nagas should take in
order to prevent the action of the

hostile Nagas, of going to China and
Pakistan to get arms.

Shri Ranjfit Singh: In veiw of the
fact that the negotiations at the mo-
ment being conducted by the Govern-
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method of solving the Naga problem
was solved,

Shrt M. C. Chagia: I do not accept,
with great respect to my hon. friend,
the suggestion that the discussions
that are being earried on by friendly
Nagas is a cover for raising an army
or for improving the strength of the
hostile Nagas (Anp Hon. Member:
Question?) It is not fair to make
the suggestion as far as the friendly
Nagas are concerned. It is not as a
cover they are doing it; they are
genuinely anxious to try and see if a
settlement can be arrived at as much
as we are muimly anxious to see thai
a seitlement is arrived at. With re-
gard to the question of Burma, my
hon. friend does nut know that Burma
has the same problem that we have.
They have also failed to check some
of the membersof therebels {irying
from crossing over to the other coun~
tries. As I said, Burma is giving us
full co-operation as far as the escape
of hostile Nagas is concerned. What-
ever help they can give, the Burmese
Government have been giving us and
we ought to be thankful to the Bur-
mese Government for that.

With regard to the third part of
his question as to what can be an
alternative to the talks, as 1 have
said over and over again, we must
pursue with these talks with the
hope that some resull will ultimately
come about.

Shrt Ranjit Singh: Sir, the third
part of my question has not been
answered.

Mr. Speaker: There are some more
names on the list. (Interruption).

Shrl Swell: Sir, the Minister in his
reply said that some members of the
Naga underground were sighted in
this part of Nagaland bordering
Assam. For the matter of that, Naga
underground members are sight-
edcvelymu They are sightad in
Wohima, in Chidams, three miles
from Kohima, having a camp there.
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vernment had enquired into this
matter and had found out that
was no concentration of underground
Nagasg in this part and whether this
Government has received or asked for
this report from the Nagaland State
Government; (b) whether it is a fact
that the Assam Covernmesnt has ren-

to a certain big business house in this
country and that the contractor of
this forest had been trespassing into
the Desoi Forest of Nagaland and had
been illegally falling treez in the
forest; and, (c) whether it is a fact
that the Nagaland Government in
order to stop this lllegal extraction of
timber from their forest had set up
a check-post at Namsa in Tuensang
District of Nagaland and nOWhere
else and whether this Government
has enquired into this matter that all
this hullabaloo, this kind of crying
wolf about of the Nagas concentia-
ting on Assam border, is nothing but
a political stunt of the Assam State
Government?

Shri M. C. Chagla: I am conscious
of the fact that there are pome
differences between the Nagaland
State Government and the Assam
State Government with regard to
certain forests and other things which
form the boundary of the Assam
State and the Nagaland State. As 1
said, these differences are being re-
solved by the meeting of the tweo
Chief Ministers who met in April
and who have decided to continue
the talics. With regard to the concen-
tration of the Nagas, I have alveady
given the anawer.

Mr. Speaker: Shrimati Jyotsna
Chanda,

Bhrl Swell: That is no answer te

my quastion. .r.luﬂ,urno—
tection. The Minister Jant
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aveid giving answers to my specific
questions. I raised specific questions
and he has evaded all of them.

Mpr. Speaker: All these point can be
raised only in a discussion.

Shri Bwell: I am entitled to ans-
wers to the questions 1 have raised,
not to something else. This is not the
‘way how we are going to function In
this House. I ask something and he
Zoes on saying something else.

Shrimatl Jyotsna Chanda: May I
know whether the Government has
Ziven any thoughtful consideration to
rehabilitate people on the border of
Nagaland and Assam and, if not, whe-
ther they will consider it for the sake
of security?

Shri M. C. Chagla: It is a sugges-
iion for actiom. 1 will, certainly, bear
in mind what the hon. lady Member
has suggested.

Shrimati Sharda Mukerjee: May I
know from the Government whether
they have evolved a better method of
getting intelligence reports from
Nagaland. It seems that the Home
Ministry, the Defence Ministry and
the External Affairs Ministry are all
involved in it. I do not know how
the coordination takes place. Secondly,
I would like to know whether the
Government has decided on a policy
to woo the hosiile Nagas or to take
action in accordance with the law of
the land.

Shri M. C. Chagia: We are cons-

tantly, if not, daily, getting intelligence
reports which are being studied by

try. We try to coordinate these
reports and see what can be done
about it. With regard to the second
question, as I have said, our present
policy is to continue the peace talks
with the friendly Nagas and see if
we evolve a settlement which is

Oral Answers 2818
Shri M C. Chagia: We are {aking
all action we can against them in
preventing them from leaving India,
in preventing them from importing
arms, etc. How we can do that is
a matter mostly for defence and se-
curity. We are taking such ation.

Shri Ranga: May I take it that it is
not taken to be a violation of the
agreement that we have reached bet-
ween the two sections, ourselves and
the so-called friendly Nagas, {f our
security forces there are permitted,
also authorised by the Government,
to deal with such of them, the small
minority, who do not agree with the
so-called friendly Nagas and who do
all this mischief?

Shri M. C., Chagla: I should not
think it will be a violation of the
agreement. The violation of the agre-
ement is being committed by them.
The agreement lays down that they
will not import arms from any coun-
try and that they will maintain peace
and, therefore, there would be mno-
thing wrong if we take action .

Shri Ranga: Are we taking action?

Shri M. C. Chagia: We are taking
acticn,

Mr. Speaker: Next Question.

Shri Hem Barua: They are not
taking action.

Mr. Speaker: That is a matter of
opinion. Next Question, —

Kenya Immigration Law

+
+272. Shri Sredbakar Supakar:

Shri N. R. Laskar:
shri P. K. Doo:
Shri D. N. Deb:

Shri K, P, Singh Dee:



aB1g

+ (b) the steps taken by Governmant
to protect the interests of Indiang in
EKanya?l

(a) The proposed new immi-
gration law for Kenya has not yet been
passed, but it js expected that neces-
sary legislation will soon be introduced
in the Kenya National Assembly.

The proposed legislation will not
affect citizens of Kenya whatever their
ethnic origin. Under the new law such
non-citizens whose continued residence
in the country can be considered as
being of benefit to Kenya will be per-
mitted to remain,

(b) The majority of persons of In-
dian origin in Kenya are citizens of
U.K. and colonies. The Government of
India’s representatives in Kenya (and
elsewhere in East Africa) however
have invariably provided to all persons
of India origin assistance and guidance
to the extent possible, in the context
of their interests in Kenya (and else-
where in East Afria). There is, more-
over, no bar sgainst entry into India
of any person of Indian origin (includ-
ing those holding British passports)
who wishes to come to thig country of
his own volition. Such of those persons
who have come here from various parts
of East Africa for permanent gettle-
ment, bave been granted by the Gov-
ernment of India certain specia] con-

in no way prejudiced on sccount of
particular legisiation?
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and we cannot interfere jo thaly inter-
nal working. If they want to bring
out a Bill of this nature, we can hardly
u:tr anything to them by way of pro~
test.

Shyy Sradbaksr Supakar: 1 was ask-
ing about any ation on the diplomatic
level. I do not say that the Govern-
ment of India should force them either
to legislate or not to legislate. I want
to ask particularly whether any action
on the diplomatic level iz Seing taken
to see that the interests of the per-
song of Indian origin are really safe-
guarded. That is the pointed question,

Shri Surendry Pal 8ingh: Our views
on this question have been conveyed
to the Government of Kenya a num-
ber of times and do not think that
there is any need for any diplomatie
action or any approach at this junc-
ture.

Mr. Speaker: You have coaveyed
through diplomatic channels?

Shri Surendra Pal Singh: Naturally,

Shri N. R. Laskar: Most of the Indi-
ang are British passport holders and I
like to know, whether it js a fact that
the British Government are not 1aking
active interest as far as these people
are conerned. I would like ‘o0 know
whether any diplomatic action ir being
taken with the British Government
about these people.
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Shrl Surendre Pal Singh: It iy en-
tirely 5 matter between the U.XK. Gov-
ernment and the Kenya Government,
I do not know where we come into it.

Shri P. K, Deo: The immigration
law which js about to be passed in
Kenya has created a good deal of
panic and a lot of Indiang arc being
repatriated to this couniry, May I
know if the Government will give an
assurance to these repatriated Indian
citizens that they will be rehabilitated
in this country i{ they come back.

Shri Surendra Pal Singh: May I in-
form the hon. Membey that the idea at
the back of this Bill is not to expel
or to deport all people of Asian origin
from Kenya. This Bill is being brought
forward merely to regularise the stay
of foreigners in ‘L.l cruntry accords
ing to certain categroies and we hope
that a large number of such people
there will be absorbed, and will be al-

lowed to stay there to carry on thelr
normal trade....

8hri P, K. Deo: Indians are being
sqeezed out from every country, We
want an assurance from the Govern-

ment that they would be properly ze-
habilitated,

Shri Surendra Pal Singh: May 1
repeat that this Bill is not uf a discri=
character or of a racial cha-

~822

Bhri Surendra Pal Singh: They are
allowed to come. We do not place any
bar on their coming to this country,
they are quite welcome, But we do not
accept them if they are deported from
that country. (Interruptions),

Shri Ranga: The Cabinet Minister
concerned will try to answer this ques-

ion, Sir. By rehabilitation we
mean

Shr{ Surendra Pal Singh: Nobody
has 50 far come here and asked for
rehabilitation help. Our policy at the
moment is that we do not give any
rehabilitation grant or financial help.

Shri Piloo Mody: Why don't youw
say 50? Why are you ashamed of say-
ing it?

Shri Ranga: For these unfortunate
countiry-men of ours, the compatriots
of our country, what is it that tha
Government trieg to do in order to help
those peuvple to establish themselves
here in some employment or industry?
That is what we mean by rehabilita-
tion.

Oral Answery

Shri Surendra Pal Singh: Actually
the question has not arisen yet because
nobody has come from *here gnd ask-
ed for help. As I have said earlier
on, if any of those people are pxpelled
from there or they have ‘g leave be-
cause of certain circumstances, they
can come to Indis, and we give thems
necessary facilities; they can jmport
their personal belongings, their carw
etc.; the guestion of rehabllitation or
financial aid does not come in; if they
ask for it, we shall see what can be
done.

Shri P. K. Ded: They cannot bring
their own assets...

Shyl Surendry Pal Siagh: They have
not come here yet...
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#278. Shyi Madhu Lintaye:

Dr. Ram Manohar Lohia:
Shri 8. M. Banerjec:
_.(‘- _Bhry George Feroandes:

Will the Minister of Externa] Affalcs
‘be pleased to state:

(a) whether it ig a fact that both
USA and USSR have mmfwted
stationing of the missiles of coun-
4ries, with nuclear war-heads, on the
Indian territory to make the guarantee
against nuclear attack or threat of it
“eredible”; and

(b) whether Shri L. K. Jha, Secre-
tary to the Prime Minister was autho-
rised by Government to indicate
India’s temtative acceptance of the
suggestion?

The Minister of Extermal Affalre
(Bhri M. C. Chagla): (a) and (b). No,
sir.

ot wy foord : % gy arerT Rt
§feowmr Aot & fafaw savandd
Farearcax @ gk fe Swa @
wifes g AT @@ ¥, 39 _7WA
g ww oF woaw g fawal ¥ @ W
ovfes oW 1 areeEr At fwen
&, awow gw wroifas ghegrd  ym
51 T wapdt afE 9T g
aft w6 | & ol agew ¥ qy W
w15 £ s wfas ox a1 areedt &
ITE WITRAEA

'whether we sign the treaty or not. We
had the discussion on thig here the
other day,

The questioh of signing the treaty
or not

£F
&
L
{
1

not leag to general and comprehansive
disarmament, {f jt impedeg ressarch for
peaceful purposes, we shall not consi-
der the treaty acceptable.

ot wy femd : AT AW wT awre
aft wrark ¥R gggerkfe aTec
T ST ¥ T AT AT oufew wn-
*TiqNTT WEAIN(— AT AICET & avey
T A . T4 Y WORITET w1 weay
gt
Shri M. C. Chagla: There has been no
talk of any nuclear umbrella.

W wy o TR W X e
or T wAT Agew wax § e W
wrr g g d
Shri M. C. Chagla: My own impres-
sion is that Shastriji did not say that
he had ever discussed the question of
a nuclear umbrella. It was put out jm

the British press... My impression is,
and I speak subject 1o correct on. ..

Sbri Nath Pal: We can help the hon.
Minister. Shastriji used the word
‘shield’ and not ‘umbrella’.

Shrl M. C. Chagia: I am talking of
the nuclear umbrella.

ot wy fowd : o3 Mol sraw
3

qdat wgw * M"ﬁﬂ,‘ftﬁ"
o wgw s
i fe “frefe’ @ 31 W e
Wl ? ¥ uvfes g ¥ fow
foer ¥t v s w@ { Mt
% fam wg v prew Tl ?

Shri M. C. Chagla: We are consider-
problem of the
treaty. 1 agree that it is & im-
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against the possibility of Chinese nu~-
nuclear

clear attack or even Chinese
blackmail; that is a matter of vital na-
tional {mportance.

ft oy feR : st @Y7
sl wERu 1 AERT A S R §
avli wr o At wfgd ) q@ @
qrav O SR A E E o A
w® § o frwre s g, grewed
g mewttT ¥ Avq MeeTGEE A
gqrfex 3@ &1 s gt g7 W
woere foT Im gt fazwy AR 9T
e aAvT ST &

weaw wgtww : ot A1 )

Shri 5. M Banerjee: The hon. Mi-
nister has just referred to the agree-
ment or the treaty. May I know whe-

ther before the treaty js signed, it is
likely to be discussed in this House and

the opinion of this House obtained?

Shri M. C. Chagls: The question of
this agreement has been discussed in
this House and in the other on moare
than two or three occasiops and the
Government of India have given cer-
tain assurances as to what the treaty
should contain before we will consider
signing it. We have aiso said that
we will not take sny decision unless
we see the form and shape in which
this treaty ultimately emerges. Today
it is at @ very preliminary stage. Our
representative in Geneva bas made @
statement setting out India's case. But
beyond that, the discussion of the draft
treaty has not progressed.

Wt wnd warhe : T A AT
ol o o ¥ oy i e W e
gor &, oo ot et e o ek g e
v weiiew  dwfiee e
FEE TR ANT WM
£ N feafen st @ = §(¥)
wW S o W R I
wr qrr ay oo Wro Mo Qe ¥ L2
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*CH T v Wi &, W7 W AT EgN

or launch an ICBM. That
the threat that we have from China.
1 fully realise the grave situation.

As far as the question of telling other
friendly countries of the situation In
which we are placed is concerned, we
are constantly pointing out that the ex-
plosion by the Chinese of & nuclear
bomb poses a very grave and very se-
rious threat to India. As regards Gov-
ernment’s policy, it has been enunclat-
ed very often by the Prime Minister
in this House and elsewhere that st
present we have no intention of ex-
ploiding an atomic bomb.

wht fegdvec wew : # Tg A}
fie o wher & saTC R O & el
a weter dure feay T 8, SR OF
ura ag & 6 1967 & gy far ¥
X wopmfer freie firar 3, 97 TC wg
ara ATy A gefY 1 T R ST
¥t g e £ e oy wepenfe
SEW F T TUT WY AQ A€ qE WO
Iw ¥ i, 3% a% Wit §TRIT I8 T



asay

shown great restraint, will be a non-
nuclear nation, that China wil] be un-
der very few obligations and we
be under obligations. Therefore,
question my hon. friend jas
a wery imwportant one which
conzidering.

st wemwriT wrelt : S wETT
ot % §9 AW swAR wwifvg gy o
fo fieqr ¥ AT 3 IO tw TwTT W
FRITR ¥ W A e wgr ¥ d@s
wT ag Wrhic & & gT S00
Mo g AT G AR FT AEAT
R ) oft o ¥ 3 Wit s@wiw § afe
WA EIFR T 9 JIAErd & anare
QT W ¥ gRil, A | FEN S«
¥ fad W@ a@w A fodr a9 w1
o wwew far §, fae® wrehia oq-
AT T W TWH T AAINT W7 qqT
 Juw e W waAy ey # fadt
aerc Frumoe fear ot &%)

it

i

ShriM_C. Chagla: Apart from what
appeared in the newspapers which
I have read and hon. Members have
read, we have no officia] information
from our intelligence gourcey or from
any other country officially as to the
preparation by China of launching
pads. A particular report in the news-
papers sayg that such launching pads
have been noticed in certain parts of
China, which would indeed be & very
serious threat to us.

Ag regards my hon. friend's
to what we

are doing to
roused jn the miuds of our peo-

I am sure my hon.

4
iZgg

]

:

£

:

;

|
é
!

i

Oral Annwers JUNE 8, 1967

Oral Answers 28ag
to ensbls us to become stronger snd
ensure the security of the nationt I
would like to know whether every
treaty which is signed iz not meent

to be either beneficial oy harmful to
security?

Bhyi M. C. Chagla: As I said, the
main purpose af the non-proliferation
treaty was to advance the cause of
general and comprehensive disarma=
meént by preventing proliferation, not
merely by preventing aon-nuclear
countries from a quiring uclear wea-
pons, but also by compelling and ob-
liging the nuclear Powerg to freeze
their stockpile, if not to reduce their
stockpile. In that sense, it i3 bound
up with security. This is the purpose
of this trcaty which is being discuss-

li’ig'g%f??
e
il "ag
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the question of security.

The Prime Minister and Minister of
Atomic Energy

point.
scious of the squabbley and confusion
in the ranks of the opposition that he
thinks that that is the position here.
As far as we are concerned, there is
no question ef any squabble or confu-
sion of thinking.

Shri Nath Pai: Is that an explana-
tion or just a counter-attack?

ot wy fomd @ wrw S ¥
Tw e gR T g e & fw
qmgﬂ‘tﬁﬂrﬂ‘aﬂm@wﬁ
¥ s E Ay ¥ e fewr g,
FTET GHAE yEAAL w1

Shri Nath Pal: I appreciate the rare
repartte #rom the Prime Minister,
but may I request her to shed some
light on my question?

Shry M. O. Chagla: I thought I
had answered it. If there is any
par that I have not answered, I
shall be gizd to answer.

Torelgn Secretary also
" 8% necessary for the thres to  §O?

Oral Answery 2830
Could not one have done in these
days of scarcity of foreign exchange
which Mr. Morarji Desal throws in
our face. What did they achiever He
did not reply to that. I accept the
contention of the Prime Minister that
there were no squabbles, no jealousies,
but let him answer my question.

Shrimati Tarkeshwari Sinha: Is it
a fact that during the visit of one
of the nominees of the Government
of India, Mr. L, K. Jha, the Soviet
Government and the United States of
America had indicated that they are
also likely to revise this non-prolife-
ration treaty in its present form? Has
any indication been given about that,
and is that the reason why the talk
about the stand of India on the non-
proliferation treaty is being continu-
ed?

ghri M, O. Chagla: Mr. L. K, Jha -
in his tour of different countries was
not discussing the merits or de-mtrits
of the non-proliferation treaty. His
function was specifically to ascertain
from these countries what security
would A nomnyaligned, non-nuciear
country have if there was a nuclear
attack. That was his specific func-
ﬁmwtﬁehhcundeﬂootu:dointh.
talkks that he had with various peo-
ple in varlous countries,

U. 8. Fighter Planes secured by
Pakistan

<+
*274, Shri Indrajit Gupta:
Shrimati Tarkeshwarj Sinba:

Wili the Minister of External Affalrs
be pleased to state:

(a) whether it is a fact that Pakis-
tan has secured a new squadron of
U.S. supplied fighter planes which are
reputed to e most sophisticated of
their kind;

(b) whether India has protested. te-.
the Government of US.A. ggainst the
supply of these planes. to’Paiisiem;.
and N

(¢) if 30, the US. Ggvernment's' s
action to India’s protest?
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The Minister of External Afalrs
@1 M. C. Ohagh): (a)

new squadron (of most sophisticated)
UB, supplied fighter planes,

(b) and (c). Do not arise.

Shri Indrajit Gupta; I want to
know whether the Minister's attention
was not drawn—apparently it was not
—~—to a report in the Press
recently published in all the news-
papers that a squadron of star fighter
F-104 plmnes had been received
by Pakistan through a third party,
that is to say, Iran or Saudi Arabia®

Shri M. C. Chagia: My attention
wag very much drawn to it and we
have made enquiries and *‘he position
is this. Ag far as we Mave gathered,
it has been confirmed by our mission
in Pakistan and Irep that 15 F § and
2C—130 aircraft had gone tp parti-
cipate in Pakistan National Day cele-
brations but they returned to Iran
sometimy, in the first week of April.
The newspaper report was based on
the fact that these were seen jn Pa-
kistan when they celebrated the na-
tional day.

Shri Indrajit Gupta: If the fighter
aircraft of one country can participate
in the nationa] day celebrations of
another country it can only be in
accordance with the fact that they are
both members of certain military
Pacts or agreement. Fas the Minister
assured himself that in the event
of—which we hope will not happen—
any hostility, under the same agree-
ment, those plans which go to Pakis-
tan to participate in the national day
celebrations will not go over to
Pakistan for other more aggreasive
purposes?

Shri M. C. Chagla: 1 agree with my
hon. friend that it is very unusual for
Planes of enother country to partici-
pate in the mational day functions.
We do not have planes from other
countries participating in our national
day celebrations.

Cp .

JUNE s, 1087

As regards the second part, I have
already mide o staternent on
Iran's attitude is that she hag certain
agreements with Pekirtan, defence
agreements which will ~ome into
effect in case there was aggression by
Indis on Pakistan,

Shri Indrajii Gapia: Wag any re-
presentation made to the United Stateg
because the United States is the pat-
ron of this military agreement?

Shri M. C. Chagla: I do not see
what representations we can make to
the United State when the planes
have gone back. They are not o
Pakistan now, We would certainly
have taken up this matter with
Pakistan if Iran had sold these planes
to Pakistan.

o wy forwd : v wg rfeET
®TANT AT F1 WX ATH A9ET WA W
11 wpgiarm k) ¥ o wiw
w0

ot oy qrf : ¥aT qor aAvEY
s Lt 11 AT WA Adiw
®

Press about another military pact bet-
ween Pakistan and Iran and that sccor-
ding to that pact these planes had been
coming to Pakistan? How many of
them have gone? 1 do not think
Government of India has any

mation about that definitely. But has
not the Government of India so far
discusseqd this matter with the US Gov-

oF
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Shrimat; Tarkeshwrary Sinha: Apart
from that....

Shri M. C. Chagia: They may also
have a bilateral defence pact as far
as this position ia concerned.

Shrimati Tarkeshwari Siaka: Do
they have or not? You said ‘may’.

Bhri DL C. Chagla; We have no offi-
cial information. It may be a gecret
pact. We have no official informe-
tion. With regard to the planes
which Iran bought from Germany
and which were transferred to Pak-
istan on the plea of servicing by Pa-
kistan, we made sirong representa-
tions tgo Iran and to West Germany
and we® have Degy assured Row an.
that is also our information, that per-
haps barring a few, all those which
were sent from Iran to Pakistan bave
been returned.

Shri Nath Pal: How many ar> thoss
few?

: Which are

barring Iran,
which had been harbouring these air
force planesg supplied by UBA for Pa-
kistan under the plea of cervicing and
peity repairs? Secondly, what steps
have the Government of India taken
to persuade them from not doing so
and with what results?

Oral Answery 2834

steps did he take to persuade them not
to do so?

Mr. Speaker: Order, order, Shri P.
Venkatasubbaiah:

Shri P. Venkstasubbainh: Apert
from Iran, Saudi Arabia is another
country which has been vociferous in
championing the cause of Pakistan
and also supplying gome of the fighter
planes bought from other countries.
In the present latest contex: of things,
in the light of the West Agian situa-
tion vis-a-vis our attitude towards the
Arab countries, ] want to know whe-
ther the hon. Minister of External
Affairs had made any efforts to make
the Arab countries, especially Saudi
Arabia, realise the futility of aggra-
vating the cenfroatation of Pakistan
with our country?

Bhri M. C. Chagla: As far as We
have official information, there has
been no transfer of planeg by Saudi
Arabia and about Saudi Arabla acqui-
ring from any NATO country, we have
no information about it

oft wzw frardt wrendd : st Fr 2
Ay wm fe fTm o qrfieens
& drw ¥ wore v @ dfe A TwE
ot 3 ey Af ¥ & gqen
wrgan § f& v ag @ § s wod o
o may & WX Faw g v W
e i Az frar d faw & wgr
nar & fir wiferarT ¥ ww 3a W Wt
et & AT ST ¥ wadtx Ag
aifeen ¥ 7ez &7 & fog g?
f araT  WTEAT g {6 %\ 3wy ek
Az far g1 e o R ot 3w AT
¥ T A EW N AeTa W
g ?

Shri M. C. Chagia: Ag I grid, there
are defence agreements betwesn
Pakistan and Iran; they «xely on CEN-.
TO and on the basis of that, if one
country which has signej this agves
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ement is attacked by an out side
country, it is the duty of the other

countiry to go to its rescue.
That is a defence arrangement bet-

of
Bhri Nath Pai: The question was
all,

Shri A, B. Vajpayee: It ;5 surpris-

thet the Foreign Minister has
not careq o reply to my question. 1
asked whether the Government of
India has received any note from the
Government of Iran after the visit of

and if go, what are the contents of
that note?

Shri M. C. Chagia: We have re-
ceived no note after my return. There
has been no note gent to the Ministry
by the Government of Iran.

Shri Hem Barus: It has transpired
of late that Pakistan is replenishing
her depleted armoury, depleted by
our brave jawans, with fighter air-
craft from USA channelled through
Saudi Arabia and with MIGs from So-
viet Russia channelled through China.
That is how she has gained air supe-
riority over us after she attacked us
during 1965. If that is so, may I know
whether our Government are trying
to evaluate the air strength of Pakis-

Oral Aniwery JUNE 35, 1087
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" Shyl Hem Barus; The Defence Mi-
nister is here, Sir. He should try
to tell us about that.

Mvr. Speaker: I do not think it

WRITTEN ANSWERS TO QUES-
TIONS

Nationa) Cadet Corpe

*275, Shri M. R, Krishna;
Shri 8. 8. Kothari:

Will the Minister of Defence
pleased to gtate: '

(a) whether it js a fact that Gov-
ernment have decided to reduce the
strength of the Nationa] Cadet Corpe
to half of its present number;

{b) if 5o, the reasons therefor;

(e) whether the gbjectives planned
have been fully achieved through the
N.CC.; and

(d) whether to prepare and keep
the physically fit men to get into the
Defence Serviceg at the time of

, his Ministry is planning to
intensily fitness
in the Educational Institutions?

The Minister of Defence (Shri
Swaran Singh): (a) and (b). In res-
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“matter has been reviewed in the light
ot — N

{i) the growing sirength of the
senior division NCC for col-
fege boys, unrelaleg to the
defence requirements conse-
quent upon the increase in the
enrolment in colleges from
year to year;

(ii) the shortages that continue to
exist in the matter of training
slaff and equipment for effec-

tive training being imparted;

«iii) the lack of aptitude and reluc-
tance on the part of indivi-
dual students to participate in

the NCC on a compuisory
basis; -
{iv) the growing feeling amongst

universities and educationists
in gencral of late that the
NCC should be made volum-
tary; and

the recommendations of the
Education Commission and
Kothari Committee on the
formation of National Service
Corps.

(V)

A proposal i now under censidera-
tion to make the N.CC. voluntary.
The proposal if accepted would lead
to a sizable reduction in the strength
of the NCC.

(c) Within the limitations indicated

in answer #o parts (a) and (b) the

" N.C.C. has achieved its objectives ade-
| quately.

Mig Facteries

*276. Shri Shards Nand:
Shri 3. B, Singh:
Shri Bharat Singh Chaulan:
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Will the Minister of Defence be
pleased to state: '

() the progress so far ‘made in sel-
ting up of Mig factories in India;

(b) the total capacity of the factor-
jes; and

(¢) the total expenditure jncurred
so far on them?

The Minister of State in the Minks-
try of Defence (Shri B. R. Bhagat):
(a) Conmstruction of technical and pro-
duction buildings has made considera-
ble progress in the MIG Factories.
Procuremant of Plant, Machinery,
equipment, translation of documents.
recruitment and training of personnel
are progressing satisfactorily to match
a coardinated programme of manufac-
ture.

(b) It js not in the public interest
to disclose this information.

(¢) The total capital expenditure in-

curred on the MIG factories is approxi-
mately Rs, 24.00 crores as by the end
of March, 1067,

National Defence Fand

*277. Sarl A. B. Vajpuyee:
Shey Briy Bhushpn Lal:
Shet Yaohpal Slugh:

.
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Snry; ». €. Samanty.
Shrj Shri Gopal Saboo:

Will tne Prime Minister be pleased
io state,

(a) whether it ijs a fact that some
rare coing which were donated by
Indians for the National Defence Fund
were sent to UK. and U.S.A. and sold
there a¢ low prices;

(b} if su, whether the coins could
not have fetched a better price in
India;

(c) whether %iny enquiries have been
made into this matter; and

(d) if so, the findings thereof?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) to (d). Some coins
which were adjudged as rare by numis-
matists were sent to U.S.A, and UK.
1Out of these, 103 were sold in U.S.A.
and 271 in UK. for a total amount
which exceeded the value of their
zold content at the then prevailing
international price. The sale was
effected through our missions abroad,
as decided by the Executive Com-
mittee of the National Defence Fund.
The coins were sold for the highest
offers which were received. Sale
abroad brought foreign exchange; the
question of fetching a better price in
India as an alternative to selling
abroad had not arisen, The question
of holding an enquiry does not arise.

Bhabha Committee’s Report on
Electronics

4278, Shrj Virendrakumar Shah:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Defence be
pleased to state:

(a) the steps taken tp implement
the recommendations of the Bhabha
Committee on Electronics;

(b) the steps taken to encourage
research and development in the elec-
tronicg field in the private sector; and

JUNE 5, 1967

Written Answerg *
(¢) whether Government have amy
proposal under consideration to set wp.
a Central Pool of Electronic Instmma-
mentation and Equipment to facilitaie
research and development in the elee-
tronic industry in the private sectoa®

The Minister of State int he MMimis-
try of Defence (Shri B. R. Bhagat):
(a) Government have set up a Com-
mittee known as the ‘Electronics Com.-
mittee in Septeniber, 1966 for :he ad-
ministrative implementation of the r@-
port of the Bhabha Committee. This
Committee is to take account of the
most urgent needs for the rapid dewe-
lopment of electronics, keep track af
the research being done in design and
development, identify the secitms.
where indigenous production could be
built up and promote the speedy buikd
up of such capacity.

(b) (i) The Electronics Commities
has constituted a Technical Committer
for assisting it in locating availahle
facilitics for development of electrouwEs
both in the public and private see-
tors and for giving advice regarding
the development contracts which could
bz entrusted to these Units

(ii) The Electionics Commilies
is considering setting up of a suilshlie
body for collection and disseminatiom
of information relating to develop-
ment and production of electromics
components, equipment, etc. io help
the industry and the institutions em-
gaged on research and developmest
work.

(c) No such proposal is under comsi-
deration at present. However, io®
zona] electronics evaluation tes! Iabo-
ratories which will provide necessary
facilities to the electronic indusiry is
the private and public secotrs for eva-
luaion angd testing of their proderis,
are likely to be set up.

Indian Membership of World Bodies

#279, Shri George Fernandes: .,
Shri Madhu Limaye:
Dr. Ram Manohar Lokia:
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Skri 8. M. Banerjee:
Shri 5, M. Joshi:

Will the Minister of External Affalrs
be pleased to state:

(a) the number of international and
world bodies, associations, organisa-
tions and committees of which India
is & member;

(b) the annual subscription paid by
India to emch of these organisations
and the currency in which it is paid;
and

{c) the rise in the amount to be
paid as subscription oconsequent upon
devaluation?

The Minister of External Affairs
(Bhrt M, C. Chagla): (8) A list of the
various international bodies of which
India is & member is placed on the
Table of the House, [Placed ip Lib-
rary. See No. LT-514/67].

(b) and (c). Information is being
collected and will be placed on the
Table of the House in due course.

Racia] Discrimination In Britain
“308. Bhyy Mohammad Ismall:

Shri Umanath:
Ghosh:
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(b) it so, whether Government have
taken up this question with the Bri-
tish Government; and

(c) whether Government are cobD~
sidering the proposal to rejse the
question of human rights in ghe con-
cerned UNO Commitiee?

The Minister of External Affulrs
(Shri M. C. Chagia): (a) Yes, Sir.

(b) Qur High Commission has taken
up individual cases with the British
authorities.

(¢) There séeems no need to do so
at present as the British authorities
themselves are thinking of introducing
legislation in regard to this matter.

oewet welveer wrey sifewfodt
o it

T v WA Oy wary Y g
o fs -

(%) war xg ax § fs aooT ¥
ol Wi s afewfot o
wet w6 w1 favwn fear §

(w) afe g, @ v ufewrrol
) Wiy oY e vt @ o ;

(%) war AT o wfwww ey
wfewfeat w1 xfover wwwa & o
fawrr wwar 3w & weoaT vt § e
T w1 e s ol §; i

(%) afc wit, 1 <% oo Tk
? .
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sfvewy sy (vt ek fog ) ¢
(w) @ gt O¥ gECAEt W@
AT WHEAT 7, I a7 AN wiwwrg 8
oo § ar TorgT Eart wwywer A7 @Y
- fear & @1 ford warl waew ¥
¥V 78 o1y waTR, 1967-70F
o Wt &9 % faifoy wawes &
vAare fawer feg smom o

(w) wowT 7 ofes W@
Faral Wi falwsy w=2rg ga.07 & TUw
wrr fsfmm s5foay & qff § 37 eqré
agt ®1 ¥ Sfrwr wfaT ¥R &
fao sz 75 8, o [+ HY AR Aqav
@ et gy g 8YC 0 @
TV & WK 97 v oW ¥ ol
forvis fary 2w wd i gAqor eI
wat ¥ fawrgw werforn for amt &
g T FAF AHIT & woqr @ fr aw
07 fanre w1 vy oYy faas far g
qrg &), 3% fr g g Wi

TG WY TSy ATEIG 4 W A
WA USHTY & fam oAl afawt &
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wew & qrrk gum fgy & A, W
YT qT AT WY & Ay Fresfas st
qrwrer ¥ WA F oaud¥ gy wwawr W
HAMAMT ¥ qAT AMA 9T AT
gé1

¥ VA T LT & AT ATARH
& for g€ a1, w1€ diqaifer o @
gur ¥

Separate chem;' and High Court for
Nagaland

*283, Shri Swell: Will the Minister
of External Affairs he pleased to state;

(a) whether the Government of
Nagaland have asked for a separatc
Governor and a separate High Court
for Nagaland;

(b) whether the present  arrange-
ment of @8 common Governor and a
common High Court with Assam has
proved unworkable: and

(c) whether the Government of

Nagaland have adduced reasons for
their request»

The Minister of External Affairs
(Shri M. C. Chagla): (a) No, Sir.

(b) and (c). Do not arise,
Indian Navy

*284. Shri K. Haldar: Will the Min-
ister of Defence be pleased to state:

(a) the steps taken to develop and
modernise the Indian Navy: and

(b) the progress so far made in this

(8hri

Al Ywr a9 fednfiyr Wy

*28s. st gerutw hew ;oW
Wdfwwwnd w4t 77 T By ger
5T f
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? t
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e ) o (F) It Agn
(=) #rar
Radar System

»286. Shri D. C. Sharma:
Shri Ounkar Lal Berwa:
Shri Bhogendra Jha:
Shri Maharaj Singh m

Dr. Mahsdevy Prasad:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that tln
Government of U. S. A is eager
complete the radar system wm
the military aid package to India after
the Chinese" attack; ang

{b) if so. the stepsg taken in the
matter?

The Minister of Defence (Ehai
Swaran Singh): (a) and (b). The
Government of the US.A, have offer-
ed under their Military Credit Salas
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5 Elections in Kashmir
wrer & qowd fe *288. Shri Y. A. Pramd:
O~ .
fefewd Swewa F
. (%) wna Shri P. K. Deo:

Will the Minister of External
be pleased to state:

(a) whether it is a fact that Pakis-
tan has written a letter to the UN,
Security Council alleging that the
recent elections in Kashmir were
farcical; and

(b) if so, the reaction of Govern-
memnt thereto?

The Minister of External Affairs
(Shri M_ C. Chagia): (a) Yes, Sir.

(b) The letter of the Permanent
Representative of Pakistan makes
false and unwarranted allegations
which amount to gross interfercnce in
the internal affairs of India. The
elections in India are no concern of
the Government of Pakistan. A suit-~
able reply will be sent to Pakistan
Permanent Representstive's lettsr in
due course.

Oosstrestion of Barrage by Rast Pak
Governxent sn Durf Teasla River

*389. Bari B, K,
Will the Minister of

3

1}

{2) wheilher Government are

that the Govermment of Bast
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(¢) the steps Government propose to
tdke to save the Indian people in that
‘border area from this catastrophe?

The Ministey of External Affairs
(Shri M. C, Chagix): (a) to (cJ. Ac-
cording to information available vith
the Government of India, Pakistan
has included a scheme, in their Third
Five Year Plan, for constructing a
diversion barrage on the Buri Teesta,
a small tributory of Teesta. It is
located some 15 miles south of Indo-
Puak border and cannot be termed a
“big barrage".

The Government of India have no
information in regard to this project
‘being taken on hand, The possibility
of its submerging any areas In India,
on completion ig under examination.
Meanwhile, detailed information on
the project has been called for from
our Mission in East Pakistan and
?n the West Bengal Government.

Miary Preparations by

*291. Shri Samar Guha: Wil) the
‘Minister of External Affairs be pleas-
ed to state:

(a) whether it i3 a fact that along
the border of Jharalingeswar in

bunkers and

(d) whether it is a fact that Pak
army is preparing bunkers and dig-
ging trenches along the Belonia border
of Tripura also; and

(e) whether it is also a fact

(Shri M. C. Chagla): (a) It is a fact
that the East Pakistan authorities re-
cently started constructing a bund
from Kaliganj Chatnai to Ratansingh
Chatnai opposite Jharsingheswar, P8
Haldibari, District Coocn  Behar,
Strong protests were lodged with the
East Pakistan authorities by our
Border Security Force and the Gov-
ernment of West Bengal. As a result
of these protests the Pakistan autho-
ritles have stopped construction of
the bund.

(b) According to realiable reports
all the old trenches and bunkers along
the border opposite Mekhliganj in
Cooch Behar have recently been
cleaned and repaired by the 'EPR
personnel.

(c) There is no information about
the reinforcement of Pakistap border
outposts in the border area opposite
to Mekhliganj by Pakistan Army,
However, we have received reports to
the effect that EPR personnel in some
of the Pakistan border outposts have
been reinforced.

(d) Yes, Sir.

(¢) During the last three months,
there wag firing only once, on 20th
April, 1967, by the East Pakistan
Rifles towards Beloniag towr. Theme
was no casualty.

Official of Indian High Commission in
UK. involved in smuggling

*233, Shri Yashpal Singh:
Shri Jyotirmoy Bagu:

Bhagaban Das:

&g-w



2851 Written Answers
Shri K. N. Pandey:
Shri Ram Kishan Gupta:
Shri P. K. Deo:

Shri K. P. Singh Deo:
Shri S. K. Tapuriah:

Will the Minister of External Affairs
be pleased to state: /

(a) whether Government’s attention:
has been drawn to the press reports in
the Hindustan Times of fthe 22nd May,
1967 to the effect that ‘a senior diplo-
mat of the Indian High Coemmission’
is alleged to be involved in a racket
to smuggle hashish into London from
Delhi; and

(b) if so, Government's reaction
thereto?
The Minister of External Affairs

(Shri M, C. Chagia): (a) The Minis-
try of External Affairs is aware of
the press report appearing in the
Hindustan Times of 22ng May, 1967
and have made some enquiries in the
matiter. Our enquiries have so far
revealed that no diplomat senior or
junior or any other official of the
Indian High Commission, London, is
involved in a ljacket to  smuggle
hashish into Londomn.

(b) Indian High Commission in
London has already taken up the
matter with the British Government
for publishing such incorrect reports
in their newspapers.

Indian Nationals detained in DBurma

%293, Shrimati Jyoisna Chanda: Will
the Minister of External Affairs be
pleased to refer to the reply given io
Starred Question No. 218 on the 3rd
April, 1967 and state:

(a) the further progress since mace
in securing the release and repatria-
tion of Indian nationals detaineg for
alleged economic offences by the
Burmese Government after the 27th
May, 1964; and

(b the special efforts made in this
direction?

JUNE. 5, 196%
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The Minister of External Adffairs
(Shri M C. Chagla): (a) and (b).
The question of Indian nationals de-
tained in Burma for alleged economic
offences is being pursued by our
Embassy with the Burmese guthorit-
ies. Priority is being given to the
examination of cases of those Indian
nationals who have been in jail be-
fore 27th May, 1964 since ithey have
been under detention for a longer
period. Since the- last answer given
in the House on 3rd April, 1967, we
have been informed of the release of
two more Indian nationals belonging
to the pre-27th May, 1964 -category.
Our Embassy is pursuing the remain-
ing cases with the Burmese authorities.

Manufacture of War Equipment

Will the
pleased to

“294. Shri S. C. Jha:
Minister of Defence be
state:

(a) whether it is a fact that India
is still not in a position to manufac-
ture all the necessary war equipment,
like tanks, war trucks, jeeps, automa-
tic guns, fighting planes and fighting
ships and has to be dependent on out-
side help; angd !

(b) if so;, when India'would be
self-sufficient in these things?

i

The Ministey of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) and (b). Our aim is to have a
self-sufficient production base. De-
fence Production is a continuously
evolving process with an increasingly
high degree of sophistication. We
have achieved adequate self-sufficiency
in small arms.

We have, however, still to depend
on foreign sources for non-ferrous
metals, specia] steels and alloys and
sophisticateg componentg in ‘he field
of electronics, aeronautics and instru-
mentation, and in these fields efforis
are being made to achieve increasing
self-sufficiency with the assistance of
the deveioping industrial base iz the

country |
]
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Anti-China Propaganda

*225. Shri Atam Das: Will the Minis-
ter of Information and Broadecasting
be pleased to state:

(a) whether it is a fact that Gov-
ernment have launched an anti-China
propaganda to counteract Chinese anti-
Indian propaganda in the forward
areas;

(b) if so, its impact on the morale
of our Jawans posted there and its
effect on counteracting Chinese pro-
paganda; and

(c) whether Government propose to
increase the time and tempo of such
propaganda?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir; the Government of India
have launched a campaign to counter-
act Chinese anti-Indian propaganda in
the forward areas at Nathu La.

(b) The moral of our forces has al-
ways been high. 'The propaganda
from our side hag succeeded in 2xpos-
ing the hollowness and falsenocd of
Chinese propaganda and has alsg suc-
ceeded in imparting correct informa-
tion to our jawans and the Chinese
forces.

(¢) There is no such
present.

proposal at

Anti-Radar Device Scheme

#296. Shri Virendrakumar Shah:
Shri Piloo Mody:
Shri R. S. Vidyarthi:
Shri K. P. Singh Deo:
Shri P. K. Deo:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a for-
mer Physics Lecturer at Allahabad
University invented an anti-radar de-
vice scheme which might have led to
a major achievement in the fielq of
natinnal security;

(b) whether the scientists from his
Ministry called on him to know more
about his scheme;

(c) the reasons for rejecting the
scheme by Government; and

(d) whether Government are aware-

that he has taken up a job elsewhere?

The Minister of Defence (Shri
Swaran Singh): (a) to (d). A scientist
who was formerly a Physics Lecturer
in the Allahabad TUniversity was
stated to have developed some anti-
radar material and to have collected
preliminary data in this regard. The-
matter was discussed with him by a
senior Defence scientist and ihe:
former subsequently put up a Grant-
in-aid scheme costing Rs. 27 lakhs.
These proposals were considered in
detail in the Defence Research and
Development Organisation and dis-
cussions were held at which the
initiator of the proposal was present.
On an evaluation of the scheme, it
was found that an investment of
Rs. 27 lakhs was not commensurate
with the results likely to be achieved.
The scientist was invited to work in
the Defence Electronics Research
Laboratory, Hyderabad, where the
necessary facilities are available for
carrying out evaluation of material
developed by him. He regretted his
inability to do so and as a result the
scheme was not proceeded with.
Governm®nt are aware that the
scientist has taken an appointment at
another institution in Uttar Pradesh.

Pak. Attempt to Take Possession .of
Indian Territory

*297. Shri B. K. Daschowdhury: Will
the Minister of External Affairs be
pleased to state:

(a) whether Government are aware
that the Government of Pakistan are
trying to take possession of a portion
of Indian territory in South Berubari,
sheet No. 28;

(b) whether Government are gware
that farmers and poor villagers of
South Berubari have been threatened
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with dire consequences, unless they
desert their houses; angd

(e) if wo, the steps which Govern-
ment propose to take to protect life
and liberty of those villagers?

The Minister of External Affairs
(Bhuri M. C. Chagla): (a) and (b), We
have received reports that EPR per-
sonnel of Barashashi Borde: Outpost
in Pakistan are repeatedly indulging
in aggressive and provocative acti-
vities and are holding out threats to
the Indian nationals of the village
Pathanpara in South Berubari, PS
Kotwali, Distt. Jalpaiguri, to stop
cultivation of their land,

(c) The Government of West Bengal
‘have lodged a strong protest with the
East Pakistan Government and have
drawn their attention to the latter's
assurance in January 1867 in res-
ponse to an carlier protest that neces-
sary steps have been taken lo prevent
the Pak. nationals from interfering
with the cultivation of the plot of
land in question by Indian na‘ionals.
The Government of West Bengal have
also protested against the digging of
trenches and setting up of advance
camps by the EPR men within 150
yds. of the boundary which is
violation of the Border Ground Rules.
The Deputy High Commission for
India in Dacca have also been direct-
ed to lodge a s rong protest with the
Government of Eust Pakistan,

Pak. Fortign Minister's Complaint
agalnst India re. Tashkent Agreement

*298. Shri ¥, A, Prasad:
Shri N. K. Sanghi:
Shri Bedabrata Barua:
Shri P.’ Parthasarathy:

Will the Minister of External Afiairs
‘be pleased to state:

(a) whether it is a fact that Pakis.
tan Foreign Minister has recently
complained to the Government of
USSR that India was going back
on Tashkent Agreement;

(b) if 50, the specific instances quot-
4d in the complaint; and
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(c) whether Govermment have taken
any steps to refuts the charges?

The Minister of Extornal Affalrs
(Shri M. C, Chagia): (a) to (c).
According to reports appearing in
newspapers, a Pakistani spokesman is
reported to have said in Moscow on
11-5-1967 that the Pakistan Foreign
Minister during his talks with* the
Soviet leaders complained that India
was violating the terms of the Tash-
kent Declaration. No specific ins-
tances of our alleged violation of the
Declaration were reported to have
‘been quoted by the Pakistan Foreign
Minister. We have reasons to
believe that the Soviet leaders who
attach great importance to the Tash-
kent Declaration have, in their dis-
cussions with the Pakistan Forelgn
Minister, stressed the need for a
sincere effort to implement this histo-
ric document, which was freely and
voluntarily signed by the Heads of
the two Governments,

We have informed the Soviet Gov-
ernment on a number of occasions of
our difficulties in developing friendly
relations with Pakistan in accordance
with the Tashkent Declaration. The
Soviet Government understands our
position and is appreciative of our
desire to persist in our efforts ,

./ Pak. Propaganda About Manufacture

of Atom Bomb by India

*299. Shri D. C, Sharma: Will the
Minister of Externsl Affalrs be pleas-
ed to state:

(a) whether a mention has been
made in thy Pakistan National Assem.
biy that India was going to experiment
with the Atom Bomb;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps taken to counteract
such baseless propaganda?

The Minlster of Exteraal Affabs
(Shri M. C. Chagia): (a) Yes, Bir.

(b) These allegations are, of course,
entirely without foundation. The
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repetition of auch allegations give rise
to the suspicion that Pakistan is pre-
paring an excuse for acquisition of
nuclear weapons.

(c) Government have made their
position clear to other countries
which, we have reason to believe, are
convinced of India's bonafides jn the
matter. They have also taken effec-
tive counter measures to neutralise
Pakistan's future propaganda.

Bhutan's Entry im UN.O,

*300. Shri Madhn Limaye: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether jt is g fact that the
Government of Bhutan have suggested
that Bhutan be allowed to apply to
the United Nations for membership
and that India should sponsor their
application;

(b) whether therc :x » formal re-
Quest ‘to this effect or onjy informal
request; and

(c) the reaction of Government
thereta?

The Minister of External Affsirs
(Shri M. C. Chagla): (a) to (e). A
similar question was answered in the
House on 25th July, 1968, in reply %0
Starred Question No. 7. No further
developments in this regard have
taken place and no formal or informal
request has been received since. The
Government of India would be happy
to sponsor Bhutan for membership of
the United Natons and other inter-
national bodies when Bhutan expres-
ses her readiness to assume the res-
ponsibilities and obligations of such
membership.
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Publications brought
Ministry

out by I & B

1422. Shri Baburao Patel: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of weekly, fort-
nightly and monthly publications brou-
ght out by his Ministry and the price
per copy thereof;

(b) the total mumber of their sales
annually;

(c) the total annual expenditure on
all these publications including the
pay and allowances of employees and
officers engaged for bringing out these
publications ;

(d) the total sale receipts of these
publications; and

(e) the amount of annual loss incur-
red by Government?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
A statement giving the requisite
information is laid on the Table of
the House. [Placed in Library. See
No. LT-515/67]. :

(b) to (e). The
given below:—

information is

(for 1065-66)

Total No. Total Total Loss
of copies Expenditure Receipts
sold
Rs. Rs. Rs.
(1) Journals brought* out by 12,01,535 Sales:  3,33,961  8,03.103
Publications Div. ., - 8.32,835 Adver-
tisement : 64,471
(IT) Programme journals Total : 3,098,432
brought out by All India
Radio . ’ " 31,20,024 18.c7,356 Sales: 11,06,530  3.3C,74T
Advts.,
eto. ¢ 3,70.085
Total : 14,76.615

“The journals brought out by the Publications Division are

primarily

meant for publicity purposes. Except for ‘Ajkal’ and ‘Bal Bharati’, all the

.‘ka'l’
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other journals are brought out by the
Division on behalf of other Ministries|
authorities and are intended for pub-
licising the Plan in its various aspects,
the Community Development and Co-
operative movement and Panchayati
Raj or for explaining India’s point of
view to oversea's countries, The
policy, content, distribution targets
«t¢. of these journals ure decided by
the sponsoring authorities. 6,16,148
coples of the journals were distribut-
«d free for publicity purposes.

Indians Migrated to Foreign
Countries

1423. Shrj Baburae Patel: Will the
Minister of External Affairs be pldhs-
ed 1o state:

(@) the number of Indians who gave
up their citizenship and migrated to
foreign countriecs sinve the 15th Aug-
ust, 1947;

(b} the numes of the countries to
which they migrated and their num-
ber:

(e} how muny of thes¢ Indian mi-
franmts were doctors, scientists gnd
otherwise specinlized persons and how
many were artisans and labourers;

(d) the names of the countries
which invite and encourage the migra-
tion of Indian doctors, scientists and
specialized profcasionals;

(e) whether the poliey of Govern-
ment is to encourage such migrations
in view of the populalion explosion
in the country;

(I} whether these migrants are al-
lowed to take all their asseis from
India;

(g) if not, in what proportion and
the manner of taking their gswets;

(h) whether Government propose to
take steps to stop or discourage the
migration of doctors, scientists and
other specialized Is to
foreign countries; and

(1) ¥ not, the ressons therefor?

Written Answers JYAISTHA 15, 1888 (SAKA)
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The Minister of External Affairs
(Shri M. C, Chagla): (a) to (i}). The
facts are being collected and will be
placed on the Table of the House
when received. Government's policy
is nut to discourage deserving people
going abroad for higher education or
specialisation when such facilities
are not available in India. At the
same time Government do not wish to
cncourage brain  drain from  the
country of people whose services are
required in India.

Officials of External Affairs Ministry
having Foreign Wives

1425 Shri Baburao Patel: Will the
Minisier of External Affairs be pleas-
ed Lo state:

(a) the number of officials in his
Ministry having foreign wives;

(b) the nationalities of these
foreign wives:
(¢) the number of officials who

have also Indiun wives in India;

td) whether the anti-bigamy law
has been applied to these Hindu offi-
ciuls who have wives in India as well
as foreign wives;

(e1 the number of officiuls who
divorced their Indian wives legally
before marrying foreign ones;

({1 whether prior permission of

Governmen! was obtained before
effecting marriages with foreign
women: and

(g) if so, the grounds on which the
permission was granted?

The Minister of External Affalrs
(Shri M. C. Chagla): (a) IT.

Excludes 8 officials whose wives
have since acquired Indiap national-
ity. (Information
sent national status
wives is being collected).

2862

regarding the pre-
of all these l'l.
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Draughtsmen in All India Radie

1427. Shri Abdul Ghanl Dar: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) the number of posts of
Draughtsmen Grade 1 and Grade Il
sanctioned during the last three years;

(b) the number out of them which
have been filled up so far?

The Minister of Information and
Broadcasting (Shri K. K Shah): (a)

2863 Written Answers JUNE 5, 1967

(b) British (£)]
French (1)
Spanish n
German 3
Indonesian (n
Malaysian (1)

Japanese (R} and
Polish (1
Czech (1)
Italian (n
Dutch 1
Thai n

(¢) to (¢). The information is being
collected,

(1) In 2 cases the marriage took
place before the officers joined this
Ministry. In 12 cases permission was
given. In one case, the marriage took
place in April, 1967, and it has been
decided to accept the officer’s resig-
nation. In 2 cases, the officials con-
cerned were local recruits abroad
before joining IFS(B).

(g) Permission was granted on the
merits of each case, taking security
and other aspects into consideration.

Drasghtamen and Tracers in ALR.

142¢. 8hri Abdul Ghanj Dar: Will
the Minister of Information and
Breadicasting be pleased to refer to
the reply given to Unstarred Ques-
tion No. 639 on the Tth November,
1968 and state:

(a) whether it is a fact that the
posts of Draughtamen and Tracers
are still lying vacant; and

(b) if so, the reasons therefor?

The Minister of Information and
Broadcasting (Shri K. K. Shak): (a)
and (b). Yes, Sir. The posts of
Draughtsmen and Traecers are lying

Two posts each of Draughtsman
Grade I and Draughtsman Grade II
were sanctioned in All India Bzdio
dxgin. the last three years.

(b) Out of these, omne post of
Draughtsman Grade I has been fllled
up so far. Action is being taken to
fill other posts as well.

Indians Refused Entry in UK.

1428. Dr. Ranen Ben: Will the
Minister of External Affairs be pleas-
ed to state:

() the number of persons holding

valid papers and passports who were
not admitted in UK. in 1968-87; and

(b) the reasons therefor?

The Minister of Extermal Affairs
(Shri M. C. Chagia): (a) and (b).
A statement is place on the Table of
the House. [Placed in Library. See
No. LT-516/67).

Al1R. Station st Fmphal

1429. Shri M, Meghachandra: Will
the Minister of Infersmfiien and

Broadcasting be pleased to state:
(a) whether a huge powerful
transmitier is proposed to be instsl-
led in the All-India Radio Station at
Imphal; and

(b) i so, when?

The Minister of pafermatiion and
Breadeasting (Shri K, K. S§hah): (a)
and (b). It is proposed to imstsl a
high power medium weve treasamitter
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at Imphal within the Fourth Plan
period. The transmitter is likely to
be commissioned in 1970.

Alr Station at Imphal

1430, Shri M. Meghachandra: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) the total number of employees
in the All India Radio Station at
Imphal;

(b) the number out of them who
are local people and how many of
themn are from outside Manipur; and

(c) whether the non-local emp-
loyees are provided with the same
facilities that are available to Gov-
ernment employees working in Mani-
pur on deputation?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
ol

(b) 68 are local people and 25 are
from outside Manipur,

(c) No, Sir.

Naga Army
1431. Shri Ranfit Singh:

Will the Minister of External Affairs
be pleased to state:

(a) the strength and organisation
of the so-called Naga Army;

_ (b) the intention of this ‘Army’

(o) the action taken by Govern-
ment in the matter?

The Minister of Extormal Affalirs
(Sari M. C. Chagia): (a) In the first
place, the Government of India do
MMWMMW
thi.‘mup Information available
with the’ Government about the
Underground armed personnel is

obtained from confidential and other
sources, It will, therefore, not be in
the public interest to disclose such
information.

(b) and (c). According to the
information available with the Gov-
ernment gangs of armed Underground
were noticed jn the vicinity of Naga-
fand-Assam boundary, The Govern-
ment is not aware of the Underground
intentions although it would be
obvious that they are not peaceful.
Suitable precautionary measures have
been taken tp meet the situation in
case the hostile gangs indulge In.
anlawful activity.

Flans for Development of “Little
Tibet” near Palam Pur

1432. Shri K. P. Singh Deo: Will
the Minister of External Affairs be
pPleased to state:

ta) whether Government are.
aware of the plans of Dalai Lama to
develop a ‘Little Tibet’ near Palam.
Pur; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Extermal Affairs

(Shri M. C. Chagia): (=) According
to our information the Dalai Lama
has no such plans.

(b) Does not arise.
Atomic Power Station in Madhya
Pradesh

1434. Shri Baburao Patel: Will the
Prime Minisier be pleased to state:

(8) whether it is a fact that the
Madhya Pradesh Government had
some time ago written for exploring

_ the possibility of locating an atomic

power station in the State;

(c) whether any move m besn-
made in that regard; apd

(d) i so, the results thereol? -

cdeww
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The Minister of State in the Depari-

ment of Atemic Energy (Shri M. 8.

Gurupadaswamy): (a) Yes, Sir.

tb) The Department of Atomic
Energy has no knowledge whether
any such scheme has been prepared
by the State Government.

(c) and (d). In reply to an enquiry
from the Government of Madhya
Pradesh regarding the economics of
setting up a nuclear power station in
the Morena region of Madhya Pra-
desh, that Government was advised
that as the demand for power in that
region was limited and the distance
from load centres considerable, it
would not be economical to set up a
nuclear power station,

Sale of Rice by Formesa to Indla

1435. Shri K. P. Singh Deo:
Shri D. N. Deb:
Shri P K. Deo:
Shri D. N, Patodia:
Shri 8. K. Tapariah:
Shri Gadilingana Gowd:
Shri Mohamed Imam:
Will the Minister of External Aftalrs
be pleased to state:

{(a) whether it is a fact that the
Government of Pormosa have made a
tentative offer to sell 2,00,000 metric
tong of rice to India to meet the food
shortage; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Extermal Affalrs
{8Bhri M. C. Chagla): (a) No. Sir.

(b) Does not arise.
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Imenite FProcession near Quilem

1437. Shri George Feraandes:
Shri J. H, Patel:
Shri A, Sresdharan:
Bhri Madhu Limaye:

Will the Prime Minister be pleased
to state:

(a) the name of Indian and Ameri-
can firms processing ilmenite from
the beach sand neay Quilon in
Kerala;

(b) the terms of collaboration
agreement with the American firm;
and

(c) when the project is likely to be
completed?

The Minisior of Siale in the De-
prtmant of Atemsic Rusrgy (Bhel
M. 8. Gurupadaswamy): (a) Presently,

(b) and (c). Do not artss
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Uniform Entertalnment Tax

1439, Shri ¥ashpal Singh:
Bhri 5. C. Samagnta;
Sbkri Ram Kishan Gupla:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether the All-India Fllm
‘Trade Convention has asked for @
uniform entertainment tax of 20 per
cent throughout the country; and

(b) it so, Government’s
thereto?

reaction

The Minister of Information and
Broadcasting (Shri K. K, Shah); (a)
Yes, Sir.

(b) The malter converns the State
Governments. A uniform erlertain-
ment tax of 20 per cent through-
out the country was al<o recommend-
ed by the Film Enguiry Coummitlce
1951. The Central Government have
heen in correspondence with the State
Government: on the subject but in
view of the resultant loss in revenues,
the State Governmenis are generally
reluctant to acrept the proposal. The
ma'ler i§ being pursued.

Nuclear Energy

1440. Shri Yashpal Singh: Wil the
Prime Minister be pleased ty state:

(a) whether Indiu is self-sufficient
in the basic materials required for pro-
duction of nueclear eniTgy:

(b) if not. the measures being waken
1o attain self-sufficiency; and

(c) what time it will take to achicve
that?

The Ministey of Stale in the De-
partment of Atomic Energy (8hri
M. S, Gurupadaswamy): (a‘ to (o).
India is self-sufficient in basic nuclear
raw materials like uranjum and
thorium required for jmpiementing its
nuclear power programme. Self-
sufficiency in regard to certain sophis-

838 (al) LSD—3.
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ticated materials like heavy water and
zirconium, alsp required for imple-
menting the programme, will be
achieved as soon as the plants for their
manufaclure, which are being set up
are commissioned.

Complete self-sufficiency in mate-
rials wili however be altained only
when the necessary industrial base for
the manufacture of conventional raw
materials e.g. stainless and special
ulloy steel required for the fabrica-
tion of components of nuclear power
plants is also developed in the country,

Chief of Naga Underground Forces

1441, Shri Indrajit Gupta: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whethey Gen. Zuheto has .e-
cently been appointed ag Chief of the
Naga underground forces;

(b) whether Gen. Zuheto is known
to have icd groupg of Nagas to Pakis-
tan in 1962-63 for obtaining arms and
military training; and

(c) whether Government consider
his new appointment to have any un-
usua! significance?

The Minister of Exiernal Affairs
(Shri M. C. Chagla): (a) The Govern-
ment of Indix do not recognise the
existence of gn¥  such unauthorised
rank.

(b) Information available with the
Government gbout the Underground
armed personnel is obtained from conh-
fidential and other sources. It will,
therefore not be in the public interest
to disclose such information.

(c) Changes in the Ilegal Under-
ground hierarchy do not affect the
policy which the Govesnment of India
have been pursuing towards a peacetul
and amicable settlement of t’M
problem. B



2871 Written Answers
Dearness Allowance to
Ex-Servicemen

1442, Shri Indrajit Gupta: will the
Minister of Defence be pleased t
state:

(a) whether Government are consi-
dering any rise in thc Dearness Al-
lowance for Ex-Servicemen; and

(b) if so, the details thercof?

The Minister of State jn the Minis-
try of Defence (Shri B. R. Bhagat):
(a) No dearness allowance is admissi-
ble to ex-servicemen. Such cf them
as are in receipt of small pensions are
getting temporary und/or ad her in-
creaseg in pcnsion, 8t the game rates
ag are ppplicable to Ceniral Govern-
ment civil pensioners. No proposal
for raising these rates in the case of
ex-Servicemen alone js under consi-
deration.

(b) does ney arise.

Exchange of Mall between India and
China

;m. Shri D. C. Sharma: Will the
Minister of External Affalrs te pleas-
ed to state:

(a) whether the Chincse authori-
ties have unilaterally changed the
location of the point on the Tibetan
side of the Nathu La at which mail
had been exchanged between Indian
runners and Chinese postal officials
twice a woek since 1960;

(k) it so, the ressons therefor; and

tc) the action tuken in the mat-
ter?

The Mln.kier of Externa] Aflairs
(Shrj} M, C. Chagla): (a) Yes, Sir.

{b) The Chinese held that by mov-
ing the place of exchange of mail
bag: from Chumbithang to Nathu La,
the journey of the Indian runner has
been shortened.

te) The arbitrary nature of the me-
tion of the Chinese Government has
been brought to their notice.
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National Riff- 7 sociation of India

1445, ¥ -, T.umt Bingh:
Eurimatt Nirlep Kaur:
Will the Minister of Defemce be
plessed o simte: ’

(a) whether in view of the st
hat the siwitian natiaenal  dhanline
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competitions are an annua] feature
ang also in view of the fact that
Government have not been able to
allot land to the National Rifle Asso-
ciation of India for the construction
of their own ranges and consequen-
tly the National Rifle Association of
India have to depend on the use of
Army ranges for conducting their
compelitiuns, Government would
consider giving standing instructions
to the Arca Commander to provide
facilities at Army ranges whenever
the National Rifle Association of India
makes an approach to him for con-
ducting their competitions; and

(b} if not, the rcasons therefor?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) and (b). Instructiong already exist
for allowing use of Army Classifica-
tion Ranges by Rifle Clubs subject to
certnin condifions, As  regardg addi-
tiona) facititics involving ihg loaning
of tents or personnel, specis] permis-
sion js given on request, Government
expect that over a period of time, the
National Rifle Association wiil aim at
becoming self-sufficient in respect, at
least, of these additional facilities.
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Ministry for Sports and Cuitural
. Afairs

14 hri George Fernandes:
Dr. Ram Manohar Lohia:
Stri Madhu Limaye:

Shri S, M. Joshi:

Wil! the Prime Minister be pileased
tc state:

fa) whether there have been re-
presentations  from  several sports’
bodies in the countiry for the creation
ol a Ministry for Sports and Cultural
Affairs; and

(b} whether she contemplales crea-
tion of such a Ministry?

The Prime Minister and Minister of
Atomjc Energ¥ (Shrimatj Indira
Gandhi): (a) No. Sir.

(b) Does not arise.
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New Discoveries in Nuclear Field

1449. Shrl N. Sreekantan Nalr: Will
the Prime Minister be pleased to state:

(a) whether Government have
gone into the implications of the new
discoveries in the Atomic field regard-
ing conversion ol therium into
uranium-233 by neutron bombard-
ment and the fabrication of pluto-
nium, &s reactor fuel: and

(b) if so, whelther Government pro-
pose to seck Technical Co-operation
from the Soviet Union on “Fast Re-
actors™?

The Minister of State in the Depart-
ment of Atomic Energy (Shri M. S,
Gurupadaswamy): (a) Yes, Sir.

(1 The Soviet Union has done ad-
vunced research in the field of fast
reactors and under our existing col-
laborution agreement covering atomic
cnergy, we hope to benefit from work
done in the Soviet Union, as in other
countrics, with which we have similar
agreements.

Chinese Protest Re. Erection of Pillars
on China-Sikkim Border

1450. Shri N. K. Sanghi:
Shrj Bharat Singh Chauhan:
Shri Hukam Chang Karhwai:
Shri Ram Singn Avarwal:
Shri Ramachandra Yeerappa:

Wil the Minister of [External
Affairs he pleased to state:
fa) whether it is a fact that

Chinra Government have sent  a
protlest note stating that the Indian
troops have erected stone pillars on
the China-Sikkim border on the
Chinese side;

thy if so, the details thereof; and

(¢} the reaction of Government
theretn?

The Minister of External Affalrs
(Shri M. C. Chagla): (a) Yes, Sir,

{b) They have alleged that Indian
troops recenily constructed seven
stone piley on the Chinese side of
KAILU LA on the Tibet-Bikkim
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border and also gdemolished ‘MANT
PILE regarded gs the customary
boundary mark at Kailu La,

(c) These allegationg have been
carefully investigated and found to
be false. A reply rejecting the pro-
test will be sent shortly.
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War Correspondents

1454. Shri Mohammad Ismall;
Shri Ganesh Ghosh:
Shri Umanath:

Shri B. K. Modak:
Shri Bhagaban Das:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government have pre-
pared a scheme for the deployment
of Press Representatives and Camera-
men as War Correspondents;

{b) i so, the criterion for the
selection of candidates; and

(c) the details of the training course
proposed by Government?

The Minisier of Information and
Broadcasting (Shyi K. K. Shab): (a)
Yos. Sir.

) Selections were made on the
bat.x of nominalions invited Irom the
new: agencies as well ag newipapers
of various languages in the light of
their regiona)] coverage, standing and
circulation. The Preas representatives
will receive tralning in suitable and -
convenient batches.

{c) Disclosure of this informatioe
will not be in the public interest.
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Bainik School in Himachal Pradesh

1455. Bnrl Hem Ra): Will the Minis-
ter of Defence be pleased to state:

(a) whether there js a proposa] to
establish a Sainik school in Himachal,
Pradesh; and

(b) it so, when it is likely to be
set up?

The Minlster of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) No, Sir,

(b) Does not arise.

Fermanent Welfare Offices for
Ex-Servicemen in States

1456, Shri Hem Raj: Will the
Minisicr of Defemce be pleased to
state:

(a) whether it is proposed to set
up permanent officers at State head-
quarters for the welfare of Ex-servi-
cemen; and

(b) if so, their nature and func-
tions?

The Minister of State In the Minis-
tery of Defence (Shri B, R. Bhagat):
(a) Statc Boldiers’ Sailors’ and Air-
men's Boards have been set up for the
welfare of the ex-servicemen.

(b) These are permanent bodies,
whose functions are to administer and
<co-ordinate the work of the District
Soldiers’ Sailors’ and Airmen's Boards
under them and generally to promote
measures for the welfare of ex-ser-
vicemeh and their families and the
families of serving and deccased ser-
vice personnel residing in the State.

Seminar on Inde-Psk. Problems

1457, Shri Onkar Lal Berwa: wWill
the Minister of External Affairs be
Ppleased to state:

(a) whether it is 5 fact that a
Seminar was organised by the Gandhi
Study Group to discuss Indo-Pak.
‘problems on the lst May, 1967;

(b) if 80, whether any External
Affairs Ministry official participaied
in the deliberations;

(c) whether the Government helped
in the conducting of this Seminar in
any way; and

(d) if 0, the details thereof?

The Ministey of External Affalxs
(S8hri M. C. Chagla). (a) Yes. Sir.

(b) No, Sir. However, two officers
of the Ministry of Externa] Affairs
sttended the Seminar, g5 observers.

(c) No, S8ir.
(d) Does not arise,

Ban on ‘Night’ films

1460. Shri Raburao Patel: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of the so-called
‘Night' films such as “Orient By
Night", “Paris By Night", “*America
By Night” etc, which have been
banned, and their names, up to 3lst
March, 1967;

(b) the dates on which these films
were censored and allowed to be
released when first imported, and
the duration of the run of each of
them in the country;

(c) the number of copies of each
film allowed to be imported into
India and the amount of duty paid
thereon;

(d) what particular social benefit
to the people of our country was
gained by banning these films after
allowing them to be run so long: snd

(e) why the censors had not banned
the ‘Night' films when they were first
umported into the country and put
up before the censors?

The Minister of Informatiop and
Brondcasting (Shri XK. K, Shah): (a)
1o (). Eleven ‘By Night' series Alma
have been uncertified for public exhi-.
bition with effect from 24th April,
1867. Information regarding their
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titles, datey of their certification by
the Central Board of Film Censors,
number of copies imported and the
duty paid thereon iz given jn the
statement laid on the Table of the
House, [Placed in Library. See No. LT-
517/67]1. Information regarding the
exact duration of the run of €ach flm
is not available with Government.

(d) Review proceedings had to be
undertaken in accordance with the
provisions of the Cinematograph Act,
1952 on receipt of a number of com-
pleints from the public against the
exhibition of these films which on ex-
aminstion were found to justified.

(¢) The Central Board of Film
Censors wois well within its compe-
tence to allow exhibition of these filmg
with an ‘A’ Certificute after such de-
letions g5 were considered necessary
in its judgement,

Sainik Scheoel, Bhubaneswar

1461. Shri Chintamani Panigrabi:
Will the Minister of Defence be
pleased to state:

(a) whether Government are aware
of the mismanagement of the Sainik
School at Bhubaneswar in Orissa;

(b) whether it is a fact that the
parents of the boys there have lodg-
ed several complaints against the
management of the School;

{(¢) whether it is a fact that 1ihe
State Government have no control
over the school; and

(d) it so, the steps Government
Propose to take to improve the
management of the school?

The Minisier of State in the Minis-
try of Defesice (Shri B. R. Bhagat):
(a) and (b). Although Government
have not received any complaints
against the management of the gchool
from parents of boys, they have seen
some reports in Orissa newspapers

JUNE 5, 1967
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(c) and (d). Under the scheme of
the Sainik Schools run by the Sainik
Schools Society, the State Govern~
ment is represented both on the local
Board of Administration and the
Board of Governors and isg thus able
not only to express ijtg viewg but also
fo influence the decisions relating to
the management of the school.

Defence Officers sent abread

1462, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhal:

Shri K. Pradhani:
Shri Vishwa Nath Pandey:

Will the Minister of Defence e
pleased to state:

(2) the number of OMcers from
the Defence Services sent abroad
during the last two months; and

{b) the names of countries to which
they were sent?

The Minister of State in the Minils-
try of Defence (Shrj B. R. Bhagat):
(a) and (b). The information is being
collected and will be laig on the Table
of the House.

Heads of Indian Misslona Adread

1463, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Skri K. Pradbani:

Will the Minister of External
Affairs be pleased to state:

(a) the posts of the Heads of
Indian Missions abroad which have
been filled during the last two
months; and

(b) the posts which still remain
vacant?

The Mialeter of Extersal Afisiey
(Bhyt M. C. Chagia): (a) Given below
is the mumm.m
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Head of Mission has been posted in
the last two months:

2. Denmark ........ Copenhagen
3. Malaysia.... ..Kuala Lumpur
4. Thailand ........... Bangkok
. Iran ....ooonvvnh oen. Tehran
(b) Selections for the Heads of

Mission posts in Turkey , Kuwait,
Poland, Indonesia, Senegal, Syria,
Mauritiug and Nigeria bave already
been made and the Heads of Missions
concerned will be taking over in each
of these countries shortly; except
Mauritius where the incumbent igz al-
ready in place. In the case of UK. and
Australia the selection of a Head of
Mission is under active consideration.

Soidiers weunded during Indo-Pak.
Conflict

1484, Bhri Ramachandra Ulaka:
Shri Dbnleshwar Meena:
Shri Heerji Bhal:

Shri K, Pradbani;

Will the Minister of Defente be
pleated to state the total number of
soldiers wounded in the recent Indo-
Pak, conflict who were admitted in
various occupational therapy centres
for training and rehabilitation and
for whom grants have been given by
the Central Government?

The Minister of State in the Minke-
try of Defence (Shri B. B. Bhagst):
12 wounded soldiers are at present
undergoing treatment in various
Training Centreg viz. Induatrial Train-
ing Institutes, Queen Mary’s Technical
School, Kirkee and Training Centre
for Adult Blind, Dehradun,

The wounded goldierg still in Mili-
tary Hogpital numbering about 240,
are already getting physiotherapy
treatment in the Hospitals, wherever
necessary. However, a separate Medi-
ca] Rehabilitation Centre has been set
up te provide physiotherapy and
diversional therapy treatment to those
soldiers who may need them om com~
nletion of their medical treatment.
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A
The period spent these persons
in the Medical Rehabilitation Centre
and Vocational Training Centre is
treated as ‘duty’ in the case of other
ranks and as ‘sick leave' jn the case
of Officers; no other Government
grant is given to them,

Defence Training [nstitutions

1465. Shri Ramachandra Ulaka:
Shri Dhuleshwar Moena:
Shri Heerji Bhai:

Shri K. Pradhani;

Will the Minister of Defence be
pleased to state:

(a) the number of Defence Train-
ing Institutions proposed to be open-
ed in the country during 1967-88; and

(b) the details thereof?

The Minister of State in the Minis-

try of Defence (Shri B. R- Bhagat):
(a) Nil

{b) Does not arise,

Heavy Water Plant

1466. Shri Ramachandrs Ulaka:
Shri Dhuleshwar Meena:
Shr} K. Pradbani:

Shri Heerji Bhail:

Will the Prime Minister be pleas-.
ed to state:

(a) whether Government propose .
to establith any Heavy Water Manu-
facturing Plant in the country during

the Fourth Five Year Plan period;
and

(b) if 30, the details thereof?

The Minister of State in the Depart-
ment of Atomic Energy (Shri M. 8§,
Guorupaduswamy): (a) and (b). It has
been decided to set up a Heavy
Water Plant with a capacity of 200
metric tonnes per annum.® The gues-
tion regarding the location of the

Plant is under consideration of Gov-
erninent,
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Film Imstitute of Fooma

1467. Shri Mohsin:
Shri M. N. Naghnoor:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) the yearly recurring and non-
recurring expenditure of the Indian
Film Institute, Poona;

(b) the total investment on the
Institute;

(¢) the number of students study-
ing in the Institute with break-up for
various courses;

(d) the number of staff working
in the Institute; and

(e) the per capita expenditure?

The Minister of Information and
Broadcasting (Shri K. K. 8hah); (a)
Expenditure of the Film Institute of
India, Ppona for the year 1966-87 was
as follows~—

Recurring .. Rs,

Non-recurring .. Rs. 3.00 lakhs

(b) Total expenditure on the Film

Institute of India, Poona since its in-
ception in 1960 . .. . Rs, 77.50.720.

(c) 124 students were studying In
the Institute during the academic year

11.82 lakhs

1966-67. The break-up in various
courses is given below:—
(i} Screenplay Writing . 9
(i) Direction . . . 15
(isi' Motion Picture Photo-
graphy . . . 10
fivy Sound Revording and
Sound Engineering . 26
‘v Film Fdining . . 21
rvi) Film Acting . . 23
Tmal . 12
(d) 175. -

(e) Averaye annual expenditure per
student during the last five years
came to Hs. 9.679.
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Tullhal Airport
1488, Shri M. Mezhachandra: Wil

the Minister of Defetice be pleased
to state:

(a) whether it is a fact that land
is being acquisitioned for the pur-
pose of expanding the Tulihal Air.
field in Manipur;

(b) if so, the number of families
to be uprooted by this expansion and
how much of the acquisitioned land
is actually cuiltivated land; and

(c) whether people affected by this
airfield cxpansion are being given
alternative land as compensation?

The Minister of State in the Minls-
try of Defence (Shri B, R. Bimgat):
(a) Yes, Sir.

(by About 75 families will be dis-
placed by the acquisition of land, The
area includes about 170 acres of cul-
tivated land.

(¢) No, Sir. The affected persons
will be paid cash compensation only
according to the provisions of the
Land Acquisition Act.

Violatiom of Indian Alr space by Pak.
Plane

1469. Shri D. C. Sharma:
Shri K. N. Pandey:
Shri D. N. Deb:

Will the Minister of Defemte be
pleased to mtate:

(a) whether a jet plane from Gom
side of East Pakistan intruded into
Indian territory through the Jhau.
danga border outpost on the 7th
May. 1967;

(b) whether any enquiry has been
made into the incident; and

(c) if so, with what result?

The Minister of State in the Minis-
demiﬂll Bhagat):
(3) On 7th May, 1967, at about 1818
hours a mmmm
ed Indian air spece at a point Kt of
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Bangaon, in West Bengal area, and
then turning in a northerly direction
re-entered Pakistan  territory, It
penetrated about 8 nautical miles into
Indian territory.

(b) A protest was lodged with the
‘Government of Pakistan on 16-5-1967.

{c¢) Reply of the Government

of
Pakistan is awaited

Resettlement  Directorate

1470. Shri D. N. Patodia:
Shri Mohamed Imam:
Shri §. K. Tapuriah:
Shri Gadilingana Gowd:

Will the Minister of Defence
Pleased to state:

(a) the details of alternative emp-
loyment arranged by the Resettle-
menl Directorate of his Ministry for
the Emergency Commissioned Offi-
cers who have been served with quit
notices; and

(b) whether complaints have been
received about the unsatisfactory
working of the Resettlement Direc-
torate?

The Minister of State in the Minis-
try of Defence (Shri B. R, Bhagat):
(a) Resettlement Directorate func-
tions only as a liaison office between
the polential employcrs and the ex-
BPCOs. Its role is to persuade the
potential employers to give preference
to the ECOs in the matter of Riling
vacancies in their offices and it has
no authority to issue posting orders
against such vacancies.

be

Government have taken steps to
reserve ceriain percentages of per-
manent vacancies in the All India

Services and various Central Services
[posts Class I and Class Il which are
filled on the basis of a competitive
examination and or Interview by the
Union Public Service Commission,
advertisements for which are publish-
od in all important newspapers of
the countrv. 1t i for the Individual
offcers to be on the look-out for such

A

advertisements and apply for them, if
they are eligible.

Most of the State Governments
have a'so issued orders reserving cer-
tain percentages of vacancies in thewr
services for the EC.Os. For these
vacancies also the ECOs themselves
have to apply to the appropriate autho-
rity as and when advertisements ap-
pear.

As for public undertakings  and
private firms the ECOs could apply
for such vacancies as they come
across, direct Lo the authority con-
cerned with a copy to the Director
General Rusettlement who would
then use his good pifices to see that
preferenc is given to the ECOs while
making rceruitment. The Ministry of
Defence has also written to a number
of important industrialists in the pri-
vate sector for absorption of as many
ECOs as possib’'e in  their organisa-
tions,

For the facility of the ECOs Reset-
tlement Directorate will be issuing
periodical bul'etin giving the parti-
culars of all vacancies (both reserved
and unreserved) reported to them for
the information of the ECOs who are
due for release or have been released.
A statement of vacancies so far re-
portd to Resett’ement Directorate is
laid on the Table of the House.
[Placed in Library. See No. LT-518/
en. |

(b) No ific complaints about the
unntishc::ewe working of the Reset-
tlement Directorate have been receiv-
ed by the Government.
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Manufacture of Marine Diesel
Engines

1473. Shri Vishwa Nath Pandey:
Will the Minister of Defemce be
pleased to state:

ta) whether it is a fact that Gov-
ernment have approved the project
for the manufacture of Marine Diesel
Engines in India;

(b) it so, when; and

ic) the total amount of expendi-
ture involved in the project?

The Mbpister of Stale in the Minks-
try of Defence (S8hri B. R, Blugat):
(a) Yes, Sir.

(b) 31st March, 1967.
(¢) The cstimated capital expendi-

ture on the project is about Rs, 363
lakhs.

JUNE §, 1967
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Anti-indian Propaganda by Chima

1474. Shrl Onkar Lal Berwa:
Shri Meetha Lal:
Shri Atam Das:

Will the Minister of Externali
Affairs be pleased to state:

(a) whether China has stepped up
anti-Indian propaganda and subver--
sive activities in India; and

(b) if so, the steps which are
being taken to counteract their
activities?

The Minister of Extermal Affairs
(Shri M. C. Chegia): (a) Yes, Sir.

(b) The Government are fully
aware of the Chinese threats and all
necessary steps are being taken to
protect our pational security,
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Reorganisation of Cantonments

1479. Shri M. N. Naghnoor:
Shri Kanwar Lal Gupta:
Shri R. S. Vidyarthi:

Will the Minister of Defence Le
pleased tu state:

ta) whether there is g proposal {0
amend the Cantonments Act of 1924;

(by if so, the nature thereof;

{cy whether Report has been re-
ceived from the Cummittee headed oy
Shri §. K. Patil on the re-organisa-
tion of Cantonments; and

1d) if so, the action taken thereun,
particularly in regard o giving ve.
hef 10 the civilian owners of proper-
tieg in the Cantonments?

The Minister of Stade in the Minis-
try of Dzfence (Shri B. R. Bhagat):
(a) Yes, Sir.

(b) It 1s propostd to amend the
Cantonment Act, 192¢4. with a  view,
amongst others, to introduce free
and compulsury primary educstioa in
accordance with the directive princi-
plex of State Policy; further democra-
tisation of the Cantonment Adminis-
tration consistent with the nature
of Cantonments as mililary stations;
permit cxtension of the Act to places
where Indian Navy is quartered; re-
A S o b o e

“ -
difficulties

nouncemenis; and remove 4

__....._u;i"-ﬂ
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{¢) Yes, Sir, Such a repori was re-
ceived in the year 1951

(d) On the recommendations of the
Committee, the following attions have
been takeni—

(i) Parts of certain Cantonment
areas were excised from thowr
limits and merged with the adjoin-

ing municipalities;

(ii) Cantonmeat Electoral. Rules
have becn amended-

(1ii) A decision was taken jn 1057
to grant frec hold rights on certain
conditions to persons holding lands
in Cantonments on old grant terms,
The matter is now being re-examin-
ed in the context of the need to
evolve a pattern consistent with the
sucialist goal of society and also
in the context of increased defence
needs of lands in Cantonments con-
sequent 10 the (leclaration of Em-
crgency in 1962,

Atomic Power Station in Rajasthan

1480, Shri K, N. Pandey: Will the
Prime Minister be nlcased to state
how much funds arc being provided
by Canada for the second unit of
nuclear power slation reactor being
added to the Rajasthan atomic power
station?

The Minister of State in the Depart-
ment of Atomic Energy (Shri M. 8.
Gurapadaswamy): Canada is provid-
ing through her Export Credits Insu-
rance Corporation a loan of Canadian
$38.5 million for the szcond unit of
the Rajasthan Atomic Power Project.

Movement for Creation of “Christian
Democratiec Republic”

1481. Shri 8. K. Tapuriah:
Shri D. N, Patodia;

Will the Minister of
Affgirs be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a news-
ftem in the ‘Indian Express’ of the
18h May, 1967 saying that a move-
mant has been launched in Kichin

External
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State of North Burma for creation of
a “Christian Democratic Republic”
comprising of Naga inhabited areas of
Burma, Nagaland and Naga inhabit-
ed areas of Manipur and Assam;
and

(b) if so, the reaction of Govern-
ment in this regard?

The Minister of Fxternal Affairs
(Shri M, C. Chagla): (a) and (b).
Yes, Sir. As the matter relates to

certain developments taking place in
another country, the Governmet of
India have no comments 1o make, So
far us areas inhabited by Nagas in
Nagaland, Manipur, NEFA and Assam
are concerned they constitute an
integral part of India and the Gov-
ernment of India will not permit any
such extra-constitutional activities.

Application for Issue of Visa (f(rom
General Kong Le

1483. Shri M. L. Sondhi: Will the
Minister of External Affairs be
pleased to state:

(a) whether any application for
visa was received by Government
from General Kong Le;

(b) if so. the action taken in the
matter; and

(¢) whether 1t is o fact that General
Kong Le visited Indin o5 a State guest
in 19647

The Minister of External Affairs
(Shri M. C. Chagia): (a) No formal
application was received but he
made a verbal request to our Com-
missioner in Hong Kong and sent
telegraphic request,

(b) It is undersiood that he is now
going to the Philippines firstt We
shall consider his request if he stili
wishes to visit India after his Philip-

pines visit.
-

(c) General Kong Le visited India
in 1963 as a guest of the Government
of India. :
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Genocide of Pushtoons

1484. Shri M. L. Sondhi: Will the
Minister of External Affairs be pleas.
ed to state:

(a) whethet it is a fact that India
propose to raise the question of
genocide of Pushtoons by Pakistan in
the United Nations Organisation: and

(b) if so. the detuils of the specific
stand of India keeping in view the
United Nations provisions for geno-
cide?

The Minister of External Affairs
(Shri M, C. Chagla): (a) No. Sir.

{b) Doc: not arise.

A.LR. Artistes in Dhurwar Station

1485. Shri S. A. Agadi: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether  the  attention  of
Government has been drawn to the
articie appearing in  Prapancha, of
the 14th May, 1967, published from
Hubli, Mysore State: regarding  the
partial and ecuommunial  treatment
meted out 1o the Artisivs by the local
Committee of the All India Rudio.
Dhurwar;

(b) if so, the action contemplated
to be taken in the matter:

(c: the names of the Members of
the Advisory Committee:

(d) the busis on which the Advi-
sory Committee 1s constituted; and

(e) the authority empowered to
constitute the Advisory Committee?

The Minister of Jnformation and
Broadeasting (Shri K. K. Shah): (a)
Yes, Sir.

(b) No action is contemplated as
the allegalions made in the articie
are without any basis,
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(c) The Hon. member js evidently
referring to the local Audition Com-
mittee. The following are the non-
official members of this Committee
attached to the Dharwar Station:—

(i) Shri B. G. Angadi

(i1) Shri B. H. Inamdar
(iii) Shri S. 8. Tuppad

(iv) Shri S. V. Bhirdikar
(v) Shri V, K, Koregaonkar
(vi) Shri D. B. Pathak

(d) The members of Local Audi-
tion Committees are selected on the
basis of their knowledge of music.

te)r The Director General, All India
Radio.

I.A.F. Dakota Accident

1486, Shri K. N. Pandey: Will the
Minister of WDefence be pleased to
state:

fa; whether an 1LAF. Dakota crash-
ed over the Khasi and Jaintia Hills
District on the 5th May, 1967; and

(L) if so. the details thereof?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bbagat):
(a) Yes. Sir. The aircraft crashed on
the hills north of Sherpai  Range,
about 35 miles north-west of Kum-
bhigram.

{by The aircraft was on a courier
flizh* between Kumbhigram and
Gauhati. Contact with the aircraft
wag lost after 1000 hours and search
for it was jmmedialely undertaken.
The wreckage was located on the Tth
May. 1967 on the hills mnorth of
Sherpai Range, There were 14 per-
sons on board the aircraft, jncluding
4 mombers of the aircrew, and all
were killed. The aircraft wes totally
destroyed. A Court of Inquiry has
been ordered o investigate the mccl-
dent. Further details will be known
when the proceedings of the Court
on Inquiry are finalised.
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Welllngton Cantonment

1487, Shri Nanjs Gowder: Will the
Minister of - Defemte be pleased to
siate:

(a) whether the lands in which the
- Wellington Cantonment in Nilgiris
District (Madras State) is established
are on & 99-year lease;

(b) if so, on what terms; and

{c) whether the claim for adequate
compensation on the basis of land

for land of the villages has been
favourably considered?

The Minfster of State in the Minis-
try of Defemoce (Shri B. R. Bhagat):
(a) and (b). Land meassring 796.96
acres in’ Wellington Cantonment was
taken over in or about year 1850 for
perpetual use on payment of a lump
sum amount of Rs. 650 and an annual
payment of Rs. 188,

(c) Representations were received

for the return of the land in Welling-
ton Cantonment which they claimed

!t)MlthaMhtm
in the iadustrial m
lﬂﬁ)m

{b) if »0, whether Government
have taken up this question with

Government of Saudi Arabia?

The Minisior of External

(Shef M. C. Obagla): (a) and (b).
Some Indian Employees working
with the Government of Saudi Arabia
and with private Establishmenis were
recently replaced. It was guspected
that this was in pursuance of a ban
on the employment of Indians, This
matter was accordingly taken up with
the Saudi Arebian Government who
denied the existence of any such ban.

Exchange of Ambassadors with China

1489, Bhri D. C. Sharma:
Shri Madhy Limaye:
Shri E. K. Nayanar:
Shri A. B, Vajpayee:
Shri Balraj Madhok:
Shri Shri Chang Goel:

Will the Minister of External
Affairs be pleased to state:

(a) whether Government was wil-
ling for a renewed exchange of
Ambassadors with China if the Pek.
ing regime is prepared to play its
part in reopening a meaningful dia-
logue between the two countries on
the border dispute;

(b) whether the Chinese reaction
has been ascertained in this regard;
and

(c) if so, the details thereof?
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Government Advertisements in News
Papers

1409, Shri Prem Chand Verma: Will
the Minister of Information and
Broadeasting be pleased to slate:

(a) whether Directorate of Adver-
tising ang Publicity maintains a list
of newspapers, dailies, weeklies and
monthlies, to which Government ad-
vertisements are released: and

(b) if g0, the number of advertise-
ments released to newspapers of these
categories separately in English, Hindi
and other regional languages during
the last one year?

The Minister of Information and
Broadeasting (Shri K. K. Shah): (a)
The Directorate of Advertising and
Visual Publicity maintsing a record
of media particulars of all regular
newspapers and periodicals who app-
roach Government for advertisements.
This information is utilised in select-
ing newspapers for the releasc of
specific advertisements,

(b) The requisite information in
regard to display advertisements is
given in the stalement laigq on the
Table of the House. [Placed in Lib-
rary. See No. LT-519/67]. Similar
information about clascifieq advertise-
ments is being compiled and will be
laid on the Table of the House
shortly.

Concemsions to Bigger Newspapers

1491. Shri Prem Chand Verma: Will’
the Minister of Information and
Broadcasting be pleased to state:

(a) whether it iy a fact that bigger
newspapers and periodicals receive 5
much greater measure of concessions
from the Central Government |In
securing rew materials, newsprint,
G‘C.‘

(b) whether it is & fact that 80 per
cent of the«total allotment of news-

JUNE 35, 1067

Written Anstoers 2504

to the rest of newspapery in Indis;
and

(c) the names of proprietors of
newspapers who have received im-
ports licenses of Rs. § lakhs and above
during the last twelve months?

The Minister of Information »nd
Broadcasting (Shri K. K. Bhah): (a)
No, Sir.

(b) Twenty-six big newspapers got
60.0 per cent of newsprint and 65.1
per cent of printing machinery of the
tota] allotment for 1988.67.

(c) Names of proprietors of news-
papers to whom licences Sor more
than Rs. 5 lakhs were issued for news-
print and printing machinery during
1968-87 are given below:

For Newsprint:
(1) Ananda Bazar Patrika, Pvt.
Ltd., Calcutta,
(2) Hindustan Times Ltd., New
Delhi.
(3) Indian Express Newspapers
(Bombay) Ltd., Bombay.

(4) Indian Express (Madural)
Ltd,, Madurai.

(5) Andhra Prabha Ltd., Vijaya-
wada.

(6) Bennett Coleman & Co., Ltd,,
Bombay.

(7) Amrita Bazar Patrika Pvt,
Ltd., Calcutta,

(8) Thanthi Trust, Madras,

(8) Malayals Manorama Co. Ltd.,
Kottayam.

(10) Statesman Lid., Calcutta.

(11) Sakal Papers Pvt. Ltd,
Poona.

(12) Kasturi & Sons Ltd., Madraa

(13) Lok Praksshap Lid, Ahmeda.
bad,

(14) The Mathrubhumi Priating
and Publishing Co, 144,
Kozhikode.

(15) The Siate's Poople Pvi. L,
Bombay.

(18) Bombay Samachar Pvi. Lid,
Bombay. .

.
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{(17) Newspapers & Publications
(Pvt.) Ltd., Patna.

(18) Nageswara Rao Estates Pvi.
Litd., Madras_

(19) Indian National Press (Bam-
bay) Pvt. Ltd, Bombay.
For Printing Machinery:

(1) Indian Express Newspapers
Ltd., (Bombay).

Basumati Pvt Ltd. Calcutta.

Shri N. L. Shah, Jai Hind,
Rajkot and Ahmedabad.

(2)
(3)

(4) Shri P. U. Reshamwala, Guja-
ratmitra and Guiarat Darpan,
Surat,

(5) Shri Y. K. Khadilkar, Nawa-
kal, Bombay,

(6) Shri Narakasari Prakashan
eru Nﬂtpﬂr‘

17T) Amrit Bazar Patrika Pvt. Ltd.,
Calcutta.

18) Mulaysla Manorma Co.. i.1,
Kottayam,

t9) Masathrubhumi Printing and
Publishing Co, Ltd., Kozhi-
kode,

(10) Indian National Press Bom-
hay) Ltd.

(11) shri J. R, Rawal Nutan Sau-

rashtra, Rajkot.

Vasan Publications Pvt. Lid.,
Madras.

(13) Shri B. G, Maheswari,
Bharat, Nagpur.

» (12}

hra v

Press Counecll

1482, Shri 8, C. Jha: Will the Minis-
ter of Intormation and Broadeasting
be pleaseq to state:

ta) whether iy jg a fact that the
present Press Council has no statutory
power by which it can force the news-
papers not v indulge in yellow jour-
nalism;

(b) if sn, whether Government pro-
pose 1o invest it with any such power?

The Minister of Information  and
Broadcasting (Shri K. K. Shah): (a)
The Press Council has already been
invested with adequate powers under
scetions 13 and 14 of the Press Coun-
cil Act, 1965.

tb) There is no proposal under con-
rideration of Government to invest
the Council with more powers,

CoRRrcTiON OF REPLIES TO UNSTARRED
QuesTroNs Nos. 1 AND 2 DATED
25-7-1966 axp No. 2883, paTED
22-8-1966, REGARDING TELEVISION

The Minister of [Information and
Broadcasting (Shri K. K. Bbhah): (i)
The figures of expenditure relaling to
Television given in reply to paris (b)
and (d) of the Unstarred Question
No 1 by Dr. M. M. Das, answered on
the 25th July, 1986, have been check-
od and found 1o be as indicated
below:

Question Reply already given Reviscd reply
"{b) The amount spent l’ur “Rs. 6696 lakhs {approx,”  **Rs. 8328 lakhs (approx.)”
since the dey
oftlledocnian tw date;"”
r¢d) The amount spent duri “The towl expenditure <n “The lotal expenditure an
,(ﬁe current calendar year 2 'I'V the current  Television during the, car-
date for TV and the am- ’i ear Upto June  rent calendar year wupto
ount of :yoocm l.35!4llklll ‘1““ 1966 was m‘.zr:
of it:" G The umun (approx.)
mm foreign  exchange com-
Rs. 5- 28 lakhs (approx.)" ponent was Re. 5-28 lakbe |

@
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[Shri K, K. Shah)

(ii) The figures of expenditure re-
lating to Television given in reply to
part (a) of the Unstarred Question

JUNRE 8§, 1967

Re. AM, & CA 3908

No. 3 by Dr. M. M, Das, angwered on
the 25th July, 1086, have been check-
ed and found to be as indicated below:

Quartion Reply already given Revised reply
“(a mmwdurh. “The total expenditure
é:; a&::zfulenﬂ:m o :d;vhieatmduriu &h. Tdevt "3%?'@
Was
ot of e et &:ﬁm (approx.). l&m@ 1oy
component was Re.5°28  wes Rs. 5:28 laklu (wp-~
lakhs (approx.)™. prox.)".

(iii) The figure of expenditure re-
l:tlnc Television given in reply to
e ) of the Unstarred Question

and Subodh Hansda, answered on the
22nd August, 1968, has been checked

and found to be as indicated
N 2883 by 8/Shri H C, Samanta, below:—
Bhagwat Jha Azad, M, L. Dwivedi
Question Reply already given Revised reply
¢ expeditnure in- "mmehmmm "Thc ﬂgendi incurred
‘(mmhmM" oaTVnhcuu u-oduco m
une me
:gu."ﬁw :yu uwu -28

12.00 hrs.

RE: MOTION FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES (Query)

Mr. Speaker: We shall now take up
the calling attention.

Shri P. K. Deo (Kalahandi): I have
given notice of an adjournment
motion, Sir. That should have pre-
cedence.

Mr., Speaker: I am considering it
1 have referred it to Government, 1

have postponed it. It is not a secret
document. It has been placed on the
Table; it is a public dotument and
evarybody has got a copy. It need
not be raised now. I have not taken
any decision on it

Bhri P, K. Deo: May I help you in
arriving at a decision, Sir?

Mr. Spoaker: There are dozens of
adjourament motions. If each one of
you begins explaining here, there
will be no end,

Shri P. K. Deo: The whole Siate-
Centre relatiquship is going to be jeo-
purdised

oft vt v () : qust oY ey
Im:lﬂtﬂ.qqemm(;

Mr, m. Will you kindly take
your place?

Shri P, K. Dee: It is very unfair.

Mr. Speaker: May be. There are
other adjournment motions also, 1
have not rejected it. It cannot be
discussed on the floor of the House.

ﬂwm-l!m-,w(
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Mr. Bpeaker: Order, order,

o ey Tog yevry (fww) :
# afewreeli Siw Tgee ¥ figw frey
& it wiroxr St adey a7 so

fiewra § W b wan § fiv ag o8
a1t % g% TR ¥ oY g 6L

‘g T 9T iR
yra g Y ¥ wig e @ Ie
vt gt a¢ qifesrf &ar & Wil
T

The Minister of Defence Sort
Swaran Singh): Mr. Speaker, Sir,
Government have information about
the location of Pakistani ~Armed
Forces in West Pakistan accross the
Rajasthan border. No unusual com-
centration of Pakistani troops has
taken place in this area recently which
may cause us concern.

A Pakistani fighter aircraft violated
Indian gir space in the Barmer area
of Rajasthan on 6th January 1967, A
protest on this was lodged with the
Government of Pakistan.

I would like to sssure the House
that we are keeping a close watch on
al] happenings #ccross our borders
which have a bearing on the sscurity
of our country and no measures will

arweR wiwer & sfegw W W
t? R rw et
aTwET W wEw ¥ e Wt
¢ e &7 wive gt o wrohe ey
* wrwfoy wgee & el w¢ afeerer .

qra fre g ¥ dafout QY g
& dmfort wor e ¥ &

g .
qur Ay W R g

e Rajesthan bonder, The
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(Mr. Speaker]
subject of defence cannot come in
here. The hon. Minister may answer
only the pertinent one.

Shri Swaran Singh: Sir, the Tash-
kent Declarations is an agreement
which has been entered into and
signed by the heads of governments
of the two countries as a basis for
settling disputes. It is a good docu-
ment, and not withstanding these vio-
lations or others that might take place
we continue to adhere to the Tash-
kent Declaraiion. It is true that
Pakistan are making several prepa-
rations, by acquiring armament. by
improving their communications and
the like, We try 10 keep purselves in-
‘ormed fof those developments and
we on gur side take the neceasary
corrective steps.

ot yermite el (gge)
e & ofeer ¥ & e
TRl SUTATREY e & wwWa A
T WA o & O A qa o fir e
wT qifeeart gue & e ¥ ogw
wo fafazdy €2fadim & ¥ & frd
w&TT ¥ 3o qufy ¢ N awd 3w
Tq w7 91 f& wag w dad go gw
s Tfa M I AN HFEF
qvarg S6! fa oF o Al sE
it for e el 7 qw TraeAE
#taT & AT { W | 99 [@7 A wew
w1 fe fody serT & O efexnst
wra W Fard ar o wgt Ad 2 o
o WOk w99 & ywe far § e agr
TN GO roN Ak § 1wt
ary eifed | 4 Re? vy wwd
# T ¥ way 7F gt w Wy
€ T WA @ 917 Ny aw
gifeendt faa wTeT  wwlt IwA
¥ WX 7, W LH IO WY AT
¥ 30 @ ¥ qgw ddt IwT AN oy
a1 oft & a1 wr W ¥ ared fafiray
dofeai wT it § ?
Shri Swaran fiingh: If the hoen.
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Member has carefully heard what I
said today, there is no contradiction
in what I saild on that day when the
hon, Member was putting a supple-
mentary when the Call Attention
notice gbout Akhnoor incident was
before this honourable House, Even
at that time, I had given information
which is, more or less, in line with
what I have given today.

About the attacks on Jodhpur air-
port at the time of the last Pakistani
agression, it is no doubt correct that
Pakistuni acroplanes did attack Jodh-
pur airport on more than one ocCas-
ion. But the House will be glad to
learn that they were unable to inflict
any serious damage either {o the air-
port or tuv other .(Mmterruption)
It was on uccount of our action, by
our air force, that they were unable
to inflict any damage on the airport
and there was practically no damage
caused to any of the vital installa-
tions there. When conflict takes
pluce, there are bound to be air raids
from one country on the other. For
any country to say that they will
ensure that their aircraft will raid
the other side and that no raid from
the other side will take place is nol
realistic. We have to take action to
counter that by fighter aircraft, by
anti-aircraft measures and the like.
We should view that in a proper per-
pective and not be too much agitated
by it.

ot gwrIere mel - wewE ARy,
vz § qoeT avE WY aAnr A A g o
T g Ty W1 e T wge 9Y
arfeeaTy ¥ 4T ¥ W1 wrwE g,
IT A 250w F ANT 2,000 ¥
196 ¥ fro¥ 1 ¥y oY TonET
w7 &7 fr FwmgT gt wj vt wye
w faiy fy ot g€, & wror woee
w1 a7 ¥ w1 wlt off @ 2 e e
o o fis woere ¥ wie ¥ ww ey W
o wr o §, ofie T ware o fafly
fexnnw @ :
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Mr. BSpeaker: He has answered it

ot fuw gore e (weity)
frofr wrr-nfeemr d@wd & O
arfse 3 fow azg wea fearaeie
wa @ af &l v ¥ gt o woA
feafr gy vt &, T ERC R RE AT
WY g § s 3 swr Tweny § @9
g YR #a ¥ ot afswm g A
dafoai woh wodt feafa #1 g3 *¢
» 7
Shri Swaran Singh: As I said al-
ready, we know the situation on the
Rajasthan border and, on our side, we

are fully prepared to meet any even-
tuality.

Mr. Speaker: Now, shal]l 1 call all
the 39 Members who are on the list?
The Rules Commiitee has taken a
decision, two days ago, that in future
all the names will be balloted and
only five names will be put down.

Shri Nath Pai (Rajapur); Not till
the House has adopted it. Let it be
first adopted by the House.

ot wy fowd : o) T 0 ogd

%R At # agt 9% faare gom

Mr, Speaker: All right; not
Shri Madhu Limaye.

now.

3

fadelt wgarT Al av gaTarEt W q@n
WX & ag oY arrr g  fewed
feum faad 9T ¥t w3 % wfeam
% www feart ¥ fag % faart &
w12 aql Al Feet mara

Shrli Swaran Singh: In this parti-
cular case about which [ have made
a mention, the intrusion was only
three miles deep into our territory—
only three miles deep. With the jet
aircraft or fighter aircraft, three miles
can be accomplished in a fraction of
a second . ..

Shri Nath Pai: Fraction of a minute
or a second?

Shri Swaran Bingh: | am sorry, it
is fraction of a minute, The hon.
Member s right. Therefore, to say
that whenever these intrusions take
place our fighter aircraft should go
into the air and should bring them
down is not a correct approach. If
the penetration is deep enough, then
it can be tackled. The House will re-
collect that we did take action against
one aircraft on the Punjab-West
Pakistan border and we were able to
down one plane.

ot wyq fewd  : www W,
A ywr w1 Faege o T wmr §
#% ag gor ar fir gar agreit © glx
¥ o ¥ wgork opew § wae $y oft
| AT ATHC X €F AT WY Aiw
¢ fs fadw siwvew a1 goar samvg &
wfaerd T 97 F1 wawr< et o
@|E

Mr, Speaker: That is a differeni
question.

ot wy fornd : ft, W& www
t 1 wfecer fem it g P—
ufrsar w7 @ fort ¥ twoer
s ER R fag
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“**Expunged as ordered by the Chair- vide col. 3034.
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T YOwt wvex Iy ¢ fF woe
t v wam wY & o wEwr
www & fe g N gear WA
Wy w0, IAW AW { FET
g sy sRw,  for fen W
WTlr W §Er ¥ wm W
w2 | g@F W ¥ W Aged
qawr® fe 99 WAw ¥ WO wew
waTYw Wy w1 wedw {1 W
78 W0 w1 wAw i I fewrs
Witafe e W wAA@ g &1 R
faors g s fydfusre W
s Wy )

Bhri Swaran Singh: I would like
to make the position quite clear.
There is no question of shirking res-

ty. All of us are jointly res-
ponsible, and we are responsible for
all the actions or the statements .

There iz no question of avoiding
responsibility or shirking responsibi-

g
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en about earlier statements that might
have been made.

To the best of our capacity, from
the information that might be avail-
able, in our desire to impart as much
information to the House as possible,
we atlempt and try. But if they pin-
point any particular statement and
want to refer to it, in all fairness,
unless proper notice is glven, it is
very difficult to remember by heart
all the earlier statements that might
have been made by my predecessor.
So, there is no question of shirking
responsibility at all.

Mr. Speaker: [ know; the hon.
Minister need not commit himself. Tt
is absolutely unnecessary to commit
himself now. If any hon. Member
wants to know about something that
happened some six or eight months
back, the hon. Minister can ask for

notice. 1 think he could ask for
notice.

T T Wi wifgar @ weTw
wged, GaT Ay 1 wifgd 1 dq et
nETT § qOr 41, wE S-diger
(TEU-qEE) ww W gREw
fear 91 | ETY §EA WY W
wfgd o fo m qEw wr oW
worers aw Y & 7 e g, e g

#hewr (TRAET) W o wae

¥ fiw wRk ¥ aedc g

tﬁmﬁfmm &C1 ghagyr v
i
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Shri Eanwar Lal Gupta (Delhi
Sadar): On a point of order . ..

Shri Nath Pai: May 1 make one
submission? ., .. (Interruptions) If
you want that ] should begin by say-
ing 'On a point of order, 1 can also
do it, But what I have to submit to
you is not a point of order. I have
to submit something very important
to you, If you are going to place a
premium on putting questions by pre-
facing them with ‘On a point of
order’, it will be a very unhealthy
practice,. But I am honest and
straight with you. I say that I want
to raise a matter arising out of
this....

Mr. Speaker: There are about 39
o.her hon. Members who are also
equally honest. . . .

Shri Nath Pai: Then, you are com-
pelling me to say 'On a point of
ord.r'. On a point of order

Mr, Speaker: Yes, he can raise his
point of order.

8Shrl Nath Pal: | am very sorry
about this . ..

Shrimat! Sharda Mukerjee (Ratna-
giri): May I know why this exception
is being made in the case of an Op-
position Member only? We can also
raise points of order . . .

Mr, Speaker: That is why 1 have
said specifically that irrespective of
whether it is a Congress or Opposition
Member, all points of order will be
answered only by the Speaker. Un-
fortunately, the hon. Lady Member
might not have heard it because she
might not have been here.

Shrimati Sharda Mukerjee; Then,
let him raise a point of order only
and not ask any question.

Mr. Speaker: I cannot prevent them
from raising points of order. The
rules say that I must allow them. If
the House gives me power to prevent
points of order, I can certainly do

JUNE 85, 1087
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Shri Nath- Pal: ** On the earlier
occasion we were told on the floor of
the House by his worthy predscessor
that the ‘plane was on Indian terri-
tory". We had an adjournment motion
on that matter in the House in the
name of Shri Hem Barua. It was
in reply to that we were told like
that. **Then a question was raised..

Mr. Speaker: Is it a point of order?

Shri Nath Pai: I am asking what is
the information by which we are to
'o_n

Mr. Speaker: What is Mr. Gupta's
point of order?

Shri Nath Pai: What are our rights
in this matter? If earlier we were
told that the ‘plane was on Indian
territory**' is there no restriction on
Government? What is your ruling?

Mr. Speaker: There is no point of

order,

Shri Nath Pai: What is my protec-
tion as a Member? What about my
right to be informed correctly?

Mr. Speaker: There is no point of
order.

The Minister has asked for notice.
He will have to find out.

Shri Nath Pal: You are not protect-
ing the rights of the House,

Shri Balraj Madhok (South Delhi):
**Qur charge was that the plane
was shot down while it was in Indian
territory ** Is it correct, is it pro-
per, for an hon. Member Lo say such
irresponsible things on the floor of the
House?

Mr. Speaker: If we spend time like
this, the other Members on the list
will not be able to put their questions
There are 39 of them,

Shri Racga (Srikakulam): On the
same point which he has raised, if
some other Members want to say
something, let them be given an op-
portunity. .

**Expunged as ordered by the Chair- vpide col. 2034
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A point has been raited by Shri
Madhok. It is for you to answer whe-
ther you would be willing to give
any direction or advice to the Mini-
ster conderned whether it is proper
for the Minister to meke such state-
ments in that manner. You were
good enough 10 give him warning and
say that if he wanted, he migh. have
asked for notice instead of straight-
way volunteering information of
which he was not quite s0 sure. We
thank you for that, at the same
time, I would also like you to
supgest tu the Minister conceimed
that in regard to these technical mat-
ters iy might be better for him and
for the country as a whole not 1o
venture pny kind of suggestion in
regard 1o what would be the distance
of penelration by a jet plane of
an encmy which we would consider
ag deep penetration. It would be
better for him not to give any ans-
wer straightway in  such .mailters
based upon his notions or guesswork.
He must take time to consult his
own e¢xpert advisers and then give
the information.

Some hon. Members rose—

Mr. Speaker: 1 have absolutely no
vbjection in pointy of order being
raized. On this side as well as on
the other side, any Member can
rais¢ a point of order. But I -night
say a word before that, All the
points of order raised are by way
of seeking information. . .

Shri Ranga: 1 am not asking for
information. I am asking for your
guidance to be given to the Minister
concerned.

Mr. Speaker: 1 have given it al-
ready that wherever he ig a0t sure
of facts, he should certainly ask for
notice. Naturally one must be spe-
cific,

1 now that of the 39 Mem-
uﬁ“muul.l:,t. only 3 have been
able to ask gquestions? Should not

the other Members have a chance to
ask their questions?

Shri Ranga: In the meanwhile,
this thing came up.

Mr. Speaker: If there is any clari-
fication required, that could be
sought. But the other Members
must alsy be given a chance, 39 of
them. not one or two. But what
happens is that if a Member wants
information, he simply rises om a
point of order. I do not know. Un-
fortunately.. .the rules are 8o rigid
that if any Member rises to a point
of order, | am compelleq and -blig-
ed to call him,

Shri Nath Pai: I did not want to.

Mr, Speaker: 39 of them are ihere.
Why dont you give them a chance
to ask questions? After all, you
know that in a calling attention I
am going by the names one by ome
without any discrimination.

Wl g¥e gwe wWaAr (W)
wEd wRIET, 60 o aw gA Afew
LE N

Mr. Speaker: You have no right.
Other members whose names are
here have still to be called.

ot waT "W T o Y

Shrimati Lakshmikanthamma
tKhammam): It hag been the prac-
tice of the House that whenever a
member raises & point of order, he
has to quote the rule to avoid this
trouble,

Mr. Speaker: I do not think asking
them to quote the rule has prevented

people from raising. Anyway I will
ask.

shri H. N. Mukerjos (Calousta
North East): I see the list of names
has very reputsble members, but a
matter has arisen whith affects the

"i':;lmndu

3

ordereq Dby the Chair.vide col. 3024.



this country hed
sald through its own Minister in this
House g5 well as to our neighbour
country, with which we have very
which he is now

Mr. Speaker: 1 agree with you, but
they can put this question.

Shri H N, Makerjee: You have to
d> something about it. What is the
use of asking questions about this?

Shri Kanwar Lal Gupta: It should
be expunged. Otherwise, It will
cause damage,
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Shri Nath Pai: This was :n oM
affair.

Shri Swaran Singh: It appears
there may be more than one incident.
At any rate....

Shri Hem Barua: There wag only
one, (Interruptions). We want
your protection. Here is g Minister
who does not know anything. Only
one Canberra plane was shot down

by Pakistan.

Shri Swaran Singh: 1 would like
to say very clearly that in making
any observation today it was not my
intention to contradict any oarlier

statement that might have been
made by either Mr. Krishna Menon
or Mr. Chavan, and I take this op-
portunity of expressing my apology
if any inconvenience hag been caus-
ed to the House. I unreservedly
withdraw any such statement.s

Mr. Speaker: Therefore, that por-

tion may be omitted from the records.

¥re oy watge Wifiger : st

¥ Frererd W YT aft T W
T e

Mr. Speaker: He has withdrawn it

ot wy fewrd : Prfirec wge WY
dar 3 wgr €, 99 g ¥ W@ wivw
#3 @fed, rr et ¥ wfed
¥

Mr, Speaker: 1 said that it is ex-
punged, and he has expressad his
regret.
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Shri Baburag [Fatel (Shajapur):
My point of order is this, Just sow
you said that members did not give
& chance to otherg to speak. I think
you are the parson who does aot give
us a chance, because you do not look
in our direction at all.

Mr. Speaker: But unfortunately
your name s not there. I am bound
by the rules, I cannot call you though
I know you very well

Shri Swell (Autonomous Districts):
He was raising a point of order, and
he could not get a chance,

Shri Baburag Patel: Apart from
that, senior members ought to set an
example in good behaviour. They
get up and do not allow others to
speak. You are unable tp nontrol
them.

Shri Swell: They should set an
example; or, we will follow their
example, we can also shout,

Shri Baburao Patel: We represent
half a million people, we get no time
to speak at all. Senior members do
not observe any discipline at all.

They shout all the time. (nterrup-
tions).
Mr, Spoeaker: Shall we proceed

with this calling attention now? Will
the House kindly keep a little order,
If anybody

expunged, because this iz a very
serious matter. J would like to atk
the hon. Minister whether it is 2

17 or 18 miles but do not touch this
iwentieth mile, they will not be shet,
whether such instructions have been
issued in the light of the definition
given by the Minifter.

Shri Swaran Singh: Any intrusion,
whether it is deep or not deep, is a
violation, and therefore the Pakistanl
aircraft, when it commits a viclation,
is liable to be shot down, and should
be shot down,

ot wy fomd: freir ?

Shri Swarap Singh: But still one
is our right to shoot, and the cther
is that when the intrusion is wvery
small, obviousiy we cannot make our
aircraft active and go up at once s
that we can catch them within two
or three miles. So, we should ap-
preciate this and not indulge in dia-
lectics on such an important thing.

Mr. Speaker: Shri Shrichand
Goel.

Shri Ranjit Singh (Khalilabad): I
have been authorised by Mr. Goel.

Mr, Speaker: No, there can be no
authorisation in thig case,

Wy WgRd, WAl sgew ¥
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oft wy fomd : oy femr & fr
¥werw ¥ o gafan sER e
war frore Y @A gwa Afat § 7

Shri Swarap Singh: That does nat
arise out of this.

Mr. Bpeaker: Ask about the Rajas-
than border if you have any gques.
tion,

Wt wravae fag . ToraE W
¥ wv ¥ Faaw gz s fr wg
faar fssd fame an gy der &
a=T  Jer?

Shri Swaran Singh: I cannot give
the exact time at which the Pakistani
plane flew over our territory on the
Rajasthan border.

Wt wyivee fay - oW wEEw,
At wEYTw ARg A AT AT %9
oA w2

Mr. Speaker: He has no information.

Shrl 8. Kundu (Balasore): It has
been said that information about the
location of Pakistani armed forces in
West Pakistan across the Rajasthan
border is available. 1 would like to
know the estimated strength of this
troop concentration. Will the hon.
Minister consider such border viola-
tions as escalation of Pakistani war
efforts against India, after Pakistan
has receiveq spare parts {rom
America?

Shri Swaran Singh: It has been a
sound practice that the other gside
should not know that we know about
the disposition of their army because
such a knowledge on their part is not
in our national interest. There has
been consistent advice from the arm-
ed forceg thay we should not divulge
information that we may have about
the disposition of forces on that side,
About the second question, any border
incident is bad; they have the potan-
tiality for escalation.

JUNE &, 1087 By Pakistan (C.A.)
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@t wte Wo ww (YowAT) :
wifeerT &rar o, W fre gl o
mm ¥ gifeww ¥ fawd gt @
. oframt ¥ o § o §)
fre® wEr 0¥ & €% 7 W S
gor ur fr @At Taeqry ¥ et o
w4t §ATd w7 ¥ fodr o wgrbwew
Fagugw K 1 ow Y T g B D
AHYe aw At § ) v qrfeerer
FATGT % 5T W X GO WrOT HIATT A
sraeqr Y & f& e w T v
VYEr & WISy AT WO ar Ak ? Ry
Y Gt P €1 AT XA T W
aoeTe %1 fawrT @ 7 gat wdAr ax
2 f& fra 33w ¥ ot afrwrer § ™
t gurdY o fafaedy oow & &)
i gx qAgew |
Shri Swaran Bingh: The first part
n: the question is valid because com-
munication lines on our side of the
India-Pakistan border in Rajasthan
were not good. We have taken seve-
ral steps to improve the communica-
tions on our side. Wge have a pro-
pgramme of constructing new roads and
we are also improving uther means of
communicatian. Ths second question
should not cause any worry because I
have made it clear that an intrusion
{s an intrusion and is a violation and
it attracts their liability and their
responribility. We have #0t every

right to take whatever action we may
like against intrusions.

Wi weanre (et sfaw) ©
Yo ¥ oy s
qifeerrr wt M g wgTy TR
N ftar 3wy, qg AR s WAL WY
w2t o ) % wrrrr s f e ag 3 won
6 Wt WY Wt I ¥} TIT wIH Fwre
=Y v faeft e arfesamy «) ot fdw
Y& Wk 97 Wt oy few arfe
¥ ar wer ?
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Shri Swarsa Singh: The protest note
by the EA Ministry was lodged on
19th January and I have not got the
precise information about the exact
time when we learnt about this in-
trusion. I presume the delay could
not have heen more than g few hours.

o qwarw fog (2gogw) - @t
arrlr Wt W o wrv AT S
 fir gw ¥T ow qEEd & fay &
¥ & v oA ey s S R f

Shri Swaran Singh: I think this
brave statement of the hon. Mcmber
will have great effect upon Pakistan.

Shri Hem Barua: When a demand
was made in this House that any
plane of Pakistan or of China in-
truding int> our airspace should be
short down, the ebullient Defence
Minister of the time, Mr. Krishna
Menon said that shooting down was
not civilised behaviour. When this
demand was repeated, it was stated
Mr. Chavan who was the Defence

context, do
those instructiony which the predeces-

sor to our present Defence Minister

my distinguished prediecetsor contl-
nue. 1 would not like to repoat what

I have said earlier but I have pointed
out that there is a difference between
practical aspect and our right to ghoot.
Our right to shoot down continues
even if the intrusion is very small, a
mile or half-a-mile. An intrusion is
&n intrusion. But it is not always
possible, from the practical aspect, to
shoot down a plane when the intru-
sinn is just two or three miles.

Shrl Hem Barua: He did not exer-
cise his rightt We have been told
like this time without number of the
rights. ‘The misfortune js that our
Ministers do not act upon what they
say.

Shri Surendranath Dwivedy: 1
would like to know whether an
American company had been entrust-
ed with the task of aerial survey of
these areas, especially Jaisalmer and
Bikaner districts and whether this
company has gone to the strategic
areas and in view of the military pact
with Pakistan, {s the Government sure
that no information was given by this
company to Pakistan?

Shri Swarap Singh: No American
company has been given the task of
aerial survey by the Defence Minis-
try. It it is given by any ether
Ministry, 1 have no information.

Shri Sarendranath Dwivedy: They
are having a second aeria} survey for
the Rajasthan canal in these areas
Let him find out whether it iz desir.
able tn have these things in that area.

o TM wWAlge Wigwr : T
ORI § A7 WAT- AN e ?
Shri Hem Barua: How do you like
that description, Sir?

Mr. speaker: My liking or ~ot Hk-
ing does not make any difference.

Shri M. L. Sondhi (New Deihi):
Are Memberg allowed u'i.lhq) n the
House?

An hen. Member: They can m
but not mnore.
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My. Speaker: For ileeping, the lob-
bies sre much more comfortable; or,
rather I should say, mare comfortable.

8kri Samar Gahy (Contal): In reply
to the Calling Attention Notice, the
hon. Defence Minister said that the
concentration of Pakistani forces in
the Rajasthan border is not of such an
unusual measure, that it may concern
us much, The words that he used,
“no unusual concentration” may also
mean that the measure in which the
concentration has been made may be
more than usual. In view of the fact
that Pakistan hag made concentration
in the Chamb area in an unusual
measure and alsp in view of the fact
that on the borders of Kashmir Pakis-
tan hasz made a large concentration,
also in view of the fact that in the
eastern sector, in the Lalmunirhut in
East Pakistan.

My, Bpeaker: What is the question?
(Interruption).

Shri Samay Guba: I am coming to
the point; thig is very important. In
view of the fact that there has been
a large concentration of Pakistan
army in the eastern sector in the Lal-
munirhut in East Pakistan which is
a very strategic areg situated lown
to Cooch-Bihar, in view of the fact
that Pakistan is building bunkers and
making military preparations in the
Motiganj area and also in view of the
fact that Pakistan is making aggres-
sive arrangements in Belonia sector
in Tripurs, the concentration of
Pakistani army which is more than
usual in Rajasthan area may concern
ug seriously which the Defence Minis-
ter wants to underestimate. I would
ask the Defence Minister {5 eay why
say that the concentration of the
Pakistan army in the Rajasthan sector
should not be considered as is more
than usual?

My. Speaker: There is no question.

Shri Samar Guha: This is 3 question.
He says these are not unusual. I
say, in view of the overall sirategy of

JUNE 3, 1987

by Pakiston (f.’.d:).am

Pakistan in concentrating her xrmy in
different areas and also in

is more than usual in the Rajasthan
sector should concern us, Thet Is
(a). And (b)—some of the Sar-

Mr, Speaker: Put the question, Let
him answer the first point now.
Please sit down,

Shrl Samar Guba: Some Panchas.
and Surpanchas crossed over to Pakis-
tan at the time of the Indo-Pakistan

Mr. Speaker: He is straying .way
from the point.

Shri Samar Guba: They crussed
back into Rajasthan desert: whether
it is a fact or not.

Mr, Speaker: The answer also need
not be long; he may say yes or no.

Sthri Swaran Singh: I have taken
note of all these points that he has
mentioned. He has given more in-
formation than perhaps what he him-
self sought. [ have taken note of
them, ‘

Shri Samar Guba: The question is
whether Panchas and Sarpanchas
crossed over to Pakistan at the lime
of the Indo-Pakistan conflict and
whether they have been allowed to re-
enter Rajasthan again?

Shri Bwaran Bingh: I have no infor-
mation.
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learnt the lessons from the last war,
—that when Pakistan moveg her
troops into the Rajasthan border, even
after the cease-fire, those circumstan-
ceg which helpeq Pakistan to do that
and pccupy our territory without firing
a single shot—and has he taken pre-
cautions to prevent a recurrence of
that thing. I want to get a clear as-
surance on this in this House.

Shri Swaran Singh: We have always
learnt lessons and we will continue to
learn lessons. We have taken note of
our performance and alsp our diffi-
culties ang shortcomings in various
sectors, and T would like to assure the
House that we have greatly benefited
by our experience at that time. Wz
will take every possible step to ensure
that we take necessary corrective
measures in an adequate measure.

st YA fag et (awmq)
a1 fops wifFEw & g & @nw
zare afas afusifEl & a=e #1
¢ udt g=a1 fasft € fF gard ae-
=1 &1 @1 # fag F FER FiRamE
F @Y gATl @A € 37 gAML §©
dfqx wew wa waw atfesam
fea ¥ ? afz gg &% g @1 & SraaT |rgar
g & aewr & T5 #aRT 5 A
& fer #a1 39rg AT q@aEr #7727

Shri Swaran Singh: It is going into
details—what happened three years
ago. That does not arise out of this
guestion,

Shri Amrit Nahata (Barmer): In
the context of the efforts of Pakistan
to rouse tension on the borders, I
would like tg know whether the Gov-
ernment has realised the necessity of
preserving the century-old communal
harmony on the borders on our side
and, if so, may I know if the Govern-
ment thinks it proper to prevent the
spreading of communal vanom and to
prevent certain communal partieg and
organisations from spreading the fangs
of communal passion on the horder?

556 (ai) LSD—S5.
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Shri Swaran Singh: On the border
or in the interior, it has always been
our endeavour,—and I presume the
entire House will endorse this—that
there shoulq be communal harmony in
the country because unity in the
country greatly strengthens us in our
defence.

s) g 5 AT (ITAYT) : SHHART
F1 39T afi=m drar 9% afeena J87
FAT ¥ & FoAT @Ay gIEw & a0 0
a1 g § fF @ awF us-
T AT H THE § FE aF (HATH
F 9967 FT TE 27 3T wfaE AN
F A9 WY FATLT TTAEAT FT GEEAT
FT oY qTAF g BT SATCAT |

Shri Swaran Singh: It is a sugges-
tion for action—that the canal should
be extended.

St gTaaE AW (T faer)
w7 St dfe gavs sigry g SF W
Jed & ST ST arger afafafuat
FT OF FTAFTL T@T F¥ F7 AT9F 9
F1E ATEAT gAIX gars [l 9% 2 arfw
g mw Er 9% foF g g oI #
ARG TgoT & 13 ITLATE FT ad !

Shri Swaran Singh: There are
arrangements which enable ug to de-
tect if there are any enemy flights or
any non-Indian ‘flights on our border
or roundabout our borders,

Shri 8. S. Kothari (Mandsaur): In
view of #he desert terrain, will the
hon. Minister kindly inform the
House, whether it is possible for our
tanks, small, medium or heavy, to
reach the border particularly when
the border is more accessible from the
Pakistan side, and they can bring
tanks?

Mr. Speaker: The question is about
air violations.

Shri 8. §. Kothari: Otherwise, how
are you going to protect our territory?
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Shri Swaran Singh: The terrain is
not difficult and armour can be used
in this territory.

Mr. Speaker: It can be used.

Shri S. S, Kothari: Large chunks of
Rajasthan were lost during the last
war, and so I asked whether our
tanks were then used in that area. It
is a very important point.  Large
chunks of our territory were lost.

Mr. Speaker; Let your collegues
also be enabled to put gquestions.

13 hrs.

Shri Brij Raj Singh-Kotah (Jhala-
war): Bearing in mind the practical
difficulties of intercepting intruders in
our air space, has the Government
taken any step to put some forward
air bases on this particular Barmer
sector? Last time there was none.

Shri Swaran Singh: It is not cus-
tomary to give the disposition of our
fighter aircraft on our border.

Shri Brij Raj Singh-Kotah: I am
not asking about fighter aircraft, their

number, etc. Have you any idea of
putting forward air bases?

Shri Swaran Singh: As to where our
air bases are or should be, we have
never disclosed.

ot Ate To FAT (FTAFTAT) :
AT w4 F wfRera # a3 #
TE smar M oF o AR @ I g |
¥ ag 1777 FEATE foF (F) 77 S|
fadiama & a5 oo w7 faar & f
qiffe@am & TR A [|WT ZT ART
quEz FEAT 9% OFOElT BT ¥
fewr 78t @ @Far; (@) afe wAdm
HAT oY ¥ 7z Tyee A fEAT @, 9
T&i fear @ o arowT gustey & 9fy
J7 Y IT AT AITFT FT WA g,
() Fa1 AT /&Y ag W FIF

JUNE 5, 1967
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2t 573 famer fadywa w1 $© W
aae qrfsea™@ 9T qem HIT fade-
T3 WA & #fafEFm am T ¥ F8
T AT TGE KT ST gRAT ?

Shri Swaran Singh: It is a speedh
trying toshow that protest notes ame
not effective or useful; about tiwe
Tashkent Declaration; we do mnot
repeat in every protest note that we
are lodging this protest gnd therefone,
we can go back upon the Tashkent
Declaration.

Shri M. L. Sondhi: Since the Minm-
ister expressed concern over the
Pakistani aireraft penetration deep or
otherwise, may I ask whether he has.
given any thought to arrangements

for deployment of ballistic missile
defences? I would request him not
to take shelter behind secrecy
requirements. Western journals

already speculate a lot about Indiawm
activity or inactivity in this respect.
I want an answer about the strategic
doctrine. I do not want to know
how many missiles are actuallfy
there, but I want some convincimg
answer that the Minister knows
about missiles.

Shri Swaran Sipgh: He has himself
anticipated my reply. I would mnsi
give any reply about the ballistic
missile defences that we might
organise. Whatever Western journals
might speculate, we should continme
to follow this policy. They might
speculate and give some informatiom
at random, compelling us to disclose
the correct information, but we
should never fall into that trap.

~ Shri P. Venkatasubbaiah (Namd-
val): In view of the fact that Pakis-
tan has intensified its belligerent and
bellicose attitude presumably with
the assistance they have got from
USA, may I know whether the Min-
ister will take sufficient care not te
allow any of the foreign agencies,
in whatever manner it is possible, to
make aerial surveys of Rajastham
Canal and the Rajasthan border,
which is a strategic area?
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Sbri Bwaran Singh: That is g very
valid concern and we will certainly
ensure that the considerations of
security are foremost and any aerial
survey by any foreign agemcy will
bé controlled suitable, so that our
mecurity does not suffer,

ﬂ'q‘!o que M(a"ﬂ) : welt
MW A woft TR@EEAt & @
¥ wrraTy W TmA & fam Wi
forar ¥ 1 & s  fr errama T
' wrf aww Yt 2, wWife Iv F9Y
W4 WA KT a7 97 4 1 & ag A

g g fe wrarr w e ¥ aw

AP AT AT AR AT FCIAT 0 W
QT A qAAT a7 &, A TWET O Fw
WY AT FT JACT §TE 7 W AW gt
g Iu & fom &7 ag dF@r ® Wrer
whiig ot =X 0z ¥ r=iwr 2 &
( worerarrr )

wegE WEYT ;A wqT ST T |
()

s gwe gwe wiw): ag ag o)
war ¥ fs wa w1 WA F T R
KW &7 ¥ T I & q@rdd |

Bhri Ranjit Singh: On a point of
erder, Bir, You have permitted cer-
tain portiong of the Minister's speech

of point of order, they raise all sorts
of things. It is amazing how they
are permitteg to say these things.

Y wwe wrw e ;s wEeE ¥
Tt 2 6 vy ardx gt ifesmr
*Y 5T ¥ e ArgReew WY g €, Tav
oot T F TR oft g § Wi
T} nferm aww ot awi ey g
g1 & og W gt g fe oW A
TTH ATETT Y 0K ¥ AW ETHTC
& amy €@ weam ¥ w1 A wm g
afz sy 8, @t 3@ & wEww wr ¢
X 39 9T @1 yaEr & Tk 3,
wife TraeaTr Qe it agt ¥ @
fefrer s e s@ T @ o &
#ez w) frrar 0

3

Shri Swaran Bimgh: As a matfer
fact, the party to which thg \
member belongs raised all
questions in the Rajasthan assemb-
ly and some items have apprearéd in
the newspapers, On these matters,
we receive reports from time to
from the Rajasthan Government
we are in touch with them.
are our joint gfforts to tackle
situation effectively.

1

efif

has said Wt wgew ¥ wgt R fr vl Wl
G¥ wwTw IorE e § 1 oy aft wwe
R g W X gew W wl Al
e wc ® § | vy fow aog v &
WY, I0 ¥ O PIE N v R
£ & xw X ¥ wrr o e gt
g TweRTT qRwadt # fr wite gt
o g F AT W AT quR o7 U
§ 1 v fafrere o aw o1 W
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[ wuc wrer )

W TweyrT TwiAe ¥ a7 ¥ ST
FoFTT & arg Wik AT wrar § avAg;
WO §, A 99 & wdew W § W
I YT ATETT T W wnAn W ¢ 0
W ATy ¥ yrw AN T
aoegwmE A Teal NN g
fowmw gx e fre sie

Shri Bwaran Singh: I am not going
to resign to oblige the Jan Sangh.
Let that be understood. (Interrup-
tions). It becomes very cheap that
.you talk about resignation and the
like. It is amazing that you should
say like this. The question put to me
was whether we received any report
about these matters from thy Rajas-
than Government, 1 have said that
we have received reports from time
to time about the entire border
situstion, the internal situation,
about the arrest of spies, etc. It has
never been the practice #o publish
any intelligence report. The hon.
memer has functioned in a smaller
sphere. Let him expand his mind &
little before he puts the question.

it wye W g o fone
e Dy wideer w1 A R 1 e

JUNE 35, 1087
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wr g § 0w fredr §
3% & wren ¥ v fdt §fre wfawrd
w g wiewrc fegr mr §, =
g g2 & o § i g gt g€ wem
¥ wrew ¥ fsft aaTeTCTR WY, or fedr
wefer-frie Y W i o §, ofe
gt ot few warerw & wmeAw ¥ o

shri Swaran Singh: No, Sir,

ot g T we (IRd)
% 7 v wgan § fin awge & v
W TrETT W P &, TE T TP
&, ey war ¥ 7 ¥ e Q¥
¢ s o rfwer™ § gt wg v
£, oY 37 ¥ qor wer ot §, ¢ fod
gfe & waw ¥, Wi wow § 7 afc
% % o gwar fasht & ovx e
" wramgt Y )

FEY, TAEATT HTEC A WHU-409
T wrewt wwt ar fady § fs orfieery
1 ag nfafefe oo off § SR wE
oY SR WY, qreAd I € wor ¥ gw
aft figar, Tw wt AT wTOT §7

Shri Swaran Bingh: Sir about ibe
first part of the question, we do not
give information about where our
radar installations are, and I do not
know why he should presume that
there is a radar installation and esk
whaether it is properly functioning or
not, He should not have put such &
question.

About the second part of the qued-
tion, 1 have already answered ihat
we have recsived from tim, to tme.
_ reports fvomn the Government of
Rajagthan, we we in  tomsh
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steps to safeguard our territorial in-
tagrity in that region.

Mr_ Speaker: Now, Shri Madhu
Limaye has given two notices of
question of privilege,

fivg fomd: @ & O
wifed, @ wo wwy At |

Mr, Speaker: All right, we will ad-
journ for lunch and meet again at
14.00 hours.

13.15 hre.

The Lok Sabha then adjourned for
 lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.

[Mr. DeruTY-SPEAKER in the Chair]

RE: CALLING ATTENTION NOTICE
(Query)

Some hon. Members rose—

Shri Nath Pai (Raipur): We have
written to you a letter.... (Interrup-
tions)

Mr. Deputy-Speaker: I have re-
ceived your letter just now.

Shri Nath Pal: Are you directing

Mr, Deputy-Speaker: I will just find
out.

8hri Nath Pai: We had given Call
Attention notice at 1 O'Clock....

Mr. Deputy-Speaker: 1 have receiv-
ed your letter just now.

news-items. We should get an autho-
ritative statement from the Covern-
ment on this vital issue. I think, you
will appreciate that we are exercising
only our duty in making a request to*
you.. ..

Mr. Deputy-Speaker: I entirely
share your concern as well as the
oconcern of the whole House. I will
find out from the Minister of Parlia-
mentary Affairs and let you know
after some time.

Wt O RO AT (aTTANY) ¢
A TG, I TH NG AP
T § W WORTT W A0RT IgF TCqF
e AT wfgg | = WY ar 9v-
e HAY ¥ AEA F aeeTH WTeT
awrsy AT wifgq |

o wy fowd (%33) : wrley
¥ g Hat agi 9 § | A Agw ¥
8 |
Shri P. Veukatasubbaiak (Nand-

yal): May | make a submission? Sir,
you bave rightly pointed out that

|

ed and there have been air raids. I
only request you fo ask the.
External Affsirs Minister or the Pae-

fexr ¥ ¥fiew wx wx W oy vy
L, Wy I w i g At § ) o
wi oY g oY, wifgw & s vl
o @ it e W Wil T weaT e
wer % varr et W Ry W

yefeen aff § wic g wewW
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W Wy g ¥ WL F w
% | xafay g wrgk § fe e e @
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o wew fagr@t wadQ (waTH-
qX) : IITER WYy, AT gww § e
HOFTT TF & 30T NI WTH %) i AN
e € |

Mr, Deputy-Speaker: As I gaid, I
share the anxiety of the hon. Mem-
. bers. I will ask the Minister cohcern-
ed to make a statement.

Shri Bal ®Raj Madbhok (South
Delhi): Thig is a guestion on which we
have been asking for a discussion.
We have given notice under rule 183
that some time should be allotted for
jt. It is our misfortune and it is
ruther a matter of irresponsibility on
the part of the Government that on
such a vital issue, when the whole
country Is agitated, they have neither
given us time nor have they made
any statement. Now, when the war

has broken out, there is nobody pre-

sent on the Treasury Benches. Is it
proper (Interruption),

The Minister of Law (Bhri Go-
vinda Menon): The wishes of the
Fouse are being communicated to the
Minister concerned.

Mr. Deputy-Speaker: We will now
take up the other question which Is
equally important.

St Tw fww anew : I e
fir ag o o W vz § v ford wewTe
w1 W@ g Yow s § fir ag ot
w v & ¥ vy € wife @@
wer fafir 80

JUNE 5, 1967

Attention 294%

ot we WMo fawr?t  (dfirar) g
FIu ¥t aw W & femtr § fie  &owTT
wat ¥fe X

Shri Hem Barua (Mangaldal):
There iz a conflicting news in the
sense that from the Israeli side, it is
suid that fighting has already start-
el in gqertain perts, and from the
Egyptian side it is said that Cairo has
bven bombarded. Now, we are in a

- fix and, therefore, you should direct

the Prime Minister to come jmamedi-
ately and make a statement to the
House to allay our doubts.

Shri Nambiap (Tiruchirappaili):
My submission is....

Mr Deputy-SBpeaker: Mr. Namblar,
1 think, it shoulq satisfy all sections of
the House; we all of us share the con-
cern and the Minister has already sub-
mitted that he has communicated the
desire of the House to the Minister
concerned. What else do you wamnt?

8hri Randbir Singh (Rohtak): We
agree with you. There should be a
statement by the Minisler.

Mr. Deputy-Speaker: I think, there
is unanimity on this question.

Shri H. N. Mukerjee (Calcutta
North East): There ig a Call Atten-
tion notice on that. In the mean-
time, I think, the war has
out—that is the report—and it is very
odd that Government of its own voli-
tion does not come forward, parti-

they had time to cogitate over the
inatter—and at least take the Parlia-
ment into confidence at once. If
that

E
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Attention Privilege
that the proper quarters, that Iy, the Mr. Depaty-Speaker: What Mr.

Affairs, the
ghould have come

ey got to know of it before we

know of it when we read the
telegram over there, Therefore, it is
wiry odd that Government does not
oome of its own volition before the
House and that you have to send
word to them and they would come
at theéir pleasure. 1f you say that they
have communicated to you that they
want a little time to come befure
Parliament with proper preparation,
1 can understand that. Otherwise,
QGovernment is acting in a manner
which is not proper.

Sbri Nambiar: The news came as
oack as 11.30. 1t is already vory
late.

Mr, Deputy-Speaker: All of us have
received the news with a rsense of
shock. T agree with the hon. Mem-
bers. We share the voncern. (Inter-
ruptions).

Shri Hem Barua: The Prime Min-
ister should come and make a state-
ment.

Shri M. R. Masani (Rajkot): It is
wvery proper that, when news of this
kind comes, there should be concern
in this House. But Government must
have time first of all to verify: the
news, get proper news and then make
a considered statement. The Gov-
emment cannot ‘make a statement
here and now without knowing what
has happened. Let us behave in &
responsible manner. Let the Govern-
ment come tomorrow morning and
make @ statement. There is no need
for any statement now.

l-_mn-.llma No, no.
shri 8. M. Banarjee (Kanpur): The

Pilhs Mingter should mike a state-

ment aday,

RN LA, T mad L e

Masani has observed it.. (Interrup-
tiofts).

Shri 5. M. Banerjee: The Prime
Minister should come and make =
statement today. :

Mr. Deputy-Speaker: The members®
concern has been conveyed. 1 am are
the spokesman of the Governmant
will come here soon ang certainly
meet the wishes of the House,

Shri Nath Pai: We want you to
direct him, order him, command him,
summon him..

Shri Hem Barua: Please direct the
Prime Minister to come.

Mr, Depuiy-SBpeaker: Within half
an hour's tiéne, the Minister of Ex-
ternal Affairs will be present here
and say whatever he has got to say.
The hon. members may please 1e-
sume their seats, (Interruptions).

Shri Tennetl Viswanatham (Visa-
khapatnam): Will they come here in
response to the direction from you?

Mr. Deputy-Speaker: Mr. Lime.
14:12 hrs.
QUESTION OF PRIVILEGE

AGAINST The Hindustan
Hindi

o wy fewd () : ITEW
mtew, rr & fagar ofae & ©F
vwart “feger’—fe@ q—. ¥
firaes s 222 & wrage fadwrieTc
®T WATH ISAT WEA § | ArEToreAr
# qaaram ¥ fasrs frdefirere st
qure IBAT G TG AT | T
T ‘ezl & A AR wow s
qr, ey IAF MO W IT A ¥
* g WA ¥ I TN O]
ot waer wraw w e W @ Al
ot srerare & Rrers artart v ¥ ol
wg e aff IS AT 4
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[sfr oy fred] _
wrw o Wi & gafed sev g € ot ST
fs dar fiF o @ ¥ w7 v g, TN T frwIC $ T -
fegana & sward & wac fer wfr s gawfy § 1
fa g5 SeTTIReET w7 9T & ava o7 A
o g a1 §, S ner mﬁﬁ:‘ﬁ?umwgg
g @ @ ¢ s et N wiw s far & 1 WTT T WTOY ST B
o &, wrfew whe, whew & oy, oLt T T T A
T T E R R 0 A o o a g !.!‘“'
o o v g ﬂ!w:gt: v war ¥t wwf W vere 8, Ao
':"?“”*mﬂ \ o, o & TR« ®T AN A " ¢ T ¥ qS
W ST TrT W v waerw § f Waw vow W ¥ oY gar

e &7 g oY & fod aret qatw
TEATE | WX AE W ATH ¥ §W AOAT
AATGRETH €@ @ | WTAT 4t fE wr
o oWt IT% wifew TR 9 ar I3 |
afer 2 37 ¥ xR’ & oF ww-
vty ¥ ¥ Jwr, ¥z Frdt samaom
WY 7z 7 &, T a7 e @, Wit
weqrEwq w1 qaaw gor e @ fawe
oI, ntr R ag fawr TR R o

ox fra¥ ard ¥ ¥ fawrae &, wwiy
AN wrrresra § N wr & qur aft qgan
IEY % A% § wiod orw ww g
freviassfp@ N ogar g1 o
aeqrewyy ¥ A §

“frcraTe, Wt ¥ e

& mamm g 5 va%T s w3
w1 wrgvasar gt § 1 Wt W 8T
wE sgr v

“wrO-foR &1 wenw  o¥
wuifer ®q9 & srsuw v
*T faxr froere qromt
* it wwew Ay
wfewi w1 9y o,
X aTCg T &% o mwy
% T v @, wowre
* * T o sy

“fiemy, Wz o wEw § e sfaw
dwg-awet ¥ g@ foand
w1 IEh gw W &
farg ¥ Y TraT a ¥ww
o Weqmr famw Q@
wmfer feiw WY @y
wAE MM F e ¥
€Y 3w e feay 1

o .IAE W AT § oA &y
TTET ¥ ¢ IR FqT WY ey Io
mr ¢ 1 Wiy grh-foid o wgw
it wTT W ¥, ¥rey e W
& sufier-fdie Y dwe 1 wawe figew
Y fygar qRare & § 1 wTR W T,
A wpr A f fr
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oo fuaiifaerd, ot I WY aw w1 faw

wergre it gRAc ¥
wrw qF s ¥ fagwr-
arereg w1 oy 4 fear
T, W W & W F
foat gfemar, waon
uw yufy 8, Il wmaz
1 vy A% i & dw
g wefwer g€ g 7

waww vt T g€ .

W A F7 77 g% ITmHA faan
-t; |

"dag ® ogw g fewe-
faformg wYT 2w *Y fafaw
nfafafaal ®1 T7wx w7
qatew, ufrn mo waifas
afoeyet W & | T HY
¥ Trax w7 gfawre W
farfargi &) et § 1 ararfigr
W ae YaaT § aafewr

N W awi & xx whaffee s
Y WY qrwar § FEE A F N A
g wer frar § 1

“swr § fv w gy FodiE et
s dwT WAy i-'
¥ W wreAT,
wfargrr
wefo
way o
&t wfssy
w«?”

154%
T
wi?ﬂ?
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fFTgfs :

ﬂﬁm&w’rfﬁmwﬂw
gy .. . ..
fagen  dfce s fager  Weamit
FaTH:
“IRH AATEY I9 & AT &
W wwoit wwr foar § 1
W EF FIC IR 4T § fr wraw
A ¥ aIE 7 WY A fgear four o
TH 97 I A7 7w g @ R
Lo O o
AW, TwmT awr Trwiw swrwe
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for wrf falw & v wifigr
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WA WA T W e
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v syre ag ¢ fr % ag ave-
W17 R wfewrT Y N e
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& N & € WA ¢ I aniwr e
s & wraard At g avey g
g wiww wafan fewr mn @ fe
WA AT ¥ & AT W a7 aOw
TN QW AV WAY AL WOHT qTE T
O aw W@ W oodw | gafar
LU I Gl L R
¥ YR & 97 7g % sadaar ar
wlawre fear man & 27 2@ W g
fean war @ B A & o v v @
ar TET ATAT § IEE! F w7 wErAa)
§ 1§ wraart agr grir

MY v A ¥ gwm oy
7 &
+ “In other respects, the powers,

privileges and immunities of each
Housze of Parliament, and of the

Ey
14

members and the committees of
each House, shall be such as may
from time to time be defined by
Parliament by law,,  ."

St ot @ AT N AT wE
fad 7f § = 1950 % gOw ww
wHy & famwfisc st o)
WA 4T WT 9W & waga

“In 1701. the House of Commons
resolved that to printor publish
any books or libelg reﬂecti.n‘ on
the proceedings of the House is &
high violation of the rights and
privileges of the House, and in-
dignitics offered to their House
by words spoken or writings
published reflecting on its charse-
ter or proceedings have been cons-
tantly punished by both the Lords
and the Commons upon the prin-
ciple that guch actg tend 1o obe-
truct the Houses in the perfor-
mance of their functions by dimi-
nishing the respect due to them.

Reflections upon Memh;r!. the
particular individuals not heing
named or otherwise indicated, are
equivalent to reflections on the
House."”

WA o7 & N7 W@ owgEr 6o
gt faforez azer w1 A ¥ Fww
waron azeat ¥y waf ¥ 1€ § W
®r waww § fr wy 9T Wy o anfeer
&, w0 o7 aary §, v @ fendfiwry

wem '

W Wt 124 [ YT Wy
forurgar k :
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reflecting upon
their conduct as Members. On *26th
February 1701, the House of Com-
mons resolved that tp print or
publish any libels reflecting upon
any member of the House for or
Telating to his service therein, was
a high wviolation of the rights and
privileges of the House

“Written imputations, as affect-
ing a member gf Parliament, may
amount to breach of privilege,
without, perhaps, being libels at
commmon law, but to constitute a
breach of privilege 5 libel upon
a Member must concern  ihe
character or conduct of the
Member in that capacity.”.

s qg & e A ® WX W
g 7T N AT § A7 IEE @A
N g W AP wAr 2, W7 IOE
Treew § At gUarTay v fea
wry ¥ fsft o wAT A AL T
W TEAE F AT F | I G A
A AT I Frqang) g & JWE ACH
aw AT w1 aTw T IS AR |

wa & W @ g g ey s
wrgan g (% gard fdyé 9C agi 95w
X aer k1 owEw ¥ Qm { Ig@
o T ) A | gE q AT S
afed & way @ fe fndaor & a9
T ©F Tt W OF 7% 1 /AT wf b
T WY T SXE W9 AT SR
W e W g A JE XA
sriafl ¥ W gEA @ qU wfEere
t | wifrg Smeaer wgEy 9q AT
o wdm & wrae ¥ w4 e
welt ¥ agf e Wk @ A
frsiwrfiere w1 gemw W frar Wi
Prgw wwaT 184 & wrags W TF ST
fiear faerdt # wgr fir oft aefr A
1 Wy wrdd} WY g w X W A
feztomy | TR g W e
Ay frdt & fawrs wrodt @ 1 Al
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T g o ¥ wwwd @y & @ e
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¥ ag fargw ¥ w8 @ § v oww
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Zaar  dqre vg wfga

it “fepam” W oW wR
war # ag Si¢ syt aw g |
7 St AT, Feer % fod agt e G
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ferr wr gor P § 3w
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2T W WA v wr W &
srardt 48 §1 el 1| ag Agew
wgd & fF gy v & fomr '

gﬁ

fe gw i & fasrs foeelt o
wfag *GT IRT SO G | WY
SEH a1 §, a8 SN AT 1 4T
FoT ¥ FrEeTer 1 W W wr i
Toifas g WY oW o @
W ¢, YA W W g §Y, owdfy
wr AT g, wfadl & awr Ry

| 1
‘Mﬁmwgﬁrﬁmm
e



2955 Question of JUNE 85, 1087 Privilege 2956

oy wyy fovordt : o o W ¥ o
i awfRemam v EIw e

A wewgs Y sy A g
e wTy Y WY e W T & ) I R

e ¥ wt wharent ww ooy o @ ot
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Shyi Randhir Singn (Rohtak): We
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Mr. Deputy-Speaker: Shri Masani:

Shri M. B. Masani (Rajkot): Have
you granted leave to this motion?

ot wrw fagr et (werow-
97) : & ag s wgew § e e
W e afreer X X

ot wy fowd : felt & W frdw
et fear &

Mr. Deputy-Speaker: Let him ask
the leave of the House.

o wy fordr 8§ w & F feeht
T oo fadw Y fear g
Mr, Deputy-Speaker: Is there any
objection to leave being granted?
oft wy forwrdt : o W qe R R
v an Graw § 7 wx aex £
wrr 7 frdm v 2 @ way
w1
The Minister of Law (Shri Govinda
Menon): No objection.

Shri Randhir Singh: We are sup-

porting him fully. This is every-
body’s cause, not his own.

ot wy fomk : W wery
¥ fien § fs og wraen frkrfrsre
afafy & oo ad ot ow & TEwEE
oz wfere & e e fy andk

Mr. Deputy-Speaker: Both issues?

Shri Govindg Menen: It can be add-
ed on there.

¥ ot wy fomd : wg woww T )
wTe e 224 %) ¥ ) JWE wepETC
% &9y ¢ O Y e wr wwar
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Privilege

Mr. Deputy-Speaker: The subject is
the same.
ot ag fara : fgrzmva Tgea
oaq AT gAY fa@d arr aafE
g g | fesgedm sma 2 1 #F I
F3q fgegeaty &1 AT @r 2
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Mr. Deputy-Speaker:
is:

The question

“That this matter be referred to
the Committee of Privileges for
report”.

Shri M. Y. Saleem (Nalgonda): I
want to draw your attention to ruie
226 which says:

“If leave under rule 225 is
granted, the House may consider
the question and come to a deci-
sion or refer it to a Committee of
Privileges on a ‘'motion made
cither by the member whpo has
raised the question of privilege or
by any other member”.

There are two aspects to the case.

Shri Nath Pai (Rajapur): We know
that.

Mr. Deputy-Speaker: He has al-
ready moved a motion.

Shri M. Y. Saleem: After the mo-
tion has been moved and leave grant-
ed, it is for the House either to con-
sider it or refer it to the Privileges
Comrmittee.

Mr. Deputy-Speaker: The motion is
to refer it to the Privileges Com-
mittee.

Wt wq fowd : gv qEAT g9
Zq HEA § T BAST AT A2 F
al g gMgT 1@ FFA 2 |
The Minister of Parliamentary Af-
fairs and Communications (Dr. Ram

Subhag Singh): We have no objection
to leave being granted.

Mr. Deputy-Speaker: The question
is:

JYAISTHA 15, 1889 (SAKA)

Papers Laid 2958

“That this matter be referred to
the Committee of Privileges for
report.”

The metion was adopted.

Mr. Deputy-Speaker: The matter
stands referred to the Committee of
Privileges.

off o Hro FAWE (FHIY)
AAAT 7EEg A1 9y fawr 9 9z =0T
ar g & 93 ¥ awEs 7w arfas
AWt § SarE qad w1 91 | (saEa)

My point is that the proprietor of
those newspapers, Shri Birla, should
also be called before the Privileges
Committee.

Mr. Deputy-Speaker: Whatever has
been said in the motion and the ob-
servations following it has been re-
corded here.

14.36 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT, AUDITED ACCOUNTS ETC.
RE: IDIAN RARE EARTHS LrTD.

The Minister of State in the De-
partment of Atomic Energy (Shri
M. S. Gurupadaswamy): On behalf of
Shrimati Indira Gandhi, 1 beg to lay
on the Table a copy of the Annual
Report of the Indian [Rare Earths
Limited, Bombay, for the year 1965-
66, along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon, under
sub-section (1) of section 61%A of
the Companies Act, 1956. [Placed in
Library, see No. LT-512|67.]

ANNUAL REPORT, AUDITED ACCOUNTS ETC:
RE: GarpEN ReAcH WoRKsHoprs LTp.

The Minister of Parliamentary Af-
fairs and Communications (Dr. Ram
Subhag Singh): On behalf of Shri
B. R. Bhagat, I beg to lay on the
Table a copy of the Annual Report
of the Garden Reach Workshops
Limited, Caleutta for the year 1965-66
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[Dr, Ram Subhag Singh)
along with the Audited Accounts and
the comments of the Comptroller gnd
Auditor General thereon. [Placeq in
Library, see No. LT-S13167].

12.37 hrs.

MOTION RE: JOINT COMMITTEE
ON OFFICES OF PROFIT

The Minister of Law (Shri Govinda
Memon): I beg to move the following:;

“That a Joint Committee of the
Houses to be called the Joint Com-
mittee on Offices of Profit be con-
stituted consisting of fifteen mem-
bers, ten from this House and five
from the Rajya Sabha, who shall
be elected from amongst members
of each House according to the
Principle of proportional represen-
tation by means of the single trans-
ferable vote;

That the functions of the Joint
Committee shall be—

(i) to examine The composition
and character of all existing
‘committees’ and all ‘com-
mittees’ that may hereafter
be constituted. membership of
which may disqualify a per-
son for being chosen as, and
for being, & member of either
House of Parllament under
l;l:\:le 102 of the Constitu-
tion;

() to recommend in relation to
the ‘commitlees’ examined by

(iii) to scrutinise from time 1o

That the Joint Committee shall,
from time to time, report to both
Houses of Parliament in respect of
all or any-of the aforesaid matters;

That the members of the Joint
Committee shall hold office for the
duration of the present Lok Sabha;

That in order to constitute a ait-
ting of the Joint Committee, the
quorizn shall be one-third of the
total number of members of the
Committee;

That in other respects, the Rules
of Procedure of this House relating
to Parliamentary Committees shall
apply with such variations and mo-
difications as the Speaker may
nake; and

That this House recommends to
the Rajya Sabha that the Raijya
Sabha do join in the sull Joint
Committee and communicate to this
House the names of membera to
be appointed by the Rajya Sabha:
to the Joint Commmittee”.

My. Deputy-Speaker; Motion mov-

ed:

“That a Joint Committee of the
Houses to be called the Joint Com-
mittee on Offices of Profit
stituted consisting of fifteen mem-
bers, ten fromi this House and five
from the Rajya Sabha, who shall

meznbers

¥
g
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article 102 of the Constitu-
tion; .

(L) to, recommend In relation to
the ‘committees’ examined by
it what offices should dis-
qualify and what offices
should not disqualify;

(iii) to scrutinise from time to
time the Schedule to the Par-
li#ment (Prevention ol Dis-
qualification) Act, 1959, and
to recommend any amend-
ments in the said Schedule,
whether by way of addition,
omission or otherwise;

That the Joint Committee shall,
from time to time, report to Leoth
Houses of Parliemnment in respect of
all or any of the aforesaid matters;

That the members of the Joint
Committee shall hold office for the
duration of the present Lok Sabha;

That in order to constitute a sit-
ting of the Joint Committee, the
quorum shall be one-third of the
total number of members of the
Committee;

‘That in other respects, the Rules
of Procedure of this House relating
to Parliamentary Committecs shall
apply with such variations and mo-
difioations as the Speaker may
nake; and

JYAISTHA 5, 1889 (SAKA)

J.C. on offices 2062"
o} Profit

ed. No such information has been-
given to us at all. Also for what
period of time is the new Committee
to function?

Shri .Govinda Menon: It is all stated
in the body of the motion. The new
Committee will be in office till the’
end of this Lok Sabha.

In 1959, when the Parliament (Pre-
wention of Disqualification Act) Bil:
was debated here, there was 5 de-
mund from members, which was ac-
cepted by the Mover of the 0ill, the
then Law Minister, that a Commit-
tee of the Houses with this name shall
be constituted in every Lok  Sabha
which would review from tlime 1o
time the offices of State and Central
Governments to be formed Jater’
which may or may not occasion dis«
qualification from membership. ‘The
work of this Committee would he to
examine whether other nffices than
those contained in the present legis-
lotion should be included in the sche-
dule to the legislation.

Mr, Deputy-Speaker: The question’
is:

“That a Joint Committee of the
Houses to be called the Joint Com~
mittee on Offices of Profit be con-
stituted consisting of fifteen mem-
bers, ten from thhbﬂoul:h;nd'g;
from the Sabha,

— members
to
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{Mr. Deputy-Speéker]

(ii) to recommend in relation to
the ‘committees’ examined by
it what offices shoul!d dis-
qualify and. what offices
should not disqualify;

«(i11) to scrutinise from time 1o

. time the Schedule to the Par-
liament (Prevention of Dis-
qualification) Act, 1953, and
to recommend any amend-
ments in the said Schedule;
whether by way of addition,
omission or .otherwise;

That the Joint Committee shall,
from time to time, report to both
‘Houses of Parliament in respect of
all or any of the aforesaidq matters;

That the members of the Joint
Committee shall hold office fer the
duration of the present Lok Sabha;

That—iri order to constitute a sit-
4ing of the Joint Committec, the
guorum shall e one-third ecf the
total number of members of the
‘Committee;

That in other respects, th¢ Rules
¢f Procedure of this House relating
to Parliamentary Committees shall
apply with such variations and mo-
difications as the Speakcr may
tnake; and

That this House recommends 10
ithe Rajya Sabha that the Rajya
Sabha do join in the said Joint
‘Commitliee and communicate to this
House the names of membars to

be appointed by the Rajya Savha
to the Joint Com:nittee” .
The motion was adopted.
14.42 hrs.
STATEMENT ON SITUATION IN

WEST ASIA

Mr. Deputy-Speaker: Before proce-
eding with the Railway Budget discus-
sion, the Minister of External Affairs

JUNE 5, 1967
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may make a statement on the situa-
tion in West Asia, if he desires to.

The Minister of External Affairs
(Shri M. C. Chagla): Sir, we have just
heard—I have heard what you have
heard—on the telex that fighting has
broken outl between Israel and UAR.
It is a cause of grave anxiety
not only to Government but, ] am
sure, to every Member of the House.
We are most anxious that peace
should be maintaineq in Western Asia.
I want to assure the House that we
have done our best to do so. If you
have been following reports in the
newspapers, our Permanent Represen-
tative in New York has been trying
to do his best to have a resolution pas-
sed which will receive 3 majority vote
and which will lessen tensions and
enable the Secretary-General to bring
about through his talks some settle-
ment. But before that resolution
could be discussed or voted upon, if
reports are correct, the situatipn has
worsened.

Naturally, I cannot make a full
statement because I know just as
much about it as Members. All I can
say is that we all desire peace because
war will be a calamity to the UAR,
to Israel and to the whole world and,
we, as a peace-loving nation, are an-
xious that peace should be maintained
in Western Asja. The assurance I can
give to the House ig that India will do
its best to see . . .

st TRAEE  qRE (FTEA)
oy 91 2 7 qem aqeA | waAT AgeT
FTTH AT H FART ATAFTL 1T ATfRT |

An hon. Member: What are the

facts?

st Ho Fo WA : [R TATET
FAFTY 7 g1 oFFAT 2 7 qAAT AT
ommog L
Shri M. L. Sondhi (New Delhi):
What has Shri R. K. Nehru been do-

ing in Cairo? Tell us some facts. Do
not go on moralising.
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West Ada (5t)

8bri M. C. Chagia: Will he kindly
listen to me? The only facts I know
are the facts which the House already
knows, The facts are -that hostilities
have broken out

@t wewie weht (grgE) -
A7 qriz aTE qE R | FrIW F vy
a% ¢ foeg % €18 amerd aff &)
Fax-wrx a8 <A1 gAY ¥ v gad wrow
& Ty § ) fadw s AY & Qg dag-va)
#Y wyew sqrar wvew & 1 ag wod
AMETE ¥ W 9 TAF £5 uw aw
*qAQT QAT T F) ITW A WY
¥T gear o7 gzt Ty A Fferw 1§
& wifgn 6 foaft srrerds sz
F oo AT I 9w &

Y wze fagrh e (T@TW-
qgT) : I AEEA AwAsy A H
HEH FTA W IACA AR T ) IR W
e WY 5% Wew 1A ¥ gy qav w™
FIT qF A B FIS FR awrS
asx &1

Wt Jo Wo wrwwnw : ¥ T wF
a1

Mr. Deputy-Spesker: Already the
XExternal Affairs Minister hus stated
that he will make a full statement to-
TNOrrow.

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): Mr. Vajpayer has really
said what I was going to say, that at
this moment no facts are available
except what has come over from Cai-
ro Radio or Moscow Radio.

Shri Hem Barua (Mangaldai): What
about Tel Aviv radio?

Shrimat! Indira Gandhl: I have
not heard what has come over Tel
Aviv radio. My information is only
what has come over the other two.
Until we can Tipd out ‘what the bare

B8 (al) LED-S.
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facts are, I do not think it is right to
make any statement here. Therefore,
I would suggest not taking up any
time at all. If we can learn more by
tonight or by tomorrow, we will be
~ble to make a statement,

@t wy femdy (iT) : W
wERT AT gwra § s ag ofewft foay
& ard ¥ O @y st el
fagr ®¥ A ¥ ¥ IW q ww Wi @
I |

Mr. Deputy-Speaker; ‘When you
gave notice of the calling attention
the situation was different. Now it
has radically altered. Therefore, after '
listening to the statement, we will
decide it tomorrow_

Shri Nath Pai rose—

Mr. Deputy-Speaker: 1 would re-
quest Mr. Nath Pai, what purpose
would be served by putting questions.

Shri Bal Raj Madhok (South Delhi):
1 want to make a submission. Before
1he statement is made, T would appeal
to the Government not to say any-
thing which may smack of partisan-
ship or which may aggravate the situ-
ation we should play a role as peace-
maker and not war-maker, This is
my appeal to the Government.

Shri Randhir Singh (Rohtak):
have never been war-makers.

We

11.46 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION—contd.

Mr. Depauty-Speaker: Shri Poonacha,
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M, Deputy-Speaker: You will get
an opportunity when the Demands
come before the House.

The Minister of Railwayg (Shrl C. M.
Poonacha): I am grateful to the hon.
House and the hon. Members for giv-
ing careful consideration to the rail-
way budget. While presenting the in-
terim budget proposals I had indicat-
ed that for the year ending on 31st
March, 1967, that is the year 1966-67,
we were likely to end up with a defi-
cit of Rs. 15 crores. When that budget
was presented it was expected that
the budget year would end with a
surplus of Rs. 22 crores, but, in fact,
the latest position, as 1 have men-
tioned in my budget speech there has
been a deficit of Rs. 24 crores i.c.
roughly about Rs. 48 crores deficit as
against the original estimate when the
dget proposals were presented in
966.

3

Members have mentioned in their
speeches that this gerious shortfall in
railway earnings is mainly due to in-
efficiency of the railways; they have

Sajd that in the railways, economy
great extent could be observ-
that the anticipated deficit of
or Rs. 38 crores for the current
could well be found by suving, by
ng the operational efficiency
cutting down certain unneces-
items of expenditure;, neducing

T L%
ggaiggigg
g

g

your permission, Sir, 1 would
refer to some galient features
the r that has just passed. We

ated that in the year 1966-
the originating traffic would im-
e by 12 million tonnes, That antl-
cipation could not be realised because
of the fact that there wag serlous
shortfall in so fer as stee]l and coal
were concerned. I haye been looking

ths

X
ol
§
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year of the fourth plan, that is the
year which has just passed, the addi-
tional- originating revenue traffic in
goods was only about 2.5. million ton-
nes as against the anticipated increase,
additional, of 12 million tonnes It
woulg be evident now that there has
been this kind of steep fluctuation so
far ag goods traffic is concerned. Now
if we take the over-all industrial’
growth, we can see that there also
there hay been a steady decline. Fromy
8 per cent it has been showing a
downward tendency; angd it had come
by- the end: of the third year of the
third plan period to about 7 per cent,
in the fourth year of the third plan te
about 5.4 per cent, thup it has been
showing g slightly downward tend-
ency. That, in essence, explains why
there liags been 5 certain shortfal] so
far as anticipated goodg traffic is con~
cerned, and as such, so far as Rail-
ways are concerned, this iz reflected
in the traffic moved’ by them. Thereby
the capacity that hes been built up
for this purpose could mot be tully
utiliseq because of these fluctuations
s0 far ag the origitating goods traffic
is concerned.

It has also been mentioned that
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the railways. It js not a
special phenomenon so far as we are
concerned. Let us just look at the
other picture.

In so far as road transpert is con-
cerned, the development of roads, the
development of national highways, the
development of State highways, the
development of the communications
system and the capacity that hasg been
built up in this country for producing
heavy duty trucks and its accessories,
the tyre manufacture, fuel production,
all these things have developed to
such an extent that road transport has
picked up great momentum, Naturally
and necessarily it must be go. There-
fore, there ig going to be over a pe-
riod of time due to the phased deve-
lopment of Road Transport s sharing
of the demand for transport, It is
unavoidable. Trends are now in evid-
ence that this sharing in the total
transport demand has started im our
country also, The road hauliers can
offer certain attractive terms too and
s0 they attract a certain amount of
traffic. That ix also unavoidable, I do
not suggest that this ghould be stopp-
ed. What I am saying is that in so far
as road transport iy concermed, it is
now becoming more and more pro-
nounced because the capacity of road
transport to 1ift cargo has been greatly
facilitated by the building up of roads,
production of trucks and varioug other
things. Therefore, this competition is

It is also a that there
hasy been some serious set back in
steel and copl traffic. The
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coal, we hardly reached 70 million
tons, On the other hand we have built
up the capacity to handle this tonnage
in a fairly elaborate manner, by in-
vesting about Rs. 414 crores for deve-
loping the line capacity jn the steel
and coal belt area and for transport-
ing iron ore for exports. So, capacity
had been built up but for certain
reasons beyond the contro] of the
railways, traffic has not picked up. I
hope that thig traffic will pick up and
we will be able to handle additional
trafic and justify the investment and
also make proper utilisation of the as-
sets so created, There have been some
temporary ups and downs in this and
the railways have no specific control
over certain influences and trends and
there has heep certain ghortfalls which
were more in evidence last year.

Shri Nambiar (Tiruchirappalli): Will
you not agree that you alsp miscal-
culated?

Shri C. M. Poonacha: Certainly not.
We have been working on the advice
that we get. The capacity had been
very wisely built. These are tempo-
rary set-backs that are reflected now.
After all what doeg the railway budget
do except to indicate the general eco-
nomic, industrial and other activities
of the country? It could not do some-
thing different; it is due to the re-
flection of all these that the gap has
occurred.

Coming to the other points, there
also the railways are now facing great
strains. The rise in costs both on ac-
count of staff and materialg such as
fue] have been very substantial and
like any other customer or consumer it
had no say in this matter. For ex-
ample, since 1961-62, the operating
expenses have been steadily mounting
up and they, had gone up by about
Rs, 130-140 crores, during the last
4-5 vears. An increase of nearly Rs,
77 crores is mainly due to staff costs.
Again, after that we had one dearness
allowance increase and another in.
cresse iy more or less coming now.
Each jncrease Mmeans Rs. 15 erores.
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[Shri C, M. Poopacha]
Two increases—one has come and
another is coming—means Rs. 30
crores. In the same manner steel
prices have been registering a steady
increase by about 42—43 per cent
over the last flve or six years.

Shri Nambijar: You were g party to
it; your Railway Board was represen-
ted. Why did you allow that? That is
my cese, After decontro] it has gonc
up. You are responsible for it.

Shri C. M. Poonacha: My friend Mr.
Nambiar js very thorough so far as the
working of the railways is concerned.
He knows how things get out of con-
trol, If staff costs go up. if the wage
bill goes up, does Mr. Nambiar sug-
gest that I am responsible? As 1 was
explaining, Rs. 110-120 crores jncrease
has been only because of the increase
in the wage bill. Who is responsible
for this?

ot mif sy (ariafan)
wrm wifsz foiz ow ® ITAIT

Shri C. M. Poonacha: Let the train
move; do not pull the chain 100 often.

=it AR weiw o 9EA dardiy
ITAr ¥ a4 WRE ZIN H 32 WA
wrr ATACT § 31 HIASY ©ITF & @¥
riagar e w21 K

Shri C. M. Poonacha: The price of
sicel and coal, and the cost of opera-
tion wcre steadily rising. All that has
happened over a period of time which
is now reflecting on the finances of
the railways more pronouncedly. The
railways have done their best to ab-
sorb this rise within their financial re-
sources. They have consistently and
persistently been following a policy
of economy, and tried to improve
operational efficiency and utilise the
assets better and they have tried to
absorb these increases by better
mcthods of wording. ‘A stage has
come when that could not be done in-
definitely.

Rly. Budget— JUNE 3, 1987
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Shri Jyotirmey Basu {Diamond Har-
bour): How many fare rises have you
had in the last five years?

Shri C. M. Pooaacha; The last rise
was sometime in 1965. Over a period
of 10 yearg our fareg have gone up
by 30 per cent while the costs of other
materials, wages, etc. have gone up
by 70 or 80 or even 100 per cent. That
in short jg the picture of the railways.
We have been steadily striving to im-
prove efficiency, effect economy.
Railways have carried more goods,
and in spite of shortfalls....

15 hrs

An hon. Member: Stop corrup-
tion.

Shri C. M. Poonacha: 1 am com-
ing to that. Be a bit patient. I
am coming to every point that you
have raiseq during the course of the
debate. In the current year we have
come to a position where inescapably
we could not further avoid the gap
and had to come before the House
for a raise in fares and freight. Last
year ijtself, hon. Members would
realise, we ended up with a deficit of
Rs. 24 crores, and that deficit ©of
Rs. 24 crores has not been passed
to anybody: that hax been absorbed
in the Reserve Fund, which we have
built up. Ip the Reserve Fund last
year, the opening balance wag Rs. 63
crores. This year. I am closing it
with a balance of Rs. 38 crores. The
Reserve Fund has come down. Some-
body did suggest, “Why don’t you
adjust it to the Reserve Fund and
why did vou come with a proposal
to raise the fares? But that would
no' be a wise and safe policy. We
should have some reserve fund hept
for unforeseen circumstances and a8
such 1 personally did not feel we
should not adopt that course, because
that was the easiest course, as my
friend Shri Dandeker sid, “in =
school-bov fashion®”. If I ‘was
thinking in terms of » school-boy, I
would have adopted tha: course. I
4o not propose to do that and T would
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not recommend that to anybody be-
oause that would be a dangerous pro-
position. On the other hand, we
bave reiained the Reserve Fund, and
now come with a proposal to aug-
ment our revenues as we have got
to improve our finances and there is
pe from it.

no esca

Here too, 1 would like to explain
to the hon. House that Rs, 37 crores
of deficit which we have inevitably
come to, is not all that. We have tried
to bring it down to the barest mini-
mum. You may look into the figures,
My friend Shri Sequeira wanted to
know some figures. If you go into
the various detailed figures that we
have furnisheq to you in these
papers, you would see that we have
not contributed anything to the Deve-
Jopment Fund this year. The normal
Rs. 20 crores is not there. On the
other hand, I am drawing Rs. 19
crores as loan for the Development
Fund. That Development Fund re-
serve has alsg come to a close. That
Rs. 20 crores which we should have
contributed, has not been done. Next
the Depreciation Reserve Fund. My
hon. friend Shri Dandeker
member of the Convention Commit-
tee. There, we have accepted
the contribution would be on a
phased scale and for this year it is Rs,
115 crores; out of that Rs. 115 crores,
I am contributing only Rg 105 crores;
Rs, 10 crores less. So, in fact, we
have not raised thet amount. This
10 crores and the other Rs. 20
crores—make Rs. 30 crores—we have
left it uncovered; we have left it =s
such because we are pasming through
some difficult period, We would cer-
tainly hope for a better pericd fto
come

¥

B
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prices—14 plug 17 is 31 crores and
the sum of Rs. 6 crores that I am
contributing to ‘the Depreciation
Fund, the total figure is Rs. 37 crores
for which I have come before the
House with proposaly to raise our
fares and freight, thereby meaning
that even though the gap may be
something of the order of Rs. 67
crores, we have not come before the
House for the full amount. We will
try to improve our efficiency; we will
try to tighten the belt ang we will
try to do everything which the hon.
House has suggested and improve our
finances; but in the meantime, what
is unavoidable will have to be pro-
vided for, and therefore, the propossi
that 1 have piaced before this House,

Coming to the point which my
hon. friend Shri Dandeker raised, and
very rightly. In his view, wagon
utilisation is not up to the mark; he
felt that much is to be done so far
as wagon utilisation is concerned, So
far as engine utillsation is concern-
ed, he felt that it hag also not im-
proveq much. The empty wagon
kilometre is increasing. These are
from an angle may appear so and
in the papers we have furnished all
these details. While this is a fact,
my hon. friend Shri Dendeker should
also remember why this empty wagon
iilometre is increasing and why the
wagon utilisation has not improved.
As we could see by the pattern of
movement performance, we have been
more and more coming to the closed
circuit movement, regarding wagon
utilisation. That is to say, we have
the big industrial complexes, the steel
milly the coal belt, jron ore export,
food movement etc. In these, a large
number of empties come in a parti-
cular direction. It is not as if on
the returp journey they can easily
pick up traffic, because it iz a closed
circuit. Then we have special wagon:

ed. That could not be switched ove
overnight for general cargo puxpossl
There sre inherent difficulties,
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[Shri C. M. Poonacha]

S0, in the overall picture, one may
feel that there are certzin shortfally

kilometres, There again, when you
move the raw materials to the ateel
ﬁu,theypwuhtulllold.mdm

. So, the utilisation is
cent there, It cannot be

foodgraing from Madras has gone up
We are unable to
foodgrain
movement from Andhra to Kerala:
every day, three train-loads in that
closed circuit are mwving-—about nine
traing are moving every day on the

There is a similar movement
as to Bihar, Normally this
ve been from say Calcutta
. But unfortunately, in this
such a rational planning
be done. I am not trying to
or apportion blame anywhere;
cannot be done because at one
rt or the other, where the largest

o

o

’8."&'
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quantities and in larger proportions
That is the position in which the rail-
ways arc working, and I am sure &8

time passes, the same things would

:
&
i

;
a§
i



have fixed a rate upto 40 KM. But
when it is lesg than 40 KM, we want
Yyou to reduce it.

Shri C. M, Poonacha: Whatever is
applicable to other coal areag will
apply to you also.

Mr. Deputy-Speaker: Later on I
will permit a few questions. Let the
minister finish now.

Shri C_ M. Poonacha: 1 was on the

if
:
§
i
g
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it has placed a heavy strain on
the railway finances, with the rusult
that to safeguard the efficient work-

‘ties will have to be increased. Addi-
tional lingg will have to be construc-
ted Additional cepecity will have
to be created. Faster and speedier
trains will have to be vpersted. All
the cosita are mounting up steadily.
To say that the railways should per-
form the miracle and not raise the
fareg ang freights and Tun as such
1s too much to expect. Mr. Shastri re-
forred to Shrimatiji—Ssharanpur....
Shri Raghuvir Sisgh Shastr (Bad'i-

§
a
:
SEE
i
%

matiji has no control over the p
the

Shri J, B. Kripalani (Guna): Is
the Government one vor divided? I
thought Government wag one. You
must blame your Government for ail
thege things—having no control over
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[Shri C, M. Poonacha]
probably be .44 per cent. On im-
ported wheat it would be about .14
per cent; on indigenous wheat, it is
likely to be .08 per cent. Salt may
be affecteq by about .22 per cent. 1
have tried to work out the impact of
the freight increase ang I feel that
these increases which we have pro-
posed could be taken care of in the
existing pricing of the commodity. I
bhave every hope that this is not going
to be reflected in the pricing. Nor-
mally, taking the cost of any item,
10 per cent of what would be the
transport element. So, the 3 per cent
increase js likely to be 3 per cent of
that 10 per cent and not 3 per cent of
the entire cost. Working on that basis.
the impact of these enhanced freight
rates would be very much below even
1 per cent. That should not actually
upset the entire pricing of the com-
modities in the country and give rise
to a spiralling inflationary effect. It
is probably too much to say that the
glight increase of 3 per cent in
freight will have a spiralling effect
on the prices,

Shri Nambiar: It ig the last straw
on the camel's back. It is very thim
and light, but it is enough to break
the camel's back.

Bhri C. M. Poonacha: 1 do not
know which camel he is referring to,

Rly, Budget— JUME 8, 1961
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figures from the repoft of the Reilway
Board. '

Shri Vishwa Nath (Salem-
pur): What about the passenger
fares; you have not said anything,
about it?

Shri C. M. Poonacha: T am comung
to that. 1 was saying, that Shri
Fernandes referred to page 72 and
said that here we hagd given figures
of deaths that are caused in the rail-
ways and, later on, in the small pam-
phlet, which we have circulated along
with the budget papers, we had given
the numer of deaths by railway acci-
dents. My hon. friend—I do not say:
he does not know these things—
would have carefully seen these facts;
because the number of deaths that
take place in the railways is one thing
and the number of deaths that take-
place due to train accidents ig [
different thing. He read one thing,
then he quoted another thing and
made jt appear before the House that
we were trying to fool the House—
actually that wasg the world that he
used. But I would, with great res-
pect, suggest that he better revise his
opinion about that That is not a
fact. Well, there are various railway
operations and due to accidents deaths
do- oceur. It is given on page T2 of
the report. The very first line om
page T2 is:

“The number of passengers,
railway servants and other persons
killed and’ injured in accidents on
Indian Railways exclusive of

That is the total, Then, in our ve-
port about the sccidents we have
given the number as 41, That is due
to sctual sccidents to the Trains.

Whils getting-on to the tmains, while
-getting down to the platform, at the
n_nm_lym-adenﬂahuk
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to any accident that had happen-
to the trains, that is due to some
extraneous reasons. Such deathg
occur and my own information is
on the rallways there is a death

day. When a train is moving
y just runs across and gets
at is not due to any acci-
trains, but it is an accident
an individual unto himself
a train is in motion. These
are given separately. I should
t the Railway Board with some
intelligence that they would not place
such things in the hands of hon.
Members and get themselves criticised
in this fashion.

E‘o"gl

%%%g

Th
nt to the
by
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He also referred to certain things
appearing in the Audit Report. Pro-
bably he is yet to konw the working
of the Public Accounts Committee.
The Audit Report takes up certain
objections in respect of certain works
Those that are held in objection are
referred to the ministry or the depart-
ment concerned. They call for full

, for the full file, cal
for explanation, go into it thorough-
ly and then come to a con-
clusion. So the objections for about
Rs. 126 crores is not an

E-

and that report comes before this
Honse,

ot wrd wedfiw © WY wEew
wgd § fs 126 w5 svq W wrHwT
quatler aff & |« fwerr w9 @ w1 AT
quarde gl ?
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ed, the technical sanction will fallow.

But there are certain works which.
cannot wait for all that and in those
cases urgency certificates are jssued.
Under such urgency certificates cer-

tain works are carried out, otherwise
the operations will come to a stand-

still This ig done in order to keep con-

tinuity of work. When a work is taken

up under an urgency certificate, all
the details are worked out later and
technical sanction accorded. Such
cases are all held under techniral ob-

jection by the Audit. So far as the
Public Accounts Committee is concern-

ed, unless they get thoroughly satig--
fled they will not pass such cases.

They are still under examination of
the Public Accounts Committee. The

practice that is followeq in this House -
is, when a particular thing is men-

tioned in the Audit Report we do not .
straightaway discuss it here, we dis-

cuss it after the Public Accounts Com-

mittee finish their examination and

their report is submitted to this.
House. But my hon. friend thought

it fit to raise that point here. I am
only explaining the position ag to what
it is.

off wny weAfte © A5 @) ofee
foate ®Y a3 w3 o, afemw  oFTzw
wHET WY 7Y |

Shri C. M. Poonacha: My hon.
friend, Shri Jyotirmoy Basu
raised certain matters with regard to-
dependence on foreign collaborators
in the wake of our dieselisation and
electrification. He also objected and
said that we had been influenced by-
the collaborators who helped build
the Varanasi Diesel Locomotive .
Works, the Chittaranjan
‘Workg and what hot. He
an oblique reference
certain godfathers to

¥

this country? To quite a very
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tion. When we enter into a collabora-
tion arrangement with a foreign coun-
try, a Iriendly country, first
we have to -import certain
pleces in CKD condition. They
are brought here, assembled and
then put to use. Then the salesmanship
also starts. At the same time, we
get the technical know-how and we
train our own technicians, This
tikes place over a period of time. At
the initial stage we have tp improt

condition (Interruption), We imported
‘these tractors and we have

ing about 90 per cent indigenous con-
tem'int_ludhnllmmﬂlmhmt
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nothing very strange or novel about it
30 far as the Railways are concerned.

all. There is no half-way house gt all.
Therefore, getting technical know-
how and manufacturing machinery
from out of our indigenous material
and components is the accepted pat-
tern of industrial growth, We are fol-
lowing that and, I do not think, we
need be sorry about it.



are 1] govercroweded, It ig because the
habits of the people are changing and
the activitieg of industrial, education-
al and other movements are rapidly
increasing that transport becomes a
problem, not only with the Railways

but with the Airwayg and the Road-
ways also. To create capacity for all
the travelling public, whether by road
or by air or by train, will be a pro-
blem not only for this country but for
any country for that matter. It has to
be tackled continuously. I do not think
any country would be able to claim
that they have been able to solve the
enormity of the transport problem
completely. But, certainly, ghould
con
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this regard, checking or

Khan himself took up this matter and
be achieved some success. Actually,
we want to follow the same drive
against ticketlesg travel and 1 am re~
questing my colleague, the Deputy
Minister for Railways, Shri Jamir, to
take it up. We will try to organise a
thorough drive to check ticketless
travel to the extent possible,

about finances (Interruption) it

merely the Finance Minister, it

nation. If the country can find money,
rail



2987

[Shri C. M. Poonacha]

need something like Rs. 1000 crores to
convert al] the metre gauge lines into
broad gauge lines. That was in 1960.
The latest assessment shows that we
need Rs. 1600 crores for converting all
the metre gauge lineg into broad gauge
lines, If we can find the money, there
is n like that. The Railways
would be able to achieve better ope-
rational standards ang would be able
to function more efficiently if we have
one uniforny gauge. But it is one thing
to desire ang it is another thing to
provide the meang and the where-
withal, Between the two, we will have
to strike a balance,

Shri Hanumantbaiya (Bangalore):
Having admitted the reasonableness of
the proposal-—we are not asking the
Government to do jt in the one year
spending Rs. 1.600 crores—why don’t
you, for example, convert the newly
laid lines jn Salem, Bangalore, Gun-
takal and other places to broad
gauge lines?

Shri C. M. Poonacha; The Railways
would have been very happy to take

area, it costs thas Rs. 15 to 20
Iakhs; the cost for metre gauge is
about Rs. 8 lakhs, So, it is purely a
question of providing the money. In
the new sector where we are build-
ing some of the new lines, 30 far as
earth work, embankment; ang other
things are coneerned, we are making
them upto B.G. specification; even

5
H
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want of finance we have still not been
able to take it up. I agree with my
hon. friend that on a phased pro-
gramme we should asttempt con-
verting, as far a3 possible, the
metre gauge section jnto broad gauge:
section, That is perfectly correct. If
finances are available, we should be
able to dp better, but if financeg are
not there, then the Railways cannot
be expected to undertake guch works
beyond g certain limit.

Shri Mancharan: When will your
financial position ease?

Shri C. ML Poonacha: You are trying
at Madras. We are watching with
great interest to what extent you will
meet with success. I am certainly
prepared to take & hint from you.

My hon. friend said that the DMK
Government at Madras had reduced
the bus fare straightway by one paise
per mile. It gounded wonderful I
looked into the matter; the rate was
6 Puise and it was reduced to § Paise.
That is very good, but even the en-
hanced rate of railway fare ig much

1 do not want to enter into any
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Shri C. M. Poonacha: The other
-day, Bakshi Saheb raised this point
-specifically. We have sanctioned the
staff for the preparation of estimates
and prepere the technical details,
“They are now being done. We hope
‘o take up the firsy stage from Kathva
10 Jammu,

Shri Randhir Singh (Rohtak): What
mbout the Rohtak-Panipat line in
Haryana?

Shri C. M. Poonacha: Regarding the
other suggestions. we will give the
suggestions our very best considera-
tion; we will look into them, even
«discusg with the hon. members, and
as and when our finanes permit take
up new lines. ... (I'nterruptions),

Shri Chintamani Panigrah] (Bhuba-
neswar): What about )inking of Cut-
tack with Paradeep by railway with-
out delay?

Shri C. M. Poonacha; That survey
is on ang we are awaiting the =ur-
vey report. i.c., linking of Paradeep
with Cuttack. After we get the survey
Teporl, we will certainly give our
wvery best consideration to that.

Shrl Randhir Singh: What about
the new State. 5 very brave State?

Shri C. Mt Poonacha: We shall con-
sider al] the sugestions: we shall give
our very best thought and considera-
tion to them.

Shri J. H. Patel (Shimoga): Spoke
o few words in Kannada,

Mr. Chalrman: The hon. Member
should address the Chair and not the
Mantri Garu.

Shrl J. H. Patel: Spoke ¢ few words
in Kannada.

Mr. Chalrman; If the hon. Minister
Teels like replying, he can.

Shri C. M. Poonacha: My hon. friend
was making a suggestion that there

1889 (SAKA)  General Dis. 2990
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as rail trave] is concerned, that we
should have only one genera) class
and not Second Class, Third Class,

An hon. Member; Abolish air-condi-
tioned also.

Shri C. M. Poonacha:...... and that
the ajr-conditioned clasg should be
abolished, We have no such program-
me at the moment,

An hon. Member: How about ACC
for MPs?

Shri P. Venkatasubbalah (Nandyal):
I want to....

Mr. Chalrman: He may ask after the
Minister finishes.

Shri C. M. Poonacrha: Some hon.
members during  the course of their
speech have Suggested that the in-
crease  jn the supplementary sur-
charge of 3 per cent freight rate
shoulq not apply to foodgrains. While
1 recognise the fact that foodgrains
arc an essential commeodity, the price
of which affects the vast majority of
the people, particularly those jn the
lower income group. I had originally
not considered it necesary to exempt
foodgraing from thc supplementary
surcharge because the incidence of it
in the retail price of the commodity
would be almost pegligible. T have got
it worked out in respect of wheat and
the jncrease come: to about B84 paise
per quintal, i.e., O.14 per cent in the
case of imported wheat and &4 paise
per quintal or 0.08 per cent in the case
of indigenous wheat. In responss,
however, to the wishes of the hom.
members and recognising that food-
graing prices have risen considerabiy
in recent months and that there is
today acute distress in some parta of
the country, T have decided o drap
the increase on
surcharge on foodgrains.

e miar® s e sl et
+ ST e - Mol
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Some bhon Members: Good.

Shri A. B. Vajpayee (Balrampur):
Not adequate.

Shri C. M. Poonacha: Though we
will thus be losing about Rs. 1 crore,
we will have the satisfaction that the
surrender of this earning is for a
good cause which would give general
satisfaction.

Bhri Nambiar: So also, the increase
in third class passenger fares may
be dropped.

Bhri C. M. Poonacha: As I have al-
ready explained at length, I had tak-
en very great care in working out
my proposal for increasing the pas-
senger fare. I had kept the total
burden on railway travellers to the
very minimum consistent with the
inescapable need for raising my earn-
ings to bridge the budgetary gap. [
had also paid special regard to the
fact that the bulk of passenger earn-
ings comes from passengers travelling
by ordinary third class and, therefore,
1 had kept the increase in their case
to the lowest, However, in deference
to the general feeling expressed by
the hon. members in this House, I
have decided to lower the increase
in ordinary third class fares
by |bringing it down from the
original proposal of 74 percent to
5 per cent only., By doing so, there
would be a loss of about Rs. 2.7
crores (Interruptions) which I can ill-
afford, but I derive the satisfaction
from the fact that this loss will give
relief to 87 per cent of the total
Ppassengers.

Bhri Nambiar: A small
“Thank you.

Bhri C. M. Poonacha: With these ob-
servations, I commend my proposals
for the acceptance of the House.

Bhri P. Venkatasubbalah: During
the diccussion on the railway budget,
some Members, particularly Shri
Tenneti Viswanatham and other
friends, had referred to the reorgani-
sation of theSouth Central Zone with
certain marginal adjustments. There
has been a persistent demand that

mercy.

Lok
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the South Central Zona should be
rationalised so as to include the Gun-
takal Division and other places. May
I know whether the hon. Minister is.
seized of the matter and whether any
action is going to be taken? Secondly
may I know the rationale behind thas
allotment of rejected and out-of-date-
coaches and wagons to the South of
the Vindhyans?

Mr. Chalrman: The hon. Minister
may make & note of the questions and
reply afierwards,

Shri Chengalraya Naidu: It would
be better if the hon. Minister replies
soon after the question is asked, be-
cause otherwisé he might forget.

Shri Plloo Mody (Godhra): You
are allowing questions again after the
debate is over?

Mr. Chairman: That is the usuab
practice.

oft vl Fag oot 8% qwo qwo
e oW ¥ wem w0 A Wy
2 At garey fed ¥ ) qw o g fe Tw
x A IF W wT o adr Wi
IW ¥ W X ww fomr ady ) weRt
A wr wgr & fs o & e wngeior
M I @A oA § oo
% g tw & 1 ¥fer v # e
) wrg arr T
Mr, Chairman: The hon. Member

should straight come to his question
and not make another speech.

ot vyl g wrelt : gt oy fr
W A vy v oRfasy N qa
o 9T TRWT WA | G 9W 9T
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Shri 8. M. Banerjee (Kanpur): Many
Members had stressed the need for
the appointment of a wage board for
raising the pay scales of the railway
employees. May I know the reaction
of the hon. Minister, and whether he
is prepared to appoint m wage board?

Shri Jyotirmoy Basu: The hon.
Minister has caught the wrong end of
the stick, namely dieselisation. He
has not explained to the House the
mci!lc economic advantage that we
are going to derive, especially when
we take into consideration the fact
that we have no foreign exchange,
and also the national security point
of view. If there is war tomorrow,
which is coming, the supply of spare
parts by our godfathers in the West,
I repeat thet phrase again, by our
godfathers in the West, and the sup-
ply of diesel fuel would be stopped
and we shall be blackrmiled and we
shall come to a standstill.

Shri Nambiar: While thanking the
bhon. Minister for giving small
mercies. .

lhrlﬂloouoly No thanks are re-
quired for this.

Shrl Nambiar: ... may I know
whether the reduction of the increase
which he has proposed in the case of

ot wrw fag & R : wwly
wgreE, § e srgen g fie W e
& fie twd el ot & ook R ¥ Xw
warficdt w o1 e i e 7
WMygaRgR st T WS
T oY weeft ok o A f 7 0w
- e dvdw w1 garey fwy @ R
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wreed & weaw ¥ o guT W fe @
wareg ¥ N wrerEw fon § .oy
T T A FXAT | AT HAT o W
¢t w1 & g way e serew
I wATeRl ® ue & fadr &
& ?

ot wy femd (X)) oW
fagre wYx g sox wdw wify el
¥ wrer %Y feafr & 1 3o g vk W
Tas A Ry A afeel & saTe
SETET GATHT & I AAZL 6 HETAT
¥ & art ¥ grga § 1§ A Aol
¥ s wrgan. ¢ e fagre o o
AT AW A AT Imd wogT § wew-
TR (ATHT ¥ W7 HATw T W .
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Shri Surendranath Dwivedy (Ken-
drapara): ** Will the: Railway Minis--
ter inform the House how soon they-
will start construction of a new rail-
way line connecting Paradip? He
says that survey has already beene
undertaken. May I have an assuran-
ce from him that after the comple-
tion of the survey, the construction:
will start by the end of 1987-68?

ot voite g : & ol amw ¥
aga wzx ¥ qnfor e fe war
& Hwe w1 A AnE P BN
Ehrwamfasm ¥ fgmadnd
wf foemr 7 T 3T B wWH TN
# T warew ¥ 9€ aiferdt @ 7 o
sw fad arfewer @ A9y & =¥
g

Mr. Chairman: The hon. Minister-
may reply now.

Some hon. Members rgse—

"‘hm‘qm“mho:-lya.
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Mr. Chalrman: Hon. Members will
‘get ample scope to raise their points
+during the discussion on the Demands.
Now, the hon. Minister may reply,

Shri Randhir Singh: I want that
the galoons and special cars should
“be abolished forthwith. If they want
“they can travel in first class.

Mr. Chairman: Now, the hon. Mini-
ster. 1 would submit that other Mem-
bers will get opportunities during the
‘discussion on the Demands io raise
‘their points,

Shri Sonavane (Pandharpur): Why
this inequality? When you have al-
lowed so many Members to ask Ques-
‘tions, we should also be allowed,

Mr. Chairman: They can speak on
the Demands. Now. I would request
‘the hon. Minister to reply.

o faufa faw  (wEnEY)
awrafa wgwy, @ § vaw facn
‘g8 & A v grer fror g o W
A ¥x? ggare Al 81 AW
1 qrimafady & fs 37 =W & a
gar wfe gw w1 4 A )

Mr. Chairman: Order, order.

oft fuaf forer © g7 3 wry wris
®Y arr AT £ 1 gw w1 qrer faeer
wrfad

Mr. Chairman: The hon. Member
is creating disorder. Now, I wauld
wequest the hon. Minister to reply,

ot frs areran (=) - K iz
& qa & g § 1 & wow & oA
wrgen § i faferl amer & aredy e
¥ sy fsay 7 weré & 9% & wF o0
o & fe fafedr s &1 vaw e
AT | & wrt wrgar § fe o aTer WY
we wor wr fawre § o w0
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Mr, Chairman: The hon. Minister

may reply now.

Shri Somavane: We should also be
allowed . ..

Mr. Chairman: I am sorry. The
hon. Member may resume his seat,

Shri Sonavane: What are the rea-
sons? Is it from the point of view
of time that we are not allowed or
because you want to give more Op-~
portunities to hon. Members opposite?

Mr. Chairman: No reasons. It jis
within the discretion of the Chair.

Shri Sonavane: It should be used
judiciously and not whimsically.

Shri C. M. Poonacha: With regard
to the South Central Zone which was
very recently consiituted, there seem
to be some suggestions to resape it
because it had not been properly and
rationally formed, and there have beea
number of suggestions in this direc-
tion. They will be examined, 1 am
not able to give a specific reply
straightway to this particular ques-
tion.

There has been this allegation that
the old and dilapidaled coaches are
transferred to the southern side. I
do not think that is a fact,

Shri P. Vankatasubbaish: We shall
prove it by facts.

Shri C. M. Poonacha: Several Mem=
bers have suggested the appointment
of a wage board. That i3 a very valid
point which my hon. friend has rais-
ed. But the House would be aware
that we have brought the entire rail-
way employees on the pension
scheme. Now, they hold pensionable
jobs. We contribute about Ra. 14 $0
15 crores to the pension fund every
year. We have contributed during
this year also. This is alzo one of the
reasons why our expeénditure has
gone Up.
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Bhrl 8. M. Banerjoe: That has noth-
ing to do with pension. Wage board
is a separate thing.

Bhri C. M, Poonacha: The rallway
employees are more or less coming on
& pattern where they are on a par
with the Central Government em-
ployees, From time to time, the Pay
Commissions that were constituted
have gone into the question and have
made recommendations, These rail-
way employees thus come under the
purview of the Pay Commissions and
such other bodies as are constituted
from time to time by Government,
and as such a separate wage board in
this regard is not considered neces-
sary.

ot wrk weANY ;AT oz

T EgTargg L F 7
Shri C. M. Poonacha: My hon. friend
had mentioned something about diese-
lisation and other things. If certain
things happen somewhere and war
breaks out or some such thing hap-
pens, then not only for the diesel en-
gines of the railways but for other
things also, there would be difficuity.
It is not as if the railway diesel en-
gines alone will run into difficulties.
So, that would be a national problem.
This difficulty will fall upon the whole
nation, not only on rallway diesel
engines but on very many other things.
‘We should take appropriate action
at that time and not discuss such
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So the highest incidence on the
third class ordinary passenger would
be some where between near 60P
at a distance of 515 kms.

Shri Nambdar: The concession is
only up to that,

. Shri C. M. Poonacha: My earlier
proposal was also for ga rise of 7} per
cent upto g distance of 515 kms, which
comes to 85 and at 85 it was blocked.
Even that my hon. friends in their
judgment thought too heavy, and I
am making a reduction even on that.

Shri Dhireswar Kalita rose—

Shri C. M. Poonacha: 1 am reply-
ing. As for the railway employees,
there was a suggestion made by some
hon. friends whether it should not be
one union, I welcome the day when
we can have one union for the Rafl-
ways. But under the present cifcum-
stances, it is not possible, At the
top level, we have two national fede-
rations, and then at the zonal and
divisional levels, we have afiliated
unions. We do not want to have
separate unions for each class of
workers, That would introduce good
deal of confusion and it would not be
in the interest of 'abour either. We
have been working on this pattern of
national federations and afiliated
unions. We do not want sec-
tional interests to be repre=
sented by various other unions
which will have conflicting interests,
I have had a little bit of experience
of these things in Civil Aviation, Let
us not try to repeat such things on
the railways. It would now be much
wiser for us to continue this healthy
trade union development and I hope
it will further add to the welfare of
labour under present circumstances.

As regards Paradeep port which
was referred to by Shri Surendranath
Dwivedy, the survey is on. It will
certainly see the light of day, The
light of day that will be seen at th:
Paradeep port is not distant.
The port has come nmlv:‘yl.l Govern-

ment's aceepted policy that wherewer -

mnhamjorpoﬂ.nnllmup.-

L A

L

*
- s
ol

Ny,



2999 General Budget— JUNE 5, 1967

[Shri C. M_ Poonacha)
nection should be there. This is the
broad policy. Survey is going on. 1
do hope that after it is completed and
we get all the details completed, Gov-
ernment will try to examing the pro-
ject and consider sympathetically.

16.04 hrs. .
GENERAL BUDGET—GENERAL DIS-
CUSSION

Mr. Chairman: The House will now
take up general discussion of the
General Budget for which time allot-
ted is 20 hours.

Shri M, B Masani (Rajkot): Mr.
Chairman, when I spoke in this House
on the President's Address last ses-
sion, 1 hagd made a plea for a new
temper and tone by which we could
carry on a democratic dislogue in this
House without doubting the motives
and attacking the characters of one
another. I had said that we and the
gentlemen opposite have certain com-
mon ends, but that what we dis-
approve of are the methods by which
they think they can get to those ends.
Now, I would like in what I say today
to try and apply the spirit of the plea
I hag made to hon, Members on all
sides at that time,

To.start with, 1 would agree with
the diagnosis of the main ills or evils
from which the country suffers that
was made by the Finance Minister in
Part A of his speech. He quite
rightly drew attention to the food
shortage, the rise in prices, industrial
stagnation and the adverse trend in
exports as being four of the major
sress we have to deal with. I also
welcome the general approach he
made to the. problems facing the
country. He was candid enough to

. say that there was no perfect answer

D

to these problems, That is very true
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governmental expenditure should be
restrained and reduced; ancther was
that industry should be expossd te
a competitive environment; a third
was that there should be a hospitable
environment for private foreign capi-
tal. He was good enough to express
publicly doubts about the wisdom of
the Second and Third Five Year Plany
and to admit that mistakes had been
made. He ‘also said that the relative
roles of the State and the free sectors
of the economy shoulq be dependent
on their relative abilities and perfor-
mance. He said that controls were
only a means to an end. All these
are very sound principles. Many of
us have expressed them in this House
over the past few years.

But I phave to confess that when
Part B of his speech came, there was
absolutely no action to match
these precepts. There was only
the customary tinkering with the rates
of taxation. The Finance Minister for.
got the very good advice somebody had
given that taxes should not be raised
ur lowered fron:. season to season like
the hemlines of wornen's skirts. This
Budget, like those before, has
nothing, only g littleRigher here, =&
little lower there. What is more
portant is that there is nothing

:

and to stop the economy from running

dead is going to stimulate the
for



cession on the way, and shortage of
food and other commodities for the
masg of our people. This was no time

for a status quo budget. What was
needed was a dynamic budget, if you
like, a revolutionary budget,

Now, the Finance Minister says, he
has done something. He hag balanced
the budget, But he has balanced it, If
1 may say so, by passing the buck, He
has passed the buck in two directions.
One was the unfortunate Railway
Minister who, though faced with a defi-
¢it in the railways, had to agree 1o
Rs. 7 crores being squeezed out of the
rajlway budget for the general budget.

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): Did he say that I forced the
Railway Minister to do it?

Shri M. R, Masani: What happened
in the Cabinet is beyond my know-
ledge. But judging - the relative
seniority of the two hon. Ministers, 1
would not put a lttle gentle twisting
of the arm of the unfortunate Railway
Minister beyond my hon. friend.

The other direction in which the
hon. Minister has passed the buck are
the unfortunate States, Last year the
Centre gave the States Ra. 921 crores
by way of loans and advances, This
year the interim budget provided for
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nary., 1 am sorry ] must question
that claim. Undoubtedly by balancing
the budget and eschewing deficit
finance, he has tried to fulfil the lapd-
able purpose of stopping further in-
flation. But by his indirect taxation
by the numerous excise duties he has
raised, he has effecteq inflation in =
positive manner.

The Economic Adviser of the Gov-
ernment made a gtatement the day
after the budget was introduced that
the new duties would affect, in the way
of inflation, only five to six per cent
of the general index of prices. Only
flve to six per ceni. At a time when
the whole economy is saturated with
inflation, five to six per cent can be
a lethal does, The sympathic or chain
reaction which can set in among
prices that gre not directly affected
by the excise duties can be very far-
reaching ang very violent,

What is the background? Why do
I say that the whole economy is char-
ged with inflation? Thanks to the
policy of those who sit in office, prices
rose in the past four years by 14 per
cent every year, ang in 1966-67 they
rose by 16 per cent. According to Prof.
Shenoy, one of our best economists,
during 1966-67, Government was print-
ing currency notes at the rate of Ra.
1.3 croreg per day during the last
twelve months, and in March, 1867,
the last month of the year in question,
currency noteg were being printed at
the rate of Rs. 3 crores per day.

It is against this background of mas-
sive inflation, criminal jnflation, if
may say so, that this mere five to
per cent rite in the price index
10 be considered. It can be poison to
the body politic and to the body
mic and can gpread like cancer gver

Hit
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and the upper ranks of the skilled
workers. Aluminium iz the poor
meun’s metal. The cost of electrical
equipment which all of us have to use,
public and private, and a hundred
other commodities will rise because
of the rise in the excise duty on alu-
minium. Even utensils will cost Rs.
1.74 more per kilo.

The Finance Minister said that the
poor too should be taxed; it is a ques-
tion of their self-respect, he told the
Bombay Union of Journalists on 8th
April, The whole concept of 8 Welfare
State is that those who are under-
privileged shoulg be helped, the whole
idea of g Welfare State is to put money
into the pockets of people who by
their own efforts may not be able to
get the minimum needs of life. Today
in this country we may be too poor,
thanks to the misguided policies of the
Treasury Benches during the last 20
years, to be able to have a Wellare
State such as we would like, bu* cer-
tainly to say that those who have not
should be taxed, otherwise they would
lack self-respect, is a very cruel joke.
In the United States today. Prof.
Milton Friendman and his Liberal
School of Economists advoocate
“negative taxation”. They say that
anyone who has less than the
lowest limit should be given somee~
thing to supplement it to bring
him up to the exemption level
In other words. in India f we were
fo have the capacity to do it. if we
had the wisdom to follow the economic
policies of the United States and jn
course of time reach something like
their affluence, we should say that any
oene who is earning less than Rs. 4,000
a year should be given by the State
the difference between his income and
Rs. 4,000 a year to make him partake
of the opportunities of life. When
the rest of the world Is talking about
the Welfare State and negative taxa-
tion, to claimy that a man who is des-
titute, who cannot nay tax, should be
made to pay it. otherwise he would
be lacking in self-respect is, I think

« very harsh and cruel joke.
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The worst of the excise duties is
the one on petroleum and high
diesel alongside of the rise in rail
freights. The effect on the of
domestic gas will be Rs. 1.42 more per
cylinder of 14. 5 kilos. But the bigger

particular  duty is
because already petrol and diesel are
being taxed manyn times more
than they should ever have been. Bus.
fares, taxi fares, scooter fares, will all
go up. It has been rightly described
as & “stay-where-you-are budget” in
every sense of the term. Not only is
the country stagnant and must stay
where it is. Unfortunately today,
everyone must stay where he is. Even
if you walk, your shoeg will cost you

more by Dbeing worn out faster.
If you try to transport any
commodity, that will cost you
more. Therefore, this pernicious
duty on petroi and high power

diese] oil is going to add to the cost
of every commodity which our people
use. That is why 1 say that thig is
not a budget free from inflation. It
i= an Inflationary budget bhecause of
both the direct effect of taxes and
excise dutie; and the ‘ndirect effect on
the rest of the economy. Prices are
going to rise as & result of this budget
in the coming months,

I{ this budget is not going to revive
the economy and is going ‘o continue
the price rise, then it is a prett bad
budget; it is a useless budget and it
has no solution ¢o the problems that
the budget should have faced.

At this point there are many kind
gentlemen in the country who say!
What could the poor Finance
Minister have done? Look at the
background. at the legacy with which
he was faced. Look at the kind of
people by whom he is surrounded on
the Treasury Benches! What more
could you expect from this poor man?
The honourable Winanoe Minister
will be glad to know of the sympathy
that is being exuded for him from
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Shri Morarjj Desai:
are one of them.

I am glad you

Shri M. R. Masani: I am not one
of them; we are agreed on that. I
have too much respect for the hon.
gentleman to feel pity for him. I have
a feeling of sorrow and disappoint-
ment and I am trying to control anger.
But I wi!l not insult him with pity.

I say that there was an
alternative for the Finance Minister. I
am pot talking of his bringing in a
Swatantra budget. That of course is
beyond him. If that budget could be
brought,.-we can revolutionise the eco-
nomy of this country within a year or
two and we can bring in a new at-
mosphere and a new psychological
mood. Our policy would be the exaci
opposite of the policy that the Trea-
sury Bencheg are following. I am not
expecting him to do anything of that
kind. The policy or philosophy of all
previous budgets has been: maximum
revenues through maximum rates of

taxation. Our philosophy is exactly,
the opposite: maximum revenues
through minimuny rates of

taxation. Ours is the Policy of Presi-
dent Kennedy which he indicated in
his own country when he was Presi-
dent. T am not even expecting the pre-
sent ¥Finance Minister to do anything
of that kind. But I do expect him,
within the framework of his own GoV-
ernment and his own policy, to do the
right thing by the country. That he
has failed to do.

I am going to put to him an alter-
native budgef, an alternative budget
which he could have brought and
carried through and which would have
produced many good effects for this
country. I am not just criticising his
budget: I am saying what he could
have done because we are often told:
why don’t you provide an alternative?
This is not the Swatantra Party alter-
native. This is an alternative suggest-
ed to the Finance Minister of the
Congress Government; it is a  very
modest alternative as a result.

The Finance Minister should have

starteq with economy in expendifure.
It is shocking that of a fotal expendi-
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ture of Rs. 5150 crores he could not
make any cut. Rs. 6 crores on defence
is all that I remember in the way of
reduction in expenditure that he has
ventured to make. From 5,000 crores
he has no capacity to make any cut
anywhere. I say that without hurting
anyone very much, he could easily
have effected economies of at least Rs.
150 crores, which would be less than
three per cent of the total. If any-
one tells me; I spend a thousand
rupees and I cannot cut Rs. 30, I know
that he is lying. Everyone of us can
cut Rs. 3 out of Rs. 100 that he spends,
if we really want to. He could have
cut 150 crores painlessly and without
tears.

How? He has given Rs. 10 crores
more for civilian non-developmental
expinditure which is mostly wasteful.
Our bureaucracy has been proliferat-

ing and more and more
drones are living on its
they are under-employed. Ins-

tead of cutting down that civil expen-
diture, he has given Rs. 10 crores
more this year to waste. 1 suggest
he could have made a modest cut of
Rs. 10 crores on last year’s civil ad-
ministration expenditure. That would
have made a saving of Rs. 20 crores
between his present budget and my
alternative budget.

It has been suggested that there is
a taboo on suggesting a cut in defence
spending. I propose to break that ta-
boo today. A retired Wing Comman-
der of the Air Force wrote in a ma-
gazine last week or the week before
that "anylpody who talks about a cut
in defence is considered not defence-
minded; and the entire defence finance
is completely muffled by officialdom;
it is hardly ever scrutinised by experts
outside the circle of the brass.”

The Prime Minister fall a victim to
this fallacy on the first of ‘his month
when she is reported *o have made
the following remark: “So long as
there is danger on the borders, there
can be no cut in defence expenditure.”
I suggest this is a  non-sequiture.
Danger on the borders and defence
expenditure have very little to do
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with each other except indirectly.
Economy in defence expenditure is
consistent not oaly with maintaining
the effectiveness of our defences but
even increasing it. On the one hand,
you can cut the waste and on the other
hand you can make your Armed Forces
more effective instruments of defence:

Now, one could claim that the pre-
sent foreign policy should be changed
in the direction that some of us want
to change it, and hundreds of crores
could be saved for this country.

Here again, I am not suggesting that
you change your foreign policy. Let
them stick to the present palicy of
non-alignment, but even within this
foreign policy, of which we do not ap-
prove, jt is possible by the applieation
of modern techniques in the flelds of
inventory contro] and equipmeni main-
tenance to save crores of rupees and

yet not do the slightest harm to an

effective fighting force.

In the Ajr Force for example, the
ratio of spares to capita] cost of planes
is today 20 times what 1t js in Air
India and other international airlines.
1 allow for a higher ratio og defence

going

that if a control is kept on inventories,
our fighting forces will not be able to
deliver the goods? Similarly there is
tremendous waste in many defence
production projects. All these can be
rationalised without in anyway affec-
ting the fire-power of a single regi-
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done, &
crores could have been easily
made in defence without doing
the country the slightest harm and
doing a great deal of good.

Thus, Rs. 20 crores on civil adminis-
tration and Rs. 50 crores on defence
gives you a net saving of Rs. 70 éroves.

I will now turn o the third deld
of economy, where the economy could
be the biggest, and there, I would say
that on the so-called Plan expendi-
ture of Rs. 1,826 crores, an economy
of Rs, 80 crores could have easily been

project? which could have been easily
dropped without touching the rest of
th, fourth Five Year Plap for this
year. The two projects I suggest
could have been dropped are the Ce-
ment Corporation with ap estimated
expenditure of Rs. 3,1/2 croreg and
the Bokarao Steel Plant with an ex-
penditure of Rs. 75 crores. Between
them, they would have given us a
saving of Rs. B0 crores straight-
away.

1 was very glad to read the speech
made by the hon. Speaker—I am sorry
he is not in the Chair now—In Madras
on May 14, when he recommended
that we should go slow on industrial
projects and divert our attention to
agriculture. As reported in the Times
of India on May 15th, the hon. Speakesr
said:

“Thousands of crorey of rupees
are being spent on industries. If
one-tenth of the money invested
in big steel plants had been diver-
ted to agriculture, the country
would not have today faced a food
crisis” .
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published, and we realised that in one
year Rs. 13 crores have gone down the
drain in the steel works at Durgapur.

But the worst of al] these white
elephants, worse than Durgapur, is

already become, even before it can go
up, & by-word for wasteful expendi-

I have got information—] hope hon.
Finance Minister will get it checked—
that they have a big Personnel De-
partment with a Deputy General
Manager drawing Rs, 2000 to Rs. 2500,
under him a Deputy Personnel Mana-
ger drawing Rs. 1300 to Rs. 1800, one

with a Secretary drawing Rs. 1600 to
Rs. 2000; under him is a Pub'ic Re-
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Head, a8 Transport Manager and finally,
like all private business houses, a Liai-
son Officer in Delhi drawing Rs. 1800
It is a cologsal waste of scarce resour-
ces, which can be easily cut out to
great advantage.

According to information with me,
it sounds dependable, but I hesitate to
mention this aspect of it, many of these
officers 1 have mentioned are relations
of ministers and senior Congress-men
in Bengal and Bihar or are relations of
senior Government officials. I am
going to pass on this letter to the hon,
Finance Minister for him to investi-
gate, I am too responsible to read
out which official is related to which
Congress-man. This js a story of not
only colossal waste, but nepotism.

There are other smaller examples
1 can give to the Finance Minister. For
lack of time, I will give only one more
before I pass on from the topic of eco-
nomy. I would draw attention to the
colossal waste of public money that

project report supposed to have been .
prepared by the Czechoslovaks, It is
not at all necessary for this factory
to be set up In this country. There is
a poduction of 8,000 tractors last year
by Indian companies. I believe this
was quite adequate. In fact, there is
a glut on the market and even thase
companles are building up
But that there Is a demand
for a smaller tractor, as has been al-

talled capacity -to produce more trac-
tors of any kind that are regquired,

L
:
]
i
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[(Shri M. R. Masani]
Can there be any justification, when we
have the wherewithal to produce all
our needs of tractors, to be talking
with foreign country to set up a fac-
tory at a cost of Rs. 25 crores to build
tractors which we can produce at a
cost of Rs, 5 crores? I do hope the
hon. Minister will investigate this
matter and deal with it in his reply.
‘Will he step in and stop this criminal
waste of public money? Unfortuna-
tely, 68 per cent of this country’s in-
vestible resources, including foreign
aid, are today being invested in such
wasteful State sector enterprises. Let
me estimate what this costs the coun-
. try. According to the National Coun-
cil of Applied Economic Research, an
organisation the Government them-
selves use, if you give a tax relief of
Rs, 100 crores, those who get the re-

%
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been made. Letmetell him what he
could have done or still can do with
these savings, The saving of R 150
crores can be converted into tax re-

Reduction in jpdirect tax could have
given tremendous relief to the poorer
sections of our people. If the excise
duty on vegetable oil products could
have been cut down altogether a
hundred per cent—, if kerosene duties
could have been cut by hall, i¢ cotton
fabric duties could be cut by half,
if the duty on matches could have

* been cut by half, and if the duty on

trucks for transportations of
could have been cut by half,

would have been tax relief

extent of Rs B0 crores. These
crores would have gone to the
sections of our people to give them a
little more of the needs of life instead
of having to pay the exchequer all
this money. It would have meant & 50
per cent reduction on the burden of
the poorer sections of our people on
their most immediate needs.

Then I come to direct taxation, how
he can spend Rs, 70 crores to regene-
rate our economy. He should have re-
moveg the Annuity Deposit Scheme
It is the worst masterpiece of confusion
and futility ever invented by human
ingenuity. That would have meant .a
net loss of Rs, 14 crores. Shri Bhoo-
thalingam, whom the Finanoe Minis-
try itse'f employed to give a repunrt,
says 50. He says:

“It would be highly desirable to
get out of the way this complieat-
ing feature which in reality is not
even germane to the tax structure.
*¢*The continuance of this gystem

]
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a mere loss of Rs, 14 crores it could
have been lifted from our tax system.

The second deduction could have
been by raising the exemption limit
for the lower middle class from Rs,
4000 to Rs. 6000 & year, 1t would
have only lost us Rs, 5 crores but it
would have given great relief ‘o a

of our poor middie class

The saving in collection charges
would have been extra. Then he
should have removed the surcharge
on income-tax, giving another Rs. 18
crores relief, He could have given
relief on the first Rs, 500 of all divi-
dends earned. That would have cost
another Ra 500 crores. Finally, the
abolition of the company surcharge of
10 per cent would have meant Rs. 30
erores, bringing the total to Ra.
70 crores,

Thus, along with Rs. 80 crores on ex-
cise duties he could have given relief
of Rs. 150 crores this year to the tax-
payer.

Eik
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six very sensitive sectors for the
common man, and the ever-mounting
Dearness Allowance bill would have
been stopped from growing further,
Thus, such a Budget would have
stabilised prices.

Finally, he could have got more
rivenue which he has thrown away
by unintelligent measures. As ] said,
the objective should be maximising
tax revenues by minimum rates, not
by marimum rates. Normally, the
benefits of tax relief take sametime
to be shown. 1 would have been told
that it would take two or three years
for the benefits to be shown from
tux cuts. But this year happens to
be a special kind of year when any
relief given would give, you returns
within this year itself, There is a
reason for this, and the reason is, as
I have pointed out, as in the case of
trucks, that we already have unutilis-
ed installed capacity for production
which today is not being used either
because people have not got the
money 10 buy the things or because
high taxes do not leave a surplus to.
re-invest. This relief would have
given an immediate fillip to produc-
tion because, as I said, wnutilised
capacity is there and there would not
have been the time.lag which nor-
mally one would have expected. Mr,
Morarji Desai would have had, ac-
cording to me, Rs, 100 crores extra
from import duties and excise duties
if he had accepted my budgetary pat-~
tern. With Rs. 100 crores exira im-
port and excise duties, he could have
glven more relief next year when he
would have come befare us, if he is
still there, on 28th February, 19¢8.
All this he has thrown away,

Now, I will be told that if it is sa
easy, why he did not do it? I speak



There are other symptomg also.

Before 1 conclude, I would like to
mention three other symptoms because
‘the Budget is symptomatic of the
same malady which shows in different
ways. One of the symptoms is the
Congress Working Committee's reso-
lution, For sheer irrelevance to the
country’s problems, it is hard to beat.
“Having failed for more than a decade
to cure a patient, all that the doctor
goes is to double the dose of the same
‘medicine!l Or, if may change the
"metaphor, when the patient is debili-
Xated by the medicines and the treat-
ment of the doctor, when he needs a
shot in the arm, a blood transfusion,
all that the doctor does js to bleed
him g little further! I have no time
to go into each of the idigtic propo-

them. I think the Work-
ing Committee has made 5 mistake
in judging that the people of India

people. As I understand it
h“ﬂim)'- the m’l‘ want a better
life, lower prices, mo. and more

to deliver the goods and the Congress
Working Committee’s Resolution cer-
teinly cannot deliver the goods.

A second symptom is the way in
which this Government is seeking to

job of work done.
that we have heard is humming and
having behind the scenes and an oc-
casional leak to the Press showing
how unhappy the gentlemen in office
are that they have to carry out the
recommendations of the Administra-
tive Refoms Committee which they
themselves appointed and which has
a big majority of their own Party-
men. Obviously, the Report is very
embarrasting to the Congress bosses
who have been misusing the planning
apparatus for twenty long years.

What has the Reforms Committee re-
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super or paralle] Government dilut-
ing in some messure the respon-
sibilities of the Cabinet to Parliament
.and through Parliament to the people,
-and that its staff has growp to mon-
‘strous proportions and needs to be
pruned. These broadly are the con-
clusions.

The recommendations of the ARC
.are: first, that the Planning Commis-
‘sion should be an expert advisory
body, that the role of the Planning
Commission should be confined to
Planning and evaluation and it should
stop involving itself in execufive fu.nc-
itons and decision-making.
that while the Prime Minister and the
Finance Minister should be closely
associated with the work of the Com-
mission, neither of them should be a
member or the Chairmag of the
National Planning Commigsion.

I would have thought that this was
a modest recommendation and could
have been accepted immediately with-
out all this bafling. The fact that
this is a vindication of what we on
these Benches said, I hope has not
stopped the Congress Government
from accepting the recommendations
of Mr, Hanumanthaiya and his collea-
gues, Because that is exactly what
*t have oeen saying. We pot it
slightly differently: we said that the
present Planning Commission should
be dissolved and replaced by an ex-
pert advisory body. The Reforms
Committee suggest that the name and
the continuity should remain, but the
change ghould be made exactly as we
wanted,

What is eoming in the way .of theu
recommendations being
this ominous leak that the Prime
Minister insists on remaining the
Chairman of the National Planning
Camm-mr I suggest that the rea-

3

Flanning Commission

“The -
:hould‘hﬂnnl ”!he nlt.iol't. to the
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country, as much to the State Govern-
ments as to the Union Government,
They have monopolised that all this
time, kept the State Goveraments
completely outside the purview of
planning, and have, therefore, all the
power in their own hands,

They should be grateful to the Ad-
ministrative Reforms Committee that
they are letting them out so gently,
just suggesting that they retire from
the scene in dignity and honour. In
the Soviet Union, where the planning
Process started and where it also fail-
ed, they were pot so charitable to
the planners who fail. It should
interest the House to know that in
the USSR, where also planning has
miserably failed, those at the head of
the National Planning Commission,
talled the Gosplan, are normally exe-
cuted. From the First Five-Year
Plan to the death of Stalin, the posi-
tion of Gosplan Chairman was held
by six officials in sucession; four of
these were shot; the names were G. F.
Grinko, V. I. Mezhlauk, G. Yu Smir-
nov and N.. A. Voznesensky. The
fifth, Mr. V. V. Kuibyshev, died sud- °
denly and in mysterious circumstanc. :
es. Only the sixth survived  So,
under the old Stalinist regime, four
were executed, one died mysteriously
and one lived ta die in bed. Even
after Stalin under Mr. Khruschev...

An hon. Member: He is referring
to Russia.

Shri M. R. Masani: It is better that
we try to learn the lessons without
tears.

Even under Mr. Khruschev, Mr, M,
S. Saburov, wasg accused of being a
member of an anti-party group and
lost his job. As of now, the average
T'fe of the Chairman of the National
Planning Commission in Moscow,
which is supposed to do long-term
planning, has been a year and

E

each. -

In the USSR, Communism js being
dragged painfully into the 20th cen-
tury, Here, we have the framawozic
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(6) That “if licensing is retain-

—about which he aeems to have
some doubts—

“ . .it should be limited to new
undertakings of over Rs. 1 crore
capital in place of Rs, 2% lakhs as
at present’” (page 27).

These recommendations are very
sensible end reasonable. They hard-
ly justify the hysteria into which cer-
tain “leftist” Members of the Con-
gress Party seem to have gone,
obviously without reading the report.
1 suggest that tonight they read the
Hazari Report before it is discussed
in the Lok Sabha in the next few
days.

The fact that the system of licences,
permits and controls is creating grea-
ter inequalities as a result of corrupt
politicians and officials and their busi-
ness friends—not ours—their business
friends, feathering their own nests
has pointed out by us month after
month and year after year from these
very benches. I myself on several oc-
casions have done so, and you, Sir,
had been part of the audience, and
you have replied to me in debate. I
have pleaded with the House that the
best way to ensure social justice and
a free and equal society in whizh
we all believe is to scrap this permit-
licence-control apparatus and  free
the people from this octopus.

The correct conclusion to be drawn
from the Hateri Report is not to look
for scapegoats here and there but %o
realisp that all this is inevitable as
a result of so-called socialism, which
is really Statism, and to give it up
(Interruption).

The quarrel between the Congress-
men and Birlas is a domestic quarel
‘with which we have nothing to do.

The remedy is  to screp  permit-
licence-ra) and restore competitive
free entarprise, make the industrialist
subject to the wishes and preferences

. =

“ttgemu man, the consumer, and
no wishes of the politicians, and
officials as at present.

If State enterprises and Bokaro are
one kind of State Capitalist expioita=
tion, the Hazari Report highlights
another aspect of the same State
Capitalist system. Both must go.

Today the national economy is pres-
sed and held back by an army of
drones who have been well described
as “the heavy hands, the big feet and
the blind eyes of the State”, The mil-
lions of our people have to be liberat-
ed from this vested interests. Ours
being a mixed economy, our ‘“New
Class,” as Djilag has described Iit, is
a mixed class; [t vonsists not only of
the Malaviyas but also of the Serajud-
dins, This is the prototype of the
New Class jn our cnuntry, the combi~
nation of corrupt Ministers and cor-
rupt businessmen exploiting the peo-
ple and sharing the profit.

16.54 hrs.
[Mr, SpEakER in the Chair].

The sad thing is that Shri Moraril’
Desai's Budget does nothing to liberste
the Indian people from this “Wew
Class”. On the contrary, it freezes the
status quo. | think the effort will fail
¥ think the country's economy and
politics demand today revolutionary
solutions. Mere conservatism and the
status quo will not work. The pre-
sent stagnant order will come unstuck
under its own contradictions and futi-
lities and the people lrewtgoi.na:;
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proaching midnight. The »
iate. The crisls is very much on ua
mere hope will not do. The

The result is that the people
going to be disappointed. He and his
Party will no doubt pay for that dis-
appointment when the time comes,

shri Range
country suffers.

(Srikakulam): The

Shri M, §. Mssani: Yes, unfortunate-
ly, the country also is going to suffer,
and millions of innocent men, women
and children, who are not responsible
for these policies, will have to pay the

This is the real tragedy of this
Budget, As I said, I speak with great
disappointment and sorrow, I still
appeal to the Finance Minister and
his Party, If they have any imagi-
nation left, if they have any vision
left, even at this late hour, let them
mend, Otherwise, they will destroy
the country along with themselves,

‘

Shrimgil Sucheta Kripalani (Gonda):
While presenting his Budget, the hon.
Finance Minister made a very realistic
assessment and correct analysis of
the economic situation prevailing in
this country today. His speech was
forthright, pinpointing the reasons for
the prevailing economic ill health. He
pointed out that the major difficulties
were, as already mentioned by Mr,
Masani before me, drought leading to
food shortage, rising prices, the need
to revive industrial activities and

g

words would indicate that there was
a keen desire to see that the economie

Al L ..
His analysis is masterly, and there-
fore it is obvioug 1o all of us that the
Finance Minister is aware of the very
dificult situation which he has in-
herited. I sm one of those foolish
persons who have a certain amount
of sympathy for the Finance Minister.
He knows that the situation s very



%

and October, 1966 of 2.7 per cent, and
perhape a litlle more incresse during

that he will chalk out a bold plan
to lift the economy out ©f depression,
revive the moribund capital market,
boost exports and hold the price line.
It is a very tall order.

Within the short time since he
became responsible to guide the fin.
ances of this country, what steps has
he proposed to tame, FInding the
position so very dimeult, absolutely
acute, the first thing that he  Thas
decided is to avoid eefleit financing
Hence he has presemed s balanced
budget, True, he has imposed certaln
taxes, but I am sure that a balanced
budget of this type will have some
disinflationary effect.

The wide range of misce'laneous
concessions and levies give the im-
pression that the budget perhaps 1s
a major fiscal undertaking, but it 1s
not so. We do admit that it is more
or less a status quo budget, but status
quo to what end? Status quo to give
stability to the economy. When your
economy has been upset to such an
extent, some steps have to be taken
first to bring about stability,
think of building the super struec-

He has given a few concessions.
The concessions are: relief in direct

]
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then we *
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centive to  infustrial undertakings
employing refugees and repatriates;
he is alwo helping industries damaged
by calamity, towards their rehabilita-
tion. Certain step proposed will
create a congenial atmosphere for the’
amalgamation of the economic units.”
He is also taking steps to simplify
tax collection. So far so good. None
of these concessions proposed by him'
are bad; they are good. But the’
criticism is that they do not go
enough,

17 hrs.

It is natural therefore that there
are various questions raised by the
public. One is: will jt tackle the basic’
problems? Has it touched the crtitical’
points 6f the economy? Has he given’
productive orientation to our fiscal
and monetary policles? Are there
built-in devices to control prices? Will
it give confidence to the new entre-
preneurs to take reasonable economic
risks? Will it help individual saving®
to which Mr, Masani had again
again refered, Will it hold the price-
line?

I cannot possibly go into all thesd
questions. But let us take some of
the major points. The business com-
munity’s reaction is that nothing has
been done to reviwe capital market,
This reaction is nothing new. '
the last two or three budgets, thelr
reaction has been the same, It ig true’
that the capital raised by non-govesn~
mental private companies last year
wasz low. The main facts of the bum-
ness situation are not denied either by
the Finance Minister or by anybody
else, Recognising this difficult situae
tion, the Finance Minister has triea
to help the industry, may be, in &
small way, by stimulating industrial
production by larger availability of
bank finance. He Was not spelt out
the details. I would rather urge that
while replying he should give miore:
details ang tell that these are the
various gteps by which greater finances

would be made availlable. Today the' -

resl posifion ia that only the bigger
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{Shrimeti Sucheta Kripalani]

mdustrialists are able to get finances;
the middie and small industrialists
fnd it rather difficult because of the
regid position taken by the banks, He
has suggested tax caoncession to
industrial research, continua-
of the liberal import policy,
cularly to 58 priority industries,
continue, the provision of Rs. 10
crores to financial institutions, Of
course it is just a token but in this
tight position, even thiz indicates a
desire and the goodwill of the Minis-
ter to help the industry. He has also
indicated that he wou'd try to see
that all additional outlay is directed
to capital goods industry in futurc
and, that he would also explore all
avenues for stimulating deve'opment
outlay as soon as the basic supply
conditions improve. It ig well known
that fiscal concessions alone cannot
revive industry. The earlier conces-
slons concerning bonus ghares though
welcomed by the capital market did
not produce lasting benefits. There-
fore. the Minister has right'y pointed
out that industrial growth is Imhibit-
ed more by the lack of supply of raw
materials, capital goods and machinery
rather than fiscal burden, Relaxation
of industrial licensing and decontrol
of steel wi'l enable the industry to
diversify production. Government
suppart the efforts of industries to in-
crease export of capital goods through
credit arrangements, New  industries
will be encouraged by the provision
that unabsorbed tax holiday s to be
carried forward for eight years, These
are some of the proposals by which
he tried to set an improved clipnate
for industrial growth. It is true that
this will not so've their problem im-
mediately but industries, it is hoped,
will siart moving towards the right

sggg

§

They contend that all .these rates
should be reduced. Otherwise, the
industry cannot grow. The ' cireum-
stances under which we are function-
ing and the mental attitudes that bave
developed during tha ' years pfe-
cludes taking such a step, true
that corporate taxes may 4
reduced if it goes to help towards
more investment, Why should per-
sona! taxation for higher income
groups be reduced? It does mot fit
in with present day thinking In
modern India,

He has taken certain effective steps
to improve agriculture. Agriculture
is the biggest problem today. There-
fore, we have to divert our energies
to the extent possible to see that food
is produced in this country, and that
we do not go in for aids and loans
from other countries for that purpose.
The Finance Minister has promiscd a
provision for rupee and exchange re-
quired. for  agricultural production
programmes. The Central assistance
ta States has been increased from
Rs. 535 crores to Rs, 300 crores, and
Rs. 5 crores have been given for land
mortgage banks. It s true that per-
haps the total amount given to the
States this year may be less than last
year, but the financial position is very
tight at the moment, and within the
tight position, the Finance Minister
has iried to take them forward and
give something more to the States.
Therefore, to accuse the Minister and
to say that his budget is not produc-
tion-oriented is not quite eorrect.
The steps may be very moderate;
they may not go far enough, but cet-
tainty the effort is towards improv-
ing the production

Whet the Minister has to take care
of is this: 1 can say It from the it
experience: that than the po'ieles
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the policy and stands in the way of
progress. Just pow Mr, Masani
mentioned the Hazari report. I am
one of the foolish persons to have
Tead the report and while reading
the report I thought that the few re-
marks on Birlay comparatively less
important on which we should be so
excited. Certainly that should be
<hecked. But the more important part
of it is, the more effective part of it
is the criticism that he has levelled
regarding the policy, regarding the
implementation of the policy and re-
garding the role of the Planning Com-
mission. I agree with Mr. Masani
that we should go into it and see that
the implementation of the policy
should not be so defective that it goes
absolutely contrary to the desired
goal.

The next important point is, how to
hold the price line? The price has
riscn excruciatingly to 46 per cent
in the last threc years. Some steps
have been taken by the Finance Mi-
nister. One of them is to avoid deficit
‘financing. That is the biggest
towards bringing about a certain
amount of stability; also, he has pro-
mised to reduce administrative ex-
penditure. He has said that he
making certain efforts in his own de-
partment and also will try to influence

departments. 1 would like to
criticise here—

An bhon. Member: Criticise whom?

Shrimati Sucheta Kripalani the
Government. 1 am not pledged to
support them for everything. I will
wsupport them for the good things they
have dane and I would criticise them
for the things they, to my mind, have
ot done. 1 am sure they will take it
in that light. The interim budget
‘was pamsed only a Tew months back
and since then we have added Rs, 189
<redess. Of course, there are certair
Svams which could not be avolded, but
4t it could have been avoided, then
thare would have been a surplus of

;
i
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restraining the rise in prices. That

would have given mnre benefit i the
country.

There are certain inevitable jtems
or which the Finance Minister want-
ed to raise the resources, But, I agree
with Mr. Masani that In a huge
budget like this, if we wanted to save,
we could have saved, I do realize that
trying to reduce the administrative
expenditure is a very dificult task.
With my own experience in the ad-
ministration, I will tell you that for
three and a half years, | was trying
my level best to reduce the expen-
dilure. Reduction

these very
one's job, one is very hard put to
Therefore the agitation.

certain other ways, also but
creates difficulties. I was able to bring

duce the amount. after a few months’
pressure is brought by the concerned
departments, to revive the itemsandto
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bring down the prices. 1t only goes

Masani says.

General Dis. 3034

better. The expectations out of de-
valuation and the follow-up measures
were: that import of non-essential
goods would be restricted, rise in pri-
ces would be checked and it will bring
An ever-lasting solution tg [ndig's
balance of paymént of position. But
m?ll:e?l‘ these expectations has mate-
ria -

The policy initiatives taken after
devaluation on new agricultural stra-
tegy, liberalisation of export, flexible
attitude towards control of industrial
production and investment, stimulus
to export and import substitution,
avoidance of inflationary financing
and other measures have not yielded
results that were expected. The rea-
sons are, perhaps, that immediately
after devaluation the consequential
problems which arcse were not tackl-

the reason is drought. Drought affect-
ed not only agricultural production
but also industrial production lesding
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exchange. Import requiremants of
export industries will be met at in-
ternational prices which is a continu-
ance of policy. This and the various
other stepe that have Deen taken are
expected to boost up our exports.

But I would like to enquire from
the Finance Minister whether those
industries which are getting foreign
exchange facilities, loans etc—the ex-
port industries—are doing what is
expected of them. To what extent do
these industries export their own
commodities, because when we give
them loan, foreign exchange etc.,
they should earn foreign exchange for
us. I am told, if a careful scrutiny
is made we will find that most of
these industries, a fairly large num-
ber of them, do not export at all.
The reason is, they have a  Detter
home market than an international
market. They are more kecen to sell
in the home market than ‘o export.
Therefore, it is time that we take into
confidence known exporters becouse
exporters, not being producers, would
be keen to export. We should try
to see to what extent we can  give
them facilities and see that they ex-
port more and earn foreign exchange.

In conclusion, I would say that,
though 1 have been fairly critical—it
does not mean I am not aware of the
dificulties before the Finance Minis-
ter—the situation is very difficult and,
above that, he has to find the resour-
ces to run the administration. When
You are under these two pressure, you
look, in great distress, to find out all
the resources you can. I have myself
experienced it 1 can fully sympathise
with the Finance Minister. He has
tried to impose certain taxes, at the
minimum rate he can, in order not to
resort to deficit financing.

the taxes? Some of the taxes, un-
fortunately, will affisct the poor
people-—they are not all on luxury
goods. Bven tea, to my mind, is not
2 luxury, Today, the poor

General Budpet— JUNE 5, 1987

stupendous and an arduous task be-
fore him, In this stupendous and
arduous task, he not only requires our
sympathy but also our active coopera-
tion. If all of us are determined to
look after our national interests, it
we all try to economise and save and
if we all bring about a proper psycho-
logical atmosphere in the  country,
there is no reason why we should feel
helpless. New nations always have to
face various difficulties. We are pas-
sing through very difficult deys. 1f
we are confident. enough, if we are
determined ecnough., to get out of
these difficulties, 1 am gure, we can get
out and we shall get out of them.

With these words, 1 have done.
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Minister on the floor of the House on
the 23rd November, 1908. He said:

“So far as its strategic position
is concerned, of course, it occu-
ples a very strategic place.”.

Sir, he even admitted then that these
were going to be defence bases.

What is surprising is the vague and
callous attitude of Government to-

of India at sny stage were consulted
by the UK. Government on the pur-
chase of these islands, the reply given
by Government was simply astound-
ing. It was;

“1 do not know whether actually
the Government of India was
informed, to start with. When we

got in touch with the UK. Gov-
ernment, they informed us that
they had this intention of pur-
chasing them”.

1 do not think that Government have
ever seriously considered the military
implications of this issue,
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nawa and Guam Islands in the Pacific
Ocean, But everybody knows that
they are full-fledged military bases,
and we are seeing every day what
nefarious role they are playing against
the Viet Namese people. The UK.
US. joint base in the Indian Ocean

will play also a similar role in Asla
and Africa,

As the Foreign Minister himself’
noted that the claim of the British
Government was that this was neces-
sary in view of the British commit-
ments to Malaysia, Australia and
Honk ¥Xong and American commit-
ments in the Far East, I would
like to know what the commitments
of Britain and America in this area
are. It is just to dominate the econo-
mies of the Far East and Africa.
Economic pressure, political blackmail
snd military subversion are the
weapons freely ysed by the British
snd Americans to perpetuate their
colonial and neo-colonial hold on these
areas. Are we expected to support-
this in any way? Definitely not.

UL
i
4 g

t

i
|
£

4
:
4
g
£

iggg
Eeiié
It
m;;;

j

£



3043 Purchaae of

[Shri C. K Chakrapani]
.should continue to maintain a
military presence in this area”

In the same document, it was
.announced that by 1988 when the
.South Arablan Federation should
become independent, Britain should
‘withdraw from the Aden base. The
Government should have taken note
. of this pasition of Britain. The British
imperialists themselves admit the
need for a strong military presence
in the Indian Ocean to continue the
age-long loot of the Afro-Asian conti-
nent., But the External Affairs Minis-
ter has given them a certificate of
clean behaviour. What else can a
servile government do under the pres-
sure of billions of dollars and sterling?

The Deputy Minister admitted that
the Governmeri of India were not
even informed of this intention of the
British Goverrmen!, Why should the
Bri.ish Government consult a Govern-
ment which has completely lost its
sell-respect, national pride and
honour?

On the Bth April, the Minister gaid:
“We shall certainly try to mobilise
public opinion of like-minded coun-
tries to sec that these islands do not
in any way prejudice the security of

ther the Government have
even an inch in that direction

tion to the UN. While this question
will be under discussion In the UN,
the combine will continue

. imperialist action. May I

JUNE 5, 1967 Islands in Indion Ocean

W UK, (HAH D4,)

A shining example of Arsb unity
against the US.UK machinations in
West Asia is just before our eysa.
Can we not take lessons from this?
Let the Government raise their strong
voice in co-operation with the anti-
imperinlist Afro-Asian countries and
make a firm declaration that the Afro-
Asian countries will never tolerate
the deeds of imperialist aggression in
the Indian Ocean. ] wish the Minis-
ter to come out with such a cate-
gorical statement.

The situstion is very serious. Obvi-
ously this dangerous development has
a direct and immediate bearing on
our country. It poses a serious threat
to our national independence and
sovereignty. If despite this, the UK
Government persists in their nefarious
game, we should quit the Common-
wealth in  protest against their
know
whether Government are prepared to
do that? This is the question, Mildly
speaking, this action alone will satisfy
the people of India who stand for
international peace and security.

Shri P. Gopalam (Tellicherry): We
have before us the news that the
child of British and American imperia-
lism, Israel, has launched a Wwar
against the Arab countries. ...

Sart (Bangalore):
May I say thia?
Hon. Members are free t0 express

their opinions, but this is such a deli-
cate situation....

Mz, Speaker: What sre we discus-
sing now.
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Shri Hanmmanthaiya: ¥You by all
means argue, but to sy that Israel
is a child of British imperialism....
{interruptiong).

Mr. Spesker: We are discussing
DoAYITE very Sehicale ek, WHest A
is coming tomorrow.

Bhri Nampiar (Tiruchirapalli):
Communist Members ©f Parliament
said so, let jt be like that, we will
own it up, it will not come in the
name of hon. Members Who are afraid
of it.

Shri Hanumanthalys: Jt is not a
question of courage.

Shri P. Gopalan: Everybody knows
that Israel has started @ war on the
Arah countries, everypody knows that
Israel is the child of British and
American imperialisro-

Mr. Speaker: We are now discus-
sing about the islands.

Sari P. Gopalan: Sguth Asia is going
to be made an arent of war, if the
British and Americap imperialists are
allowed to purchase the Indian Ocean
islands. It ie a direct threat to the
sovereignty and independence ol our
country, but I doubt whether it is
belween

JFYAISTHA 15, 1889 (SAKA) Isiands in Indian
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Shri P. Goprian: If it is, may I
know whether the External Affairs
Minister will come forward with a
categorical statement that if the
Britishers proceed with their amm of
purchasing and setting up their bases
in these alards, Yhe Guvstamsh o
India will withdraw from the Com-
monwealth. That is what js expected
of a self-respecting country, and I
hope the External Affairs Minister
will do this solemn duty.

Shri E. K. Nayamar (Palghat): On
April 6th, the Minister of External
Affairs replying to a question in the
Lok Sabha said that the Government
had sent a representation which
amounts to & protest to Britain aguinst
its purchasing some islands in the
Indian Ocean and to provide transit
and refuelling-cum-communication
tacilities to the British and American
military planes to the Far East.

May I know if these facilities would
not necessitate the construction of
military air fields which could be used
as & military base? Since the islands
in the Indian Ocean have already been
bought by the British, may I know’

what was the result of India's protest
to Britain?

There are also press
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Jointly by UK. and U.S, It is common
knowledge that F-111 bombers do not
possess the range directly to bomb
China. They can only be used against
South Asia or East Africa. May I
know if the Government of India will

wake up?

May 1 know what steps are taken
against the British attitude?

The Minister of Exiernal Affalrs
(Shri M. C. Chagla): I do not think
there is any ambiguity whatsoever
with regard to India’s policy with
regard to these islands. My statement
on the last occasion is perfectly clear
and unambiguous. May ] repeat the
position?

We were informed in 1965 by the

Bince then, what has happened iz this.
The UK. Government has made an
ex-gratia payment of £3 million to
Mauritius for acquiring certain islands
belonging to Mauritius and they have
paid a sum of £1 million to Seychelles
islands for acquiring certain islands
belonging to the Seychelles, They
have given us a categoric assurance
that these islands

£
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that these
fslands.

The next thing that hapyened is
this. There is an agresmant betwesn
the United States and Great Britain
which entered lute on 18th
December 1908 by sxchange of notes
concerning the avallabllity for defende
purposss of these islands, nemely,

JUNE 5, 1967 Islands in Indiow Ocesr 3048

by UK. (HAH. D)

Diego-Gerci and Chagos, which form
part of British Indisn Ocean Terri-
tories. Only recently, Mr.
the Defence Minister made an
announcement in the House of Com-
mons in response to a question in tha
British Parliament. Recently, about

;

purposes, Mr. Healey, Secreiary of
State said that no decision had yet
been taken by the Government an
whether any defence facilities were
to db. established at this place. He
said:

“The matter js under
consideration and I would expect

if I may say so with respect.

islands are in order to protect
Hong Kong and Aus
whom the United Kingd
defence agreements.

Our objection In this matter
There is a UN resolution
are a party that no
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buy a freehold or leasehold but you
cannot buy sovereign rights of a
country when that country is not
in & position to decide whether it is
is prepared to part with the soversi-
0ty over a part of its own territory.
That is our position. That is how the
matter stands.

Shri Nambiar: Will it not upset the

balance of power in the Indian Ocean
area? Is it not harmful to our de-
fence if a great power hag a military
base in an island which is so near to
us? Is it not {n the interest of our
national defence that we should point
it out, apart from the United Nations
decision or the charter?

Shri M. C. Chagia: Will my hon
friend realise that the United King-
dom has a defence agreement with
Australia and Malaysia and with
Hong Kong, and these islands are
necessary for her transit and staging
facilities and so they are carrying out
arrangements for that purpose.
are not establishing military bases;
they have given us a solemn assur-
ance that there is no intention what-
ever on the part of the United King-
dom o establish military bases.

Shei Jyotirmoy Bamn
Harbour):

tary base?

(Diamond
How do you define a mili-

%
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Shei M. C. Chagia: Well, a military
base is a military base.

Mr. Bpeaker: I do not think you
should attempt a definition of whate
ever it is. It may be dangerous to do
80. (Interruption) It is like what was
referred to in the morning.

Shri Jyotirmoy Basu: 200 years
ago, we had the same story of the
British, at the time of the Battle of
Plassey. Is it going to be repeated

before this country now?
Some Hon, Members rose—

Mr, Speaker: Order, order.

It we
commit ourselves on the floor of the
House, that would not bc proper. It
is not the Minister alone, but the

whole Houuse and whole country.
Therefore, we should not ask things
off-hand ana which will place Indlo

journedti.ll 11 Q’clock tomorrow.
1752 hra
The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday, June
8, 1087/Jyaistha 18, 1880 (Saka).



